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CORRIGENDA 
to 

The Report of the Joint Committee on the 
Air (Prevention and Control of Pn1lution) 
Bill, 1978. 

Page (xiii), line 20, for "infomed 'i ~ "informed" 

Page (xix), line 18, ill "cigraette" ~ "cigarette" 

Page (xx), line 2, for "appeciate" ~ "appreciate" 

Title Page J\RRAKJEMENT OF CLAUSES, line 4 from bottom, 

for "CONTOL OF AIR POLLUION" 

~ "CONTROL OF AIR POLLUTION" 

Page 2, line 1, insert marginal. heading "Definition" = 
Page 5, line 3 from bottom !Jut thick rule under "(q) " 

Page 6, In the mal. gina 1 head inq ~I)n;n..,t:. ., , n1 1~.~·.' <) 

for "my members" read "by members" 

Page 21, 

for 

In the marginal heading against clause 48 

"8 of 1974" read "6 of 1974" 

Page 36 line 5, 

( i) for "Sh~:i: Rar:' K Kar" read "Shri Ram Kinkar" -
( ii) line 6, for "Shri Ram i-Jlirti" 

~ "Shri Ram Murthi" 

Page 37, line 11 from the bottom, 

for the existing line ~ "mittee" 

'would act as Conveners of the Groups' 

Page 57, line 23 after when insert "a" 

Page 61, line.J.6 ~ "8" ~ "9" 
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THE REPORT OF THE JOINT C~UrrEE CN THE AIR 
(PREVE1\l11aJ (\ND CQ.JTROL OF POLLUTIOJ) BILL, 1978 
(CB-1I,No.319) . 

Page 24, after line 8, insert the following sub-clause: 

"(9.) the manner in which and the purposes 
for which persons may·be associated with the 
Sta,te Board under sub-section (1) of section 12;" 
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REPORT OF THE JOINT COMMITTEE ON THE AIR (PREVENTION 
AND CONTROL OF POLLUTION) BILL, 1!r18. 

I, the Chairman of the Joint Committee to which the Bill- to provide 
for the prevention, Control and abatement of air pollution, for the estab-
lishment, with a view to carrying out the aforesaid purpose, of Boards 
for the prevention and control of air pollution for conferring on and 
assigning to such Boards powers and functions relating thereto and for 
matters connected therewith, was refe,red, having been authorised to 
submit the Report on their behalf, present their Report, with the Bill, 
as amended by the Committee, annexed thereto. 

2. The Bill was introduced in the Lok Sabha ~ the 17th April, 1978. 
The motion for reference of the BiLl to a Joint Committee of the Housel 
was moved in Lok Sabha by Shri Sikander Bakht, the Minister of Works 
and Housing and S'Upply and Rehabilitation on .the 2Mh July, 1978 and 
was adopted (Appendix-I). 

3. The Rajya Sabha concurred in the said motion on the 2nd August, 
1978 (Appendix II). 

4. The message from Rajya Sabha was reported to Lok Sabha on the 
4th August 1978. 

5. The Committee held 13 sittings in all. 

6. The first sitting of the Committee was held on the 30th August, 
1978 to draw up their programme of work. The Committee decided to 
invite written memoranda from the state Governments, Union Territory 
Administrations, International Agencies, Industries, Labour Organisations, 
Municipal Corporations, Universities and Scientific Laboratories connect-
ed with the research in environment and pollution, State Boards for 
Prevention and Control of Water Pollution and other Organisations and 
individual experts interested in the subject matter of the proposed legis-
lation by the 23rd September, 1978 for their consideration. The Com-
mittee a1s() decided to issue a Press Communique in this behalf and to 
address letters to all the State GovernmentsfUnion Territory Adminis-
trations and other organisations etc. inviting their views and suggestions 
on the provisions of the Bill. The Committee at their sitting held on the 
30th september, 1978 extended the time for submission of memoranda 
up to the 20th October, 1978. 

7. 86 Memoranda containing views/comments/suggestions on the pro-
visions of the Bill were received by the Committee from various experts, 
Organisations and individuw etc. (Appendix III). 

8. The Committee at their sitting held on the 30tb August, 1978 fur-
ther decided to undertake on-the-spot study visits to various placea 
throughout the country with a view to acquaint .themselves with the 
problems of air pollution. 

·Published in the Gazette of India, Extraodinary, Part II Section 2, elated 
the 17th April, 1878. 
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The Committee in the first lap of their study tour undertook on .. the-
spot study visits-(i) in and around Delhi on the afternoon of 30th Sep-
tember, 1978j and (ii) Mathura Refinery and The Taj Mahal at Agra an. 
the 1st October, 1978 and also held informal discussions with the authori-
ties concerned. 

The following three study groups formed by the Committee at their 
sitting held on the 30th August, 1978 visited different places in the coun-
try from the 13th to 17th October, 1978 and held informal discussions 
with the officials of the State Governments -and the representatives of 
various organisations: 

Study Group lA' 

Study Group IB' 

Study Group IC' 

Bombay, Goa, Baroda and Ahmedabad. 

Kanpur, Dhanbad, Bokaro and Gauhati. 
Cochin, Coimbatore, Madras and Ban-

galore. 

The Committee also visited Vallabhai Patel Chest Institute (Univer-
sity of Delhi) on the 9th November, 1978 and held informal discussions 
with the Director and other professors of the Institute on the subject 01. 
air pollUtion and chest diseases. 

As per their decision taken at their sitting held on the 8th November, 
1978, the Committee permitted Study Group IB' to undertake on-the-
spot study visit to Calcutta on the 15th and 16th November, 1978 which 
they could not visit earlier due to unprecedented floods in West Bengal. 
The Study Group also held informal discussions with the authorities con-
cerned and the officials of the State Government. 

9. At their sitting held on the 2nd January, 1979, the Committee decid-
ed to take oral evidence on the provisions of the Bill and selected various 
experts, scientists, envircmmentalists etc. for the purpose. 

10. At their sittings held from 1st to 3rd February, 1979, the Com-
mittee heard oral evidence tendered by various experts, scientists, envir-
onmentalists, etc. A list of persons who gave ,evidence before the Com-
mittee is at Appendix IV. 

11. The Repo,rt of the Committee was to be presented by the 24th 
November, 1978. The Committee were granted two extensions of time-
the first extension was granted on the 22nd November, 1978, upto the last 
day of the first week of the Budget Session, 1979 i.e. the 23rd February, 
19?9 and the second extension was granted on the 21st February, 1979 
upto the last day of the Budget Session, 1979. 

12. At their sitting held on the 2nd April, 1979 the Committee decided 
that (i) the evidence tendered before the Committee might be laid on 
the Table of the both Houses of Parliament and (ii) two copies each of 
the memoranda received by the Committee might be placed in the Par-
liament Library, after the Report has been presented for reference by 
the Members of Parliament. 

13. The COinmittee considered the BiLl, Clause-by-clause at their sit-
tings held from 2nd to 4th April and on the 2nd and 3rd May, 1979. 

14. The Committee considered and adopted the Report at their sitting 
held on the 15th May, 1979. 
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15. The observations of the Committee with regard to the principal 
changes proposed in the Bill are detailed in the succeeding paragraphs. 

16. Clause 2.-The Committee have made amendments to the defini-
tions of certain terms given in this clause as explained below:-

(1) 'Air pollutant'.-The Committee were informed .that air pollu-
tants, when scrubbed from the affected places, also pollute 
the water which may prove injurious to other living creatures 
viz., fishes. The Committee are of .the view that the term 
should be defined more elaborately so as to include all living 
creatures which are likely to be affected by the air pollutants. 

Item (a) of this clause has been amended accordingly. 

(ii) 'approved appliance'.-The Committee note that the appUan-
ces used in certain chemical processes for generating or con-
suming fume gas or particulate matter are not covered by 
the existing definition. The Committee feel that since such 
Chemical processes are likely to cause air pollution, the appli-
ances used in such processes should also be brought within the 
purview df the proposed definition. 

Item (c) of this clause has been amended accordingly. 

17. Clause 5.-The Committee have made certain amendments in this 
clause and have also made a general recommendation on the nomination 
of a whole ,time Chairman of the State Board for the Prevention and 
Control of Air Pollution as explained below:-

(i) The Committee note that the representation of the workers, 
who are mainly ;the victims of air pollution created inside 
the factories or industrial undertakings, has not been taken 
into account in the constitution of a State Board for the Pre-
venU,on and Control of! ~ Pollution. The Committee feel 
that ,the State Government, while nominating the non-officials 
representing various interests to the said Board, should also 
consider the nomination of workers representatives repre-
senting the interests ot the labour in the State. 

Item (d) of sub-clause (2) of this clause has been amended aecord-
ingly. . 

(Ii) The Committee are of the opinion that in order to ensure 
effective implementation of the proposed legislation which is 
of a technical nature and to achieve the desired results, a 
State Board to be constituted for the Prevention and Control 
of Air Pollution under the proposed legislation should also 
consist of technical experts on the subject as its members. 
The Committee feel that it should, therefore, be made incum-
bent on the State Government to nominate at least two mem-
bers having special knowledge or practical experience in res-
pect of matters relating to the improvement of the qualfty of 
air or the prevention, control or abatement of air pollution to 
the said Board. 
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A proviso has been added accordingly to sub-clause (2) Of this 
clause. 

(iii) The Committee note that under the provisions proposed in 
the clause, in .the States, where the Water (Prevention and 
Control of Pollution) Act, 1974 is not in force or that the State 
Boards have not been constituted under the proviSions of that 
Act, the State Governments have been given discretionary 
powers to nominate either a whole-time or a part-time Chair-
man of the State Board to be constituted for the Prevention 
and Control of Air Pollution. 

The Committee were informed that, in view of the financial implica-
tions involved in the appointment of a whole-time Chairman, which the 
small States may find it difficult to provide for as well as the lack of quali .. 
fied experts in this field, a mandatory provision for a whole-time Chair-
man may cause difficulty. The Committee are, however, of the opinion 
that for the successful implementation of the provisions of the proposed 
Bill, a whole-time Chairman of the Board would be desirable. The Com-
mittee are, therefore, of the view that Government might consider the 
desirability of impressing upon such State Governments that as far as 
possible a whole-time Chairman might be nominated. 

18. Clause 7.-(i) Clause 7 primarily deals with the terms and condi-
tions of service of the Members of the Board and sub-clause (2) of clause 
(8) deals with the disqualifications for nomination of a Member of the 
Board. The Committee are of the opinion that it is not desirable to treat 
the removal of a member from the membership of the Board as one of 
the terms and conditions of their service and further in order to avoid 
any ambiguity, the provisions relating to removal of the members from 
the membership of the Board might more appropriately be brought with-
in the provisions of clause 13 of the Bill. 

Sub-clause (3) of clause 7 has, therefore, been omitted and sub-clause 
(2) of clause 8 has been amended accordingly. 

(ii) The Committee feel that the additional terms and conditions of 
service of the Chairman and members other than the member-Secretary 
of a State Board for .the Prevention and Control of Air Pollution may 
be provided for in one sub-clause instead of in two. 

Hence original sub-clauses (8) and (9) of this clause have been 
amalgamated and re-numbered' as sub-clause (7). 

19. Clause 8.- (i) The Committee are of the view that a person, who has 
suspended payment of his debts or has compounded with his creditors, 
obviously for good reasons need not be disqualified from being nominat-
ed as a member of a State Board for the Prevention and Control of Air 
Pollution constituted ltnder the proposed legislation. 

Item (a) of sub-clause (1) of this clause has been amended aCCQrd-
ingly. 

(Ii) The Committee are of the view .that in order to ensure that the 
decisions of such a Board are not influenced one way or the other, a 
person who has directly or indirectly any interest in any firm or com-
pany dealing with the eqUipment or apparatus used for the improve-
ment of the quality of air or the control of air pollution etc. should be 
disqualified from being nominated as a member of the Board. 
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Simifariy a persOn, who is' employed in any capacity in any firm or 
company having any contractual obligations, with such a Board or with 
a State Government concerned or the local authority in the State or 
with any Govemment undertaking, for carrying out the programme. for 
the improvement of the quality 01. air or control of air pollution should 
also be debarred from being nominated as a member of the Board. 

New items (e) and (f) have been added accordingly to .u~lause (1) 
of this clause. 

(iii) Amendment made in sub-clause (2) of~. ~lause is of a CODll-
quential nature. 

20. C14use 10.-The Committee are of the opinion that in order to 
ensure that the Central Board for the Prevention and Control of AJ.r 
Pollution and the State Governments, concerned are kept infonned of 
the working of the State Boards at regular intervals, it should be made 
obligatory on the part of the State Boards concerned to send copies of 
the minutel:l of their meetings to the' Centrail Board and the State Gov-
ernment concerned. 

A new sub-clause (2) has been added accordingly and consequently 
clause 10 has been re..,numbered as sub-clause (1) thereof. 

21. Clause n.-The COmmittee note that under sub-clause (1) of thfa 
clause, the Board has been empowered to constitute Committees includ-
ing Committees consisting of wholly of other persons also for certain 
purposes ,that might be assigned to them by the Board. The Committee 
feel that constitution of Committees wholly of other persons without 
adequate representation of the members of the Board is not desirable as 
such Committees would not be able to appreciate the implications of the 
problems or the jobs that might be entrusted to them. 

S'ub-clause (1) of this clause has, therefore, been amended accord-
ingly. 

22. C14use 14 .. -The Committee feel that a State Board to be coosti-
tuted under the pro:posed legislation might ailso require the services of 
ccmsultants from time to ;time for the formulation or execution. ot its 
projects or schemes. The Committee are, therefore, of the opinion that 
the State Board should, on the lines of provisions contained in Section 
1%(4) of the Water (Prevention and Control of Pollution) Act, 19'14, be 
empowered to appoint qualified persons as consultants for the purpose 
on such ,terms and conditions as might be considered necessary. 

A new sub-clause (5) has been added accordingly to this clause. 

, 23. Clause 15.-The Committee are of the opinion that for the e1Bcient 
• functioning of the State Boards and to ensure proper implementation 

of ,the provisions of the proposed legislation, these Boards should also be 
authorised to delegate! powers to other officers of the Board, besides 
Chairman and member-secretary. 

The clause has been amended accordingly. 
24. C14use 17.- (i) The Committee are of the view that in orde!" to en-

sure that timely steps are taken for the prevention, control and abate-
ment of air pollution in the air pollution control areas, it should be mads 
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ObUgatory on the part of the State Boards to inspect such areas and 
__ ess the quality of air therein at regular intervals. 

New item (f) has been added accordinilY to sub-clause (1) of this 
clause and existing i.tems (g) to (i) have been re-numbered as items 
(g) to (j). 

(ii) The amendment made in original item (g) [now re-numbered 
as item (h)] of. sub-clause (I) of this clause is of a clariflcatory nature. 

25. Clause 19f1-(i) The Committee are of the opinion. that it might 
be left to the State Government concerned to declare, after consultation 
with the State Board, any area within the State as air pollution control 
area in the manner as it might consider necessary as it is a matter of 
detail. 

Sub-clause (1) of this clause has been amended and sub-clause (2) 
thereof has been omitted and other sub-clauses have been renumbered 
accordingly. 

(ii) The Committee note that under the proposed provisions of this 
clause, the State Government has been empowered to do certain acts 
enumerated therein. The Committee are of the opinion that the State 
Board to be constituted fcir the Prevention and Control of Air Pollution, 
having technical expertise under their control, should invariably be con-
sulted by the State Government while exercising its powers under this 
clause. 

Original sub-clauses (4), (5) and (6) [renumbered as clauses (3), (4) 
and (5)] of this clause have been amended accordingly. 

26. Clause 21.-(i) The amendment made in the proviso to sub-
clause (2) of this clause is consequent upon the amendment made in sub-
clause (4) thereof. 

(li) The Committee note that sub-clause (4) of this clause provides 
that if the State Board does not refuse to grant the consent or upon 
refusal, does not communicate the refusal to the applicant within four 
months after the receipt of application for consent of the State Board 
for the operation of any industrial plant for the purpose of any industry 
in an air pollution control area, the consent applied for would be pre-
SUmed to have been granted. The Committee feel that it would be m01;e 
desirable to cast a duty em the Board to take a final decision either to 
grant consent or to refuse to grant the same on the application and com-
municate the said decision to the applicant within a period of four months 
positively. 

Sub-clause (4) of this clause has been amended accordingly. 

(iii) The Committee note that under items (i) and (iv) of sub-clause 
(5) of this clause, it is stipulated that specifications for control equipment 
and chimney will be given by the State Board. The Committee feel that 
in actual practice at times it may be difficult for the Board to stipulate 
the specifications. In such a contingen:!y, the Committee apprehend. the 
industries may take it as an excuse and may not instal any equipment 
at RIl. Taking this into consideration, the Committee are of the opinion 
that responsibility should better be fixed on the industry to find out the 
appropriate control equipment needed to keep down the emis:::'on at the 
prescribed level and obtain prior approval of the Board before installation 
to ensUrp. that it meets the reauirements. 
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Items (i) and (iv) of sub-clause (5) of this clause have been amended 
accordingly. 

(iv) The Committee also feel that in view of the nature o't. the problem 
of ail" pollution and the fact that the present legislation is proposed to 
be enacted for the first time, the Board may come across situations which 
may not strictly be dealt with under the prescribed conditions. The Com· 
mlttee are, therefore, of the opinion that there should be a provision 
enabling the Board .to impose any other condition on the industries while 
granting consent, as may be considered necessary. 

Item (v) has been added accordingly to sub-clause (5) of this clause 
and original item (v) has been renumbered as item (vi). 

(v) The other amendments made in th:s clause are of a consequential 
nature. 

27. ClaUse 23.- (i) The Committee feel that the State Board and the 
authorities or the agencies should, if it comes to their notice that in any 
of the air pollution control areas the emission of any air pollutant into 
the atmosphere is occurring in excess of the standards laid down or there 
is an apprehension of such occurrence. suo moto also take necessary re· 
medial measures to mitigate the emission of such air pollutants. 

Sub-clause (2) of this clause has been amended accoI'dingly. 

(ii) The Committee note that the State Board and the authorities or 
the agencies, as may be prescribed, are required to take remedial measures 
to mitigate the emission of such air pollutants into the atmosphere which 
are reported or apprehended to be in excess of the standards laid down. 
The Committee are of the opinion that the State Board, authorities or 
the agencies should be given powers to recover the expenditure incun-e<! 
in taking such remedial measures from the industry concerned. 

New sub-clause (3) has been added to this clause accordingly. 

28. Clause 24.-The Committee are of the opinion that in order to 
ensure that the persons, authorised by the State Board to enter and 
inspect any place, discharge their functions, entrusted by the Board under 
the provisions of the pToposed legislation, eftlciently and without any 
hindrance, should also possess the powers of search and seizure similar 
to those contained in the Code of Criminal PI'ocedure, 1973. 

New sub-clause (4) has been added to this clause accordingly. 

29. Clause 25.-The amendment made in this clause is of a clariftcatory 
nature. 

30. Clause 26.- (i) The Committee were informed that the provisions 
made in this clause regardirfg division of air samples into two parts and 
been drafted on the lines of the provisions contained in secti911 21 of the 
Water (Prevention and Control of Pollution) Act, 1974. Subsequently, 
the Committee were further informed, the matter was discussed with 
various technical experts who had expressed their appI'ehenston about 
the division of air samples. They had stated that there were lot of 
technical limitations in dividing an air l'Iample. They had further stated 
that taking of successive samples or taking different samples or taking 
different samples under identical conditions were also not technically 
fool-proof. Taking into consideration the above difficulties, the Com-
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mittee have come to the conclusion that only one s'lmple might be taken 
for law eviden~ing purposE' which need not be divided into two parts. 

Item (b) of sub-clause (3) of this clause has been amended accord-
ingly. 

(ii) As a result of the amendment suggested above, the other amend-
ments made in this clause are either of a consequ.ential or of a clarifica-
tory nature. 

31. Clause 27.-The amendments made in this clause are of a conse-
quential nature. 

32. Clause 28.-The Committee note that the existing' clause provides 
for establishing or specifying only one State Air Laboratory. The Com-
mittee were informed that both testing and analYSis of the air samples 
have to be done quickly after the samples are taken, as otherwise delay 
in transportation or due to any other cause, would deteriorate the sample 
and the very purpose of testing the sample would be defeated. This 
being so, the Committee feel, it would not ,be possible for a single labora-
tory at the State level, howsoever well-equipped it may be, t~ tackle 
the problem effectively. The Committee are, therefore, of the opinion 
that more than one State Air Laboratory would be necessary to achieve 
the objectives. 

Sub-clause (1) of this clause has been amended accordingly. 
33. Clauses 32 and 33.-The Committee. were informed that relevant 

sections of the Water (Prevention and Control of Pollution) Act, 1974 
pad since been amended and the provisions made in proviso to clause 32 
and sub-clause (3) of clause 33 might be brought in line with those pro-
visions. 

Proviso to clause 3·2 and sub-clause (3) of clause 33 have, therefore, 
been amended accordingly. 

34. Clause 35.-The amendments made in sub-clauses (1) and (2) of 
this clause are of a verbal nature. 

35. Clau.se 37.-The Committee are of the opinion that as the air pollu-
tants have detrimental effect on the health of the people as also on animal 
life, vegetation and property, the objectives of the proposed legislation 
vi.%., prevention, control and abatement of such air pollutants are not 
likely to be achieved unless the penalties for contravention'of the direc-
tions or orders issued under the provisions of the proposed legislation 
are deteITent. The Committee also feel that fear of imprisonment on 
failure to comply with such orders or directions would fUl'ther ensure 
effective implementation of the provisions of the proposed Bill. 

Sub-clause (1) of this clause has been amended accordingly. 
36. Clause 38.-The amendments made in this clause are of a conse-

quential and verbal nature. 

37. Clause 4O.-The amendment made in this clause is of a clarifica-
tory nature. 

38. Clause 41.-The Committee note that although the head of the 
Department has been made liable for punishment for the offence com-
mitted by the concerned Department of Government but in case the said 
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Head of the Department proves his innocence, there is apparently nobody 
else on whom the responsibility could be fixed. The Committee are of 
the opinion that when an offence has been committed, responsibility should 
invariably be fixed on some other officer of the Department with whose 
consent or connivance or negligence the offence might have been com-
mitted. 

New sub-clause (2) has been added accordingly to this clause and 
clause 41 has been renumbered as sub-clause (1) thereof. 

39. Clause 47.-The Committee note that the State Government have 
been given powers to supersede a State Board for the persis-tent default 
in the performance of its functions or otherwise in public interest for a 
period of one year. The Committee feel that the period of supersession 
for one year is toci long and would go against the effective implementation 
of the proposed legislation. Hence they are of the opinion that the period 
of supersession shou1d not exceed six months particu~arly when the period 
of supersession can be extended by the State Government for another 
six months. 

Sub-clause (1) of this clause has been amended accordingly. 

40. Clause 50.-The Committee feel that in order to ensure that the 
Parliament is kept infomed about the changes that might be made in 
the schedule to the proposed Bill, every notification made by thl! Central 
Government in that behalf should be laid before each House of Parlia-
ment. 

New Sub-clause (2) has been added to this clause accordingly and 
clause 50 has been renumbered as sub-clause (1) thereof. 

41. Clauses 53 and 54.-The amendments made in these clauses are of a 
formal and consequential nature. 

42. The Schedule.-The Committee are of the opinion that Asbestos 
Ginning, Pulp and Paper industries are also a major source of atmospheric 
pollution and should be brought within the purview of the proposed Bill. 

The Schedule of the Bill has been amended accordingly. 

43. Clause 1.-The amendment made in this clause is at a formal nature. 

44. EnalCting Formula.-The amendment made in the Enacting Formula 
is of a formal nature. 

45. The Jo:nt Committee recommend th!lt the Bill, as amended, be 
passed. 



GENERAL RECOMMENDATIONS 

The Joint Committee, with a view to acquaint themselves with various 
aspects of the problem of air pollution which is steadily growing as a 
result of increasing industnallsation and other factors, and to ascertain 
the nature of the steps that are necessary for the preservation of the 
quality of air and the control of air pollution as envisaged in the proposed 
legislation, undertook study visits to vanous places throughout the coun-
try. During the course of these study tours the Committee had informal 
discussions with the authorities concerned as well as the officials of the 
State Government and those responsible for the implementation of the 
Water (Prevention and ContX'ol of Pollution) Act, 1974 who are expected 
to perform the additional functions regarding air pollut!on under the 
provisions of the proposed legislation. The Committee also ha4 the pri-
vilege of hearing the views of various s:'ientists, environmentalists and 
other experts on the subject. 

2. The Committee note that although rapid urbanisation, heavy indus-
trialisation and economic and technological developments during the last 
few decades have brought substantial benefits to millions of citizens. 
these benefits have come about at the cost of a deterioration in the physi-
cial environment of the country. The Committee also note that the pro-
blem of air pollution has assumed added importance in recent years 
throughout the world due to various factors, particularly rapid indus-
trialisat:on, defore~tation, increasing traffic, heating, domestic fuels, 
garbage, refuse incineration, smoking and so on. Noise pollution is also 
becoming a serious problem, and all this is having a detrimental eftect 
not only on the health of human beings but also on various forms of 
animal life, vegetation, property and monuments. The Committee further 
note that lack of general awareness of the problem in the country; dearth 
of technically trained personnel and insufficient finance due to low 
priority given to the machinery responsible fOT implementation of the 
existing provisions of the Water (Prevention and Control of Pollution) 
Act, 1974 are factol's contributing to the gravity of the situation in ''India. 

3. The Committee, after examining the provisions of the proposed 
legislation, feel that the proposed provisions of the Bill are insufficient to 
tackle the problem of air pollution in its entirety. The Committee realize 
tliat to suggest comprehensive changes would go beyond the scope of 
the present Bill. But considering the importance and urgenc)T of the 
subject matter, and keeping in view the long-range welfare of our citizens, 
the CommIttee have decided to make certain general recommendations for 
consideration of the Government apart from specific suggesttons regard-
ing the present legislation. These recommendations are as follows: 

1. Environmental Education: 
The Committee were informed that the engineers who were coming 

out of our technical institutions were not adequately exposed to the con-
cepts of environment. As a result, the persons involved in the designing 
of varlftlIJ industrial projects were not fully appreciative of the fact that 

(xiv) 
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the effluents could so considerable damage to the envirortDlent. Aisa, 
there was an insufficient awareness of environmental values in the general 
educational system. The Committee are aware that while environmental 
edu:ation is a new science, it is assuming growing importance and the 
country will increasingly need expertise at various levels. The Com-
mittee feel that the educational system in the country needs to 'be enrich.:. 
ed by introducing environmental values at various levels./ 

The Committee are happy to note that at least in one State, Maha-
rasht~a;, initiatives in this direction have been taken and the subject of 
EnvtHrnment has been introduced there at various levels of the educational 
system. In view of the dangers involved, and in the interests of the 
future generations, the Committee are of the opinion that Gover'nment 
might consider the desirability of impressing upon the State Governments 
to introdu:=e in their respective educational systems the subject of environ-
ment in the general education in the school classes; as an optional subject 
at under-graduate level; specialisation at the post-graduate level; and 
Environmental Engineering -in technical edu:eation. Education being a 
State subject, the Government might chalk out a policy on the subject 
in consultation with the experts in the field for the guidance of the State 
Governments with a view to formulate their syllabi. It should also 
become an integral rart of the proposed new education policy. 

2. Development of Air Pollution Laboratories: 

The Committee note that under the proposed legislation there is pro-
vision for the establishment of State Air Laboratories. The Committee 
were informed that both collection of samples of air pollutants and their 
analysis has to be done in the region, and in the case of some air pollu-
tants where cQIlCentration is very low or which are degradable, this can 
only be measured on the spot. This being so, it would not be possible 
for a single laboratory at the State level, however well-equipped it may 
be, to tackle the problem effectively. The Committee were also infonned 
that at present technically trained staff in the field of air pollution are 
not readily available. The Committee are of the opinion that in order 
to ensure proper enforcement and effective implementation of the pro-
posed Bill, it would be neceusary, in addition to setting up new Labora-
tories, to consider the feasibility of availing of existing facUities which 
are available in the country, such as-

(i) For training purposes: The School of Environmental Sciences, 
Jawahar Lal Nehru University; Vithalbhai Patel Chest Institute, 
Delhi University; National Environmental and Engineering 
Institute, Nagpur; National Institute of Occupational Health, 
Ahmedabad; La,bour Institute, Bombay; and tndian Institute 
of Science, Bangalore. 

(ii) For air pollution control work: National Environmental and 
Engineering Institute/, Nagpur. NaUo/nal Institute of Occu-
pational Health, Ahmedabad and Labour Institute, Bombay; 
and 

(ut) FM air pollution laboratorie:~: Regional Engineering Colleges 
and the five Indian Institutes of Technology and Indian Insti-
tute of Science, Banga]ore in addition to the Laboratories 
attached to the existing Water (Prevention and Control of 
Pollution) Boards. 
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'!'he Committee were informed that Air Pollution Laboratories could 
also be established by providing supplementary grants to the various 
Medical Research Institutes and Medical Colleges in the country. This 
also needs to be examined. 

3. PToblems in the Implementation of the Provisions of the Water (Pre-
v~tion and Control of Pollu.tion) Act, 1974. 

During the course of informal discussions with official responsible for 
the implementation of the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974, the Committee were informed that they 
were faced with various problems in effectively enforcing and imple-
menting the Act. There was lack of technical competence and the De-
partments were not always adequately qualified to give proper advice to 
ceTtain types of ind'Ustries as the technical wings in the Departments 
were very limited. They were also finding it difficult to implement the 
provisions of the Act particularly in the smaller industries who could 
not afford to install costly machines and equipment needed for control-
ling alr pollutants, which, by and large, are not available in the country. 

The Committee strongly feel that mere creation of an agency for the 
prevention and control of any aspect of environmental pollution by 
enacting legislation will prove to be an exercise in futility unless due 
priority is given to creation of adequate administrative machinery and 
expertise for the efficient implementation of the enactments. The Com-
mittee are, therefore, of the opinion that in order to ensure proper 
enforcement and efficient implementation of the proposed legislation, 
Government might consider the desirability of taking the following 
urlent steps : 

(i) Arrangements for long-term and short-term ,training prog-
rammes for technical personnel; 

(ii) Strengthening of the departments concerned 'by prOviding 
adequate funds for their proper functioning; 

(iii) Arrangements for the import and distribution of equipment 
and machinery for monitoring air pollutants till such time as 
these are indigenously available; 

(iv) Arranging for adequate research and development activities 
in the country so that we can rapidly become self-suftlcient 
in this field; 

(v) Laying down of guidelines by way of fixing some time-limits 
within which the existing industries should be asked to com-
ply with the provisions of the Act; and 

(vi) Creation of a fund for providing subsidy/assistance to the 
smaller industries for installation of necessary equipment! 
machinery for pollution control. As an incentive some rebate 
in the cess or taxes to the industries might also be given. 

The Committee are fully aware that in a developing country like 
India, which has embarked on a massive programme of industrialization. 
over rigid and unrealistic anti po~lution measures are neither feasible nor 
conducive to the economic development of the country. The programme 
of cflmbating environmental pollution needs to be executed in a care-
fully phased manner so that on the one hand the growth of indUstries. 
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10 vital for the development of the country, is not un41Jly haID8red 
~W ()J1 thEI other the pollutants which cause detrimental d~tl at, __ 
Cjl.l~~y controlled. The Committee feel that building up of ~ natl~~l 
~1l.IJC.o-.asn'N18 in this direction through a massive, multi-~ pubUc 
e4uc~t~on ':ampaign WOUld, help in achieving the objectives of thla ~ 
lation. The common citizen must be made aware ot environmen~ ~ 
so that he can intelligently co-opernte with the implementation autho-
rities in the broader social interest. 

... NOiBf! Pollution : 

The Committee were informed that noise created from variOlll 
S9l,l1'~S s~ch as industries, motor vehicles, aeroplanes, amplifters and 
Qther gadgets, often constitutes a hazllrd to public health. NotSe inside 
f~~t9ri~, in some cases, can cause jrreversable deafness constitute a 
q~~lth ~azard to industrial workers. As noise is transmitted throu~ ~e 
air, there is a view that noise should be considered as a potential ai~ 
pollutant flimilar to particulate matter or sulphur dioxide and, there-
fa,e, should be brought within the prOVisions of the proposed Btll. 

The other school of thinking refiected in the findings of the expert 
Cgmllliijee constituted by the Ministry of Works and Housing to consl-
d~r w~~~er the measures to control noise pollution could b~ brought 
wStbin ~he purview of the propos.ed legislation is tpat the effect at netic 
pollution is onJy physical and not chemical as i,n the case of air po~~u­
tJ1lts. Noise, according tD them does not change the nature and cOmpo-
si~jQl). of,ir. It is transitory, is carried through the air and' dies· out 
q'l}ickJy as soon as the source of noise emission is stopped. It is, no doubt, 
an instant nuisance but has seldom any long term effect on the ambient 
air end, therefore, need not be equated with the common air pollutantll. 

'rom the legal point of view, the Committee were inforJ1)d that tJw 
SCO~ of noise pollution is very wide. Whatever be the 80urce of noise 
pollution, it invariably results in nuisance hazar.dDus to public h .. lth 
J\ law for the prevention and control of noise pollution W9~dJ;DOrl 
appropriately come under the subject of "Public health'1;lnd B.-nl~tion" 
dealt within Entry 6 of the State List. The expression "public health"!. 
of wide amplitude covering all types of nuisances detrimental to p~pIic 
health and well-being. A law on the prevention and control of noise 
pollution, therefore, in SO far as it relates to public health, can be enacted 
only by the State Legislatures. Parliament, however, would al~ be 
eompetent to enact such Q law by following the procedure laid down 
in Article 252 of the Constitution . 

•• , The Committee are aware that in the modern world there is an ever 
ine~a.ing demand for the goods and services which Bow from today's 
ad,vaaced technology. Whereas on the one hand modern technology gives 
comforts to the people, the same technology often creates discomtQrts 
detrimental to public health. The scientific advances in the various ftelds 
of technolr.gy specially industries, transport and other 8Ound-procludng 
macbinerie:<I, have greatly increased the level of background noise to 
w:l1ich the people are exposed, particularly those who live and work in 
the crowded urban areas. The Committee allo note that in the present 
d~de th~re Is ever growing public concern about noise. 
1081 LS-3, 
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I, The Committee feel that since the problem of noise pollution in the 
country is increasing, it would be appropriate and desirable if steps are 
taken to control it through a Central Act. The Committee are, therefore, 
of the opinion that Government might consider the desirability of 
ena~ting suitable legislation through a Central Act for the control of 
n'oige 'pollution in the country . 
. , 

!i. Comprehensive Legislation and Creation of a Coordinating machinery: 
During the course of their deliberations, the Committee were inform-

ed that there were several drawbacks and organisational difficulties in 
the working of the existing Water (Prevention and Control of Pollu-
tion) Act, 1974. Although the Act has been in operation for more than 
~O'llrs years, there were some States in the country where Water Pollu-
tlon Control Boards had not been set up so far and even in the States 
where the Boards had been set up they were not always functioning 
effectively. As a result there has been little progress in achieving the 
desired results. 

The Committee, after exammmg in depth the various aspects of 
environmental pollution, are of the opinion that in order to have uni-
fr.rmity of approach towards environmental pollution control meaS"..tres 
throughout the country and to ensure strict enforcement, the Govern-
ment might consider the feasibility of enacting a comprehensive legis-
lation so as to provide for the control of all forms of environmental 
pollution. From the legal point of view also, the Committee were inform-
ed that it would be within the competence of Parliament to enact B"J.ch 
a comprehensive legislation for the prevention of environmental pollu-
tion covering water, air and noise in accordance with the prOVisions of 
Article 252 of the Constitution. 

The Committee are also of the view that as in the case of the United 
States of America, where there is a single Environmental Protection 
Agency at the Central level having various specialities represented in it, 
the Govenlment might consider setting up a Ministry or Department 
or Environment at the Centre which would have the administrative 
control and provide coordination between different Boards viz., Water 
Pollution Control Board, Air Pollution Control Board and the Noise 
Pollution Control Board. The National Committee for Environmental 
Planning and Co-ordination should also be activized so that it can play 
a central role in the approach to environmental problems at the regional 
and national level in close co-ordination with Planning Commission; 
which should take its advice on environmental aspects. 

The Committee are further of the opinion that in order to avoid 
duplication and overlapping in the working of various Boards, some 
kind of a strategem providing for common facilities such as laboratories, 
technical expertise and training programmes for terzhnical personnel 
might be adopted. 

6 Implemrnta.tion of Anti-cigarette Smoking Legislation: 

The ill-effects of air pollut'fm so far as it concerns human health Is 
mainly on the respiratory rassages and the lungs. Air polluted with 01'-
gani:: and inorganic dusts and gases like SUlphur-dioxide, when inh~led, 
damages t~e lungs and acts as an irritant and an inflammatory agent. 
Those who smoke are particularly susceptible to this effect, as smoking 
has a malign synergism with other forms of pollution. The Commi,ttee 
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were informed that cigarette smoking was a dangerous habit which caD 
lead to grave health hazards. Constant smoking can lead to chronic 
bronchitis, peptic ulcers, stomach upsets, coronary heart diseases, hyper-
tension and lung cancer. Studies based on a world-wide SUl'Vey of 
continuing Inedical research, the Committee were further informed, 
indicate that cigarette smoking can treble the risk of coronary heart 
diseases. Smoking by women causes special concern. A pregnant woman 
who smokes as many as ten cigarettes a day has a significantly greater 
chance of losing her baby, either before it is born or in the first four 
weeks of infanr'y, than a non-smoking mother. If the child survives, 
it has a significantly greater chance in his early school years of being 
behind h:s class-mates in reading ability and social adjustment than the 
childt'en of non-smoking mother. 

The Committee are aware that the Government have taken certain 
sters against cigarette smoking by enacting "The Cigarettes (Regulation 
of Production, Supply and Distribution) Act, 1975, but are deeply concer-
ned to note that the ena:::tment has not been effective in curbing the 
habit of cigraette smoking, as the market is always flooded with di1ferent 
brands of cigarettes obviously to meet the every increasing damanci, and 
there are always advertisements in various newspapers, magazines and 
films with glamorous messages to atttact and induce young persons to 
smoking. 

The Committee are of the opinion that unless some further effective 
steps are taken in this direction, there are practically no chances of curb-
ing the habit of cigarette smoking and reducing the consumptions of ciga-
rettes by simply printing a health warning on the cigarette packets under 
the provisions of the existing enactment. Even adding a sign or a pictorial 
representation to the written text of the warning on cigarette packets, 
which is reported to be under consideration of the cigarette manufacturers 
association, would not help in achieving the desired results. 

The Committee, therefore, strongly feel that in the context of so many 
rangers effecting human health involved in cigarette smoking, the Gov-
ernment, in order to curb the habit of smoking, might consider the 
feasibility of taking further steps such as: 

(i) Statutory reduction of nicotine contents in tobacco; 

(ii) Complete ban on glamorous messages or pictorial' representa-
tions for promoting cigarettes; 

(iii) Mass publicity campaign on the hazards of smoking through 
all available means; 

(iv) Industrial establishments to be compelled to educate their 
workers on the hazards of smoking; 

(v) In~lusion of a chapter of ,smoking and its ilI-e1fects on health 
in the text books tit education at all levels; and 

(vi) Complete ban on smoking in all closed areas and other placet 
of public utility services. 
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7. MatHur .. re:fi:;"ery and the Raj Mahal: 

In ordel to appeciate the implications of the proposed Bill, the Com-
mittee, whife undertaking study visits to various places of the country, 
paid. a sper jial visit to the Refinery under construction at Mathura and 
the Taj Mahat at Agra with a view to study the existing impact of air 
ponutants on ·this world famous monument and the likely effects of the 
.air pollutants to be discharged from the Refinery. The Committee are 
aware that the controversy raised on the likely effects of air pollutants 
to be dis('h lrged from the Refinery on the Taj Mahal does not strictly 
fall within the scope of the proposed Bill. However, as the matter has 
aroused a goOd dEi8.1 of public interest in India and abroad, and . concerns 
a precious aspect of our rich cultural heritage, the Commission could not 
help taking cognisance of this problem in view of the nature of the pro-
posed legislation under their consideration. 

The C)ninittee were infol"med that an Expert Committee under the 
Chalntiaru,l-ip of Dr. S. Varadarajan, which was constituted in July, 1974 
by the Ministry of Petroleum and Chemicals primarily to advise the pro-
j~ author: ties on the measures to be taken. for keeping the pollution 
eftect tb th" absolute minimum, had inter alia observed: 

(i) '.£ bere is substantial level of pollution of sulphur dioxide and 
pRrticulate matter in the Agra. region particularly near Agra 
Fort and the Taj Mahal. The possible sources of pollution 
were all ('oal users, consisting of two power plants, industries 
j 'lc1uding about 250 foundries and railway shunting yard u:;ing 
1100 tonnes, 2000 to 3000 tonnes and 40 to 50 tonnes of coal 
daily respectively; 

(ii) As per estimates of Indian Oil Corporation, the total amount 
of sulphur dioxide would be limited to one tonne per hour; 

(iii) A s per estimates based on dispersal studies made by the Indian 
Heteor'ological Department and the investigations conducted 
b'l MIs. Techneco (an Italian Firm) and the National Environ-
n len tal Engineering Research Institute, the contribut:on frorn 
1 he Refinery to the long term concentration of sulphur dioxide 
f t Agra would be of the order of one to two micrograrns per 
(ubic metre compared to the existing level of 15 to 20 micro-
grams per cubic metre. Short term (one hour) peak concen-
tration of the order of 65 micrograms per cubic metre could 

be expected under worst meteorological conditions in winter; 

(iv) Effective steps need to be taken quickly to reduce the existing 
level of pollution in Agra; and 

(v) [t will be necessary to ensure that the actual long term contri-
bution to the sulphur dioxld~ level at Agra as a result of the 
Refinery is not more than 2 micrograms per cubic metre, 

The E:xpert Committee, expressing its deep concern for the preserva-
tion of the priceleSs monuments in Agra particularly the Taj Mahal, 
made se' eTal recommendations for consideration of the Government for 
cxpeditk IS :mplementation with a view to reduce the existing level of 
pollution substantially and forestall creation of any future sources of 
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pobution. It had also specifically stated that there was urgent need far 
cbrttil'luous study and investigations to ensure prevention of monuments 
hom exposure to further threats from pollutants or any other cause. 

The Committee were also informed that as per Report of MIs. Techntco, 
decay in both marble and sand-stone had already set in. The Report 
of the Expert Committee, it was reported, was also e:kamined by Dr. G. 
'1'ot'raca, Assistant Director, International Centre for the Study of Pre-
servation and Restoration of cultural Property, Rome and he had cafe-
~orically stated that even one per cent risk is far too high for an object 
like the Taj Mahal. 

The Committee also had the advantage of hearing the views of other 
e~perts on the ,subject. The Committee were informed that the Reports 
of the Indian Meteorological Department and Techneco were based OD 
insufficient data and that the Expert Committee was not composed of 
eXflerts in this line. Arart from this, these bodies considered the impact 
only of sulphur dioxide on the monuments fr~m a distance and ignored 
the potential impa~t of other pollutants to be em:tted by the Refinery 
such as Oxides of Carbon and nitrogen, dusts, particulates and the 'Fa-
ducts of inter-action which would discolour and disfigure the Taj Mahal 
and other monuments. 

When the findings of the Techneco Report was questioned by Dr. G. 
Torraco, the Committee were informed, the Techneco Experts were also 
reported to have admitted that no one could give a categorical assurance 
reagrding the protection of monuments as the quaititative relationships 
between pollution and deterioration levels are still unknown and theo-
retically any increase in air pollution even at one microgram per cubic 
metre is not good for the conservation of stone. The Committee were 
further informed that the Expert Committee had ignored the effects of 
the d:sposal of toxic wastes in water (even after treatment) which will 
move down the Yamuna to Agr'a. A ':'cording to a survey conducted by 
NEERI, the Committee were told, the waters of the Yamuna were already 
polluted and the additional load of pollution from the Refinery and its 
multiplier effects will render the chlorinated drinking water of Agra 
sufficiently poisonous to affect man and his progeny. -The Committee were also informed that in the West Several treasures 
of art and architecture have been destroyed due to exposure to air pol-
lutants. For inst:mce, the marvellous marble temple of the Acropolis in 
Athens, which withstood the wrath of nature for 2400 years has been 
seriously affected during the I gst 30 years due to sulphur dioxide, cor-
rosive gasses and black smoke from increased levels of vehiculat trame, 
urbanisat:on and industrial development near Athens. Similarly Cleo-
patra's needle, shifted from Egypt to New York, has deteriOl'ated more 
in the past 7{) years than in the previous 3500 years. Inspite of th .. 
Americans' abinding interest in conservation, and utilisation of aciv8JIces 
made in a:r pollution control technology, even the marble of the Uncoln 
M@thOi'ial :in Washington is reported to be fast deteriorating due to attack 
by adds of polluted air. 

The Committee realize that experts on such subjects often do not agree 
with each otber. But after taking all t.he evidence produced ~efore them 
into account, the Committee have no doubt at all that the constructlOb 
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of the Mathura Refinery would add an unacC'eptably high level of, poIlu":, 
tion to the atmosphere of Agra and thus pose a clear threat to the Taj 
Mahal, probably the most famous. and beautiful singlo monument in 
the world, which is made of white marble peculiarly susceptible to sul-
phur dioxide. The Committee feel that once the Refinery is set up it 
must be expected to function for at least 150 or 200 years and in case the 
views of the pessim:stic experts turn out to be right and we fail to con-
serve the cultural heritage that we hold in trust for all man-kind we 
would have a very heavy debt of guilt to posterity. 

The Committee have themselves seen that some of the structure~ 
of the Refinery have. already been constructed. and more are under 
construction. On the question of expenditure incurred so far, the Com-
mittee were informed that about Rs. 100 croI'es--Rs. 15 crores on acquisi-
tion of land, c:vil works etc. and ahout Rs. 85 crores on it~ms of equip-
ment-have been spent. The Committee are of the view that in case 
the site of the Refinery is shifted elsewhere not too far away from Mathura, 
the structures already constructed can be used for storage, transpOTt, 
and distribution requirements so that they are not completely wasted 
and most of the equipment can also be shifted and put in use at the new 
site. Although this would result in some infructuous expenditure,' it 
should be kept in mind that apart from its cultural and artisti:: value, 
the Taj Mahal is a major tourist attraction and helps to earn crores of 
rupees in foreign exchange every year through international tourism. 
The Committee are of the v:ew that the Taj Mahal can recoup the enUre 
cost of the Refinery in a few years ffom tourism earnings, but this would 
be possible only when its radiant beauty, which is dependant upon the 
smoothness and reflectivity of its gleaming white surface, is mninta:ned 
and preserved. 

The Committee, after examining the matter carefully and weighing 
the pros and cons, have come to the conclusion that Mathura is one of 
the worst possible sites for setting up of a Refinery from the Archaeologi-
cal, ecological and environmental points of view. The Committee are 
of the opinion that in order tEl save the Taj Mahal and other monuments 
in Agra and Braj Mandai from the ill-effects of air pollutants from the 
Refinery, the Government, apart from taking urgent and effective steps 
for prevention of existing air pollutants from other sources in Agra as 
per recommendations of the Expert Committee, should also look into the 
Refinery problem afresh and examine the feasibility of sh:fting at least 
the most polluting units of the Refinery to the Etawah Region. The 
Committee are also of the opinion that the treated liqUid effluents, which 
are likely to poision the already polluted drinking water of ths Agra 
region. should, if possible, be conveyed through a pipeline and discharged 
into the river' at a suitable point down-stream of Agra or Etwah to pro-
tect the drinking water supply. 

8. Delegation of powers to the Archaeological Survey of India for ProtectiOn 
of Monuments: 

During the course of their deliberations on the proposed legislation, 
the Committee had discussions with the officials concerned on the role 
of the Archaeological Survey of India who were primarily responsible for 
the upkeep and mainte·nance of the monuments. When questioned about 
the steps taken by the A.S.!. to protect the Taj Mahal and other historical 
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monuments from the hazards of pollution from various sources, the Com-
mittee were informed that the authorities concerned had become appre-
hensive on the decision of the Government to set up the Refinery at 
Mathura because of the possible adverse effects of the gaseous effluents 
from the stacks of the proposed Refinery on the Agra monuments, parti-
cularuy the Taj Mahal. As a consequence the Archaeological Survey of 
Indi·! approached the National Environmental Engineering Research Ins-
titute, Nagpur, to carry out a survey of the present air quality around the 
monuments in Agra. The result of the investigation carried. out indicated 
that there was substanti81 amount of pollution both of sulphur-dioxide 
a'nd particulate matter in the Agra region, particularly near the Agra 
Fort and the Taj Mahal, on accQunt of the two power plants, the indus .. 
tries including about 250 foundries and the railway shunting yard. The 
authorities concerned had accordingly requested the Gowornment of 
Uttar Pradesh to take steps to remove the contributory factors of pollu-
tion from the Power PJants and the foundries. Similarly, the Railway 
BOard had been requested to replace the present coal-based locomotives 
with diesel-\?ased ones at the marshalling yard. On their part, the Com-
mittee were informed, the Archaeological Survey Qf India had them-
selves taken samples of the affected parts of the monuments at Agra and 
Delhi and had found that sulphur-dioxide was acting adversely on the 
marble. 

When the Expert Committee under the Chairmanship of Dr. S. 
Varadarajan, was constituted to advise the Government on the environ-
mental impact of the Mathura Refinery on the monuments In Agra 
region, the Committee were informed that representative of the Archaeo-
logical Survey of India was also invited to participate in their delibera-
tions and that he had made it clear that they would not Hke the Refinery 
to be loca+ed at Mathura from the Archaeological point of view. The 
authorities further stated that under the present Act viz., the Archaeo-
logical sites and Archaeological Remains Act, 1958, they did nQt possess the 
power to stop any industry being set up. They had only limited. powers 
under the Act to declare certain areas close to the site of the monument as 
prohibited so that mining or quarrying operations or any such activities 
Which could damage the protected site, might be stopped, 

The Committee are of the view that in order to ensure that monu-
ments of national importance are properly protected and preserved, Gov-
ernment might consider the desirability of amending the present Act 
with a view to arm the A.S.I. with necessary powers so that a no-objec· 
tion cel'tificate would have to be obtained from them before any indus-
trial development near about such monuments took place. 

9. Indraprastha Thermal Power House, Delhi: 

The National Environmental Engineering Research Institute (NEER!) 
in their survey undertaken in 1968-69 had indicated thIlt pollutants like 
sulphur-dioxide, hydrogen sulphite and dust were present in significant 
quantities in certain areas of Delhi. The major source of air pollution 
in Delhi is the' Indraprastha Thermal Power Station located in the heart 
of the city. During visits in and around Delhi to study the problem ot 
air pollution, the Committee were in'lormed that low grade coal with 
ash con~nts of about 30 per cent was used in the Indraprastha Power 
Station, 'Wh~n &11 the units wer4[! in service about 3500 tonnes of co_I 
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was burnt per day and as a result about 1,000 tonnes of ash was produ,~ 
Of the ash '90 per cent to 95 per cent was arrested inside the plant ~ 
about 3 to 10 per cent escaped through the chimneys. The main eqW.P'" 
ment utilised for catching the ash were Mechanical Dust Collector.- and 
Electrostatic Precipitators (EPS'). The present Electrostatic Precipit;atol"S 
installed at the Power Station were designed duriIlg the periodwQen 
the eftect of low sulphur content in coal or electrostatic fluid was un-
known to the leading manufact'urers in the West. As a result, the preci-
pitators designed in eat'ily sixties were unstable and. undersized, for 
boilers using low sulphur \ high ash coal from the Jharia, Dhanbad coal 
belt. 

In an effort to fight this pollution problem Central Electrical AuUlo-
rity and the Ministry of Energy got these precipitato~ examined by 
several Western experts who were of the unanimous opinion that with-
out major modifications\additions the performance of the existing dust 
collecting equipment could not be improved further. In pursuance of 
this endeavour the Ministry of Energy set up a 5-Member Expert. Com-
mittee with Dr. H. S. Sharan, Director (Engineering) BHEL as Chair-
man in 1976 to examine and advise on measures for reducing the air 
pollution from the Indraprastha Power Station. This Committee also 
came to the conclusion that the Dust Collecting eqUipment of all tile units 
should be modified and new electrostatic precipitators should either be 
added to Qr replace the existing ones. The Committee also recommend-
ed that regulatory orders be issued that PESU should be supplied oaly 
with low ash coal (not containing more than 25 per cent of ash) lQr 
burning in the boilers of IndrapJ.:astha Power station. In actual practice, 
however, there was not much improvement in the supply of such coal. 

As to the measures takeon by DESU for implementation of these re-
commendations, the Committee were informed that an order fOr two 
electrostatic precipitators at a cost of Rs. 113 lakhs nad been placed with 
BHEL. When the project was success'tully commissioned, the level of 
dust emission wowd hopefully be reduced from present 3000 to 4000 
.milligrams per cubic metre of the outgoing flue gas to less than 150 
milligrams per normal cubic metre. With regard to the Units 2 and I, 
the proposal for modification of existing electr08tatic preCipitators, addi-
tion of new fields and providing gas conditioning equipment had been 
approved by the Ministry of Energy. This scheme estimated to cost about 
RI. 200 lakhs, when implemented would reduce the level of dust emission 
trom 1500 to 2500 milligrams of ash per cubic metre of the outgoing ftue gas 
to less than 150 milligrams per normal cubic metre. The award for work 
for modification of units 4 and 5 would be based on the comparative per-
formance of the new electrostatic precipitators for Unit N(). 1 and that 
of the equipments under consideration of Units 2 and 3. 

The Committee were unhappy to note the long drawn out proce~ 
.adQpted by the authorities concerned in the implementation of the re~ 
conmmendations m3de by the Experts Committee for reducing air po.llu-
tion for Indraprastha Power Station. The piecemeal work of modUlca-
. tion I replacement of electrostatic precipitators in the vafious units of the 
Power Station also indicated that the concerned authorities had not 
given due importance to the problem, which affected the health and wen 
being of the human beings in Delhi and constituted a major ele~ntof 
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ugly and unhealthy pollution in one of the most beautiful capitals of the 
world • 

The Committee therefore, strongly recommend that immediate steps 
be taken with regard to the modification/replacement of existing electro-
static precipitators so that the people of Delhi can be saved from tlie 
health hazard emanating from the Indraprastha Power Station. The 
Committee are also of the opinion that if at any time in the future there 
is a proposal for constructing a new Power Station for Delhi the Gov-
ernment may ensure that it is located outside the city limits far away 
from the thickly populated localities. 

NEW Da..m; 
May 15, 1979 

---~ VaiBakha 25, 1901 (S). 

(DR.) KARAN SINGH, 
Chairman.J 

Join.t Committee. 
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mE AIR (PREVENTION AND CONTROL OF POLLUTION) BILL, 1978 

(As REPORTED BY THE JOINT COMMl'rl'D) 

[Words side-lined or undeTlined indrate the amendments nggested by 
the Committee; asterisks iMicate omis,ionB.] 

A 

BILL 

to prooide frYr the prevention, control and ablcEte17wmt of air polt. 
tfon, for the estabZfshment, tDith «I tnew to ca,.",tng out the afoNlCIW 
purpose, of Boards for the prevention aM control of air poZZutba, 
for conJ:femng on and anig.n.ing 'to auch BocmIs potDer8 and fuftC-
tiona relating thereto and fo1' matte,., connected therewith. 

WHJ:lUI:AS decisions were taken at the United Nations Conference on the 
Human Environment held in Stockholm in June, 19'72, in which India 
participated, to take appropriate steps for the preservation of the natural 
relOurces of the, earth which, &monK other things, include the preserva-

S tion of the quality of air and control of air pollution; 

AND WHJ!ItZAS it is considered necessary to implement the decisions 
aforesaf'd in so far as they relate to the preservation of the quality of 
air and control of air pollution; 

BE it enacted by Parliament in the Thirtieth Year of the Republic 
10 of India as follows:-

CHAPl'ER I 

1. (1) This Act may be called the Air (Prevention and Conu.l of 
Pollution) Act, 1979. -

(2) It extends to the whole of India. 

(!) It shall come into force on lOch date as the Centr~ Government 
JDIlY, by notiftcation in the Oftlcfal Gazette, appoint. 

Short 
title, 
extent 
and 
commen-
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Z. In this Act, unless the context otherwise requires,-

(a.) "air pollutant" means any solid, liquid or gaseous substance 
present in the atmosphere in such concentration as may be or tend 
to be injurious to human beings or other living creatures or plants 
or property or environment; , 

(b) "air pollution" means the presence in the atmosphere of 
any air pollutant; 

(c) "approved appliance" means any equipment or gadget used 
for the burning of any combustible material or for generating or 
consuming any fume, gas or particulate matter and approved-by the 10 

State Board-for the purposes ot this Act; 
(d) "approved fuel" means any fuel approved by the State 

Board for the purposes of this Act; 
(e) "automobile" means any vehicle powered either by internal 

comhllsti'on engine or by any method of generating power to drive IS 
IUch vehicle by burning fuel; 

(I) "Board" means the Central Board or a State Board; 

(g) "Central Board" means the Central 130ard for the Preve" 
tion and Control of Water Pollution constituted under section 3 of 6 1 7 
the Water (Prevention and Control of Pollution) Act, 1974; ao of 9. 4 

(h) "chimney" includes any structure with an opening or 'outlet 
from or through which any air pollutant may be emitted; 

(i) "control equipment" means any apparatus. device, equlPMmtt 
or system to control the quality and manner of emission of any Mr 
poUatant and includes allY device used for securing the eftlcl-.nt 2S 
operation of any industrial plant; 

(n "emission" meana any solid or liquid or gaseous substance 
~ out of any chimney, duct or ftue or any other outlet; 

(Je~ "IndUstrial plant" means any plant used fot' any truiushial 
or trade "urposes and emitting aby ail" pollutant in,to the atmos- 30 
phere; ----.----. 

(h '''''ember'' means a member of tbe Central Board or a Stat. 
Board, as the caSe may be, and includes the Chairman thereot: 

(m) "occupier". in relation to any factory or premis~. means 
the person who has control over the affairs of the factory or the 35 
premises and where the !!aid affair!! are entrusted to It managing 
!l~ent. such agent shall be deemed to be the occupier of the factory 
'Or the premises; 

(n) "Jl1'escribed" means pi'i!'Scrlbed bv rules made under this 
Att by the Central Government or, as the case may be, the State 40 
Go,"ernment; 

(0) "State Board" means,-

en in relation to a State in which the Water (Prevention 
and Control of PollUtion) Act. lt74, is in force and the State 
Government has constituted for that State a State Board fnt'4S 

6 of 19'14. 
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the Prevention and Control of Water Pollution under section" 
of that Act, the said State Board; and 

(ii) in relation to any other State, the State Board for the 
Prevention and Control of Air Pollution constituted by the 

5 State Government under section 5 of this Act. 
CHAPl'ER II 

CENTRAL AND STATE BoAllDS FOR THE PuvENTION AND CONTROL 01" Am 
POLLUTION 

3. The Central Board for the Prevention aDd Control of Water POlla-
10 tion constituted under section 3 of the Water (Prevention and Control 

of Pollution) Act, 1914, shaD, without prejudice to the exercise and 
perfonnance of its powers aDd functions under that Act, exerciSe the 
powers and perform the functions of the Central Board for the Preven-
tion and Control of Air PoD.tlOIl unaer this Act. 

15 4. In any State in wlilch the Water (Prevention and Control 01 
Pollution) Act, 1974, Is io force and the State Government has consti-
tuted for that State a State Board for the Prevention and ContrOl of 
Water Pollution under seefion • of that Act, such State Board shall be 
deemed to be the State Board for the Prevention and Control of Air 

20 pOllution constituted under section 5 of this Act and accordingly that 
State Board for the Prevention and Control of Water Pollution shall, 
Without prejudice to the exerdse and perfOl'Diance of its powers aDd 
functions under that Act, exereise the powers and perform the fancd .. 
of the State Board for the Prevention and Control of Air PoilutiOD 2, under this Ad. !II' " .~ 

5. (n I~ any State in which the Water (Prevention and Control of 
Pollution) Act, 19T., is not in force, or that Act is In foree but the State 
Govet"llment has not constituted a State Board for the Prevention and 
Control of Water Pollution under that Art, the State Government shan, 

30 with effect from such date as it may. by notification in the Omclal 
Gazette, appoint, constitute a State Board for the Prevention and Con-
trol of Air Pollution antler such name as may be specified In the noti-
fication, to exercise the poW8l'll conferred on, and perform the functions 
assie-ncd to, that Board under this Act. 

35 (2) A State Board constituted under this Act shal! consist of the 

40 

45 

followinr, members, namely:-
(a) a Chairman, being a person having speciai mmvledge or 

practical experience in respect of matters relating to environmen-
tal protection, to be nominated by the State Government: 

Provided that the Chairman may be either whole-t.ime or part-
time as the State Government may think ftt; 

(b) such number of officials, not exceeding flve, as the State 
Government may think ftt, to be nominated by the State Govern-
ment tf' represent that. Government; 

(c) such number of persons. not exceedl~ ftve. as the State 
Govemment may think ftt, to be nominated bV the State Govern-
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ment from ~ongst the members ,of the local authorities function-
ing within the State; 

(d) such number of non-officials, not exceeding three, as the 
State Government may think fit, to be nominated by the State 
Government to represent the interests of agriculture, fishery or S 
industry or trade or labour or any other interest, which, in the opi-
nion of that Government, ought to be represented; 

(e) two persons to represent the companies or corporations 
ownec:l, controlled or managed by the State Government, to be nomi-
nated by that Government; 

(f) a full-time member-secretary having practical experient'e 
in respect of matters relating to environmental protection and 
having administrative experience, to be appointed by the State 
Government: 

10 

Provided that the State Government shall ensure that not leu I IS 
than two of the members are persons having special knowledge or practi-
cal experience in respect of matters relating to the improvement of the 
quality of air or the prevention, control or abatement of air pollution. 

(3) Every State Board constituted under this Act, shall be a body 
corporate with the name specified by the State Government in the 20 
notification issued under sub-section (l), having perpetual succeasfaa 
and a common seal with power, subject to the provisions of this Act, to 
acquire and dispose of prioperty and to contract, and may by the said 
name sue or be sued. 

I. No State Board shall be constituted for a Unioa territory ad ID 2S 
relation to a Union territory the Central Board shall exerdle the , 
powers and perform the functions of a State Board under this Act for 
that Union territory: 

Provided that in relation to any Union territory the Central Board 
may delegate all or aBy of its powers and functions··· under this 30 
section to such person or body of persons as the Central Government 
may specify. 

7. (1) Save as otherwise provided by or under this Act, a member of 
a State Board constituted under this Act, other than the member-
secretary, shall hold office for a tenn of three years from th.e date OD 35 
which his nomination is notified in the Oftlcial Gazette: 

Provided that a member shall, notwithstanding the expiration of hf8 
term, continue to hold office until his successor enters upon his otBee. 

(2) The term of office of a member 'Of a State Board constituted 
under this Act and nominated under claUSe (b) or clause (e) of sub- 40 
section (2) of section 5 shall come to an end as soon as he ceases to 
hold the office under the State Government or, as the case may be, the 
company or corporation owned, controlled or managed by the State 
Governm~nt, by virtue of which he was nominated. . . . '. . 
1 (3~_ A member of a State Board constttuted under this Act, other 4S 

tnan tne member-secretary, may at any 'time resign his oftlce by writ-
ing under his hand addressed-

(CI) in the Case of th~ Chairman, to the State Government: ud 
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(b) in any other ease, to the Chairroan of the State Board, 
and the seat of the Chairman or such other member shall thereupon 
become vacant. 

(4) A member of a State Board constituted under this Act. other 
5 than tI:' member-secretary. shall be deemed to have vacated hla .. t, 

if he is absent without reason. suftlcient in the opinion of the State 
Board from three consecutive meetings of the State Board or where be 
is nominated under clause (c) of sub-section (2) of section 5, he C8UeI 
~ be a member of the local authority and such vacation of seat shall, in 

10 eIther case, take effect from ~uch date as the State Government may, by 
notlftcation in the Oftlcial Gazette, specify. 

(5) A casual vacancy in a State Board constituted under this Act 
shatrmred by a fresh nomination and the person Jjlorninated to ftl1 the 
vacancy shall hold office only for the remainder of the term for which 

IS the member whose place he takes was nominated. 

(6) A member of a State Board constituted under this Act shall be 
eli,n;re for re-nomination but not for more than two terms. 

I (7) The other terms and conditions of service of the Chairman aDd 
other members (except the member-secretary) of a State Board consti-

20 tuted under this Act shall be such as may be prescribed. 

• • • • • 
8. (1) No person shall be a member of a State Board constituted DilquaU-

cmder this Act, who- ftcationa. 

(G) is. or at any time has been, adjudged insolvent • • ., or 

2S (Ib) is of unsound mind and has been so declared by a compe-

35 

40 

4S 

tent court, or 

(c) is, or has been. convicted of an offence which, in the opinion 
of the State Government, involves moral turpitude, or 

(d) is. or at any time has been, convicted of an offence under 
this Act, or 

(e) has directly or indirectly by himself or by any partner, 
any share or interest in any firm or company carrying on the 
business of manufacture, sale. or hire of machinery, industrial 
plant, control equipment or any other apparatus for the improve-
ment of the quality of air or for the prevention, control or abate-
ment of air pollution. or 

(1) is a director or a secretary, manager or other salaried oS-
eer or employee of any company or firm having any contract with 
the Board; or with the Government constituting the Board or with 
a local authority in the State, or with a company or corporation 
owned. controlled or managed by the Government, for the carrying 
out of programmes for the improvement of the quality of air or 
for the prevention, control or abatement of air pollution, or 

(g) has so abused, in the opinion of the State Government hts 
poattlon as a member, as to render his continuance on the State 
Board detrimental to the interests of the general public. 
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I 
(!) The State Govemm.ent shall, by order in writing, remove any 

member who is, or has become, subject to any disqualification men-
tioned in sub-section (1): 

·Provided that no order of removal shall be made by the State Gov-
e&'Im1ent under this section unless the member concemed has been given '. 5 
a .reasonable opportunity of showing cause against the same. 

.'.~ 

(3) Notwithstanding anything contained in sub-section (1), or sub-
section (6) of section 7, a member who has been removed under this 
section shall not be eligible to continue to hold oflice until his successor 
enters upon his office, or, as the case may ~, for re-nomination as a 10 
member. 

9. If a member of a State Board constituted under this Act becolru'.8 
subject to any of the disqualifications specified in section 8, his seat 
shall become vacant. 

10. (1) For the purposes of this Act, a Board shall meet at least once IS 
in eV:;;-three months and shall observe such rules of procedure in 
regard. to the transaction of business at its meetings as may be pres-
cribed: 

Provided that if, in the opinion of the Chairman, any business of an 
urgent nature is to be transacted, he may convene a meeting of the 20 
Board at such time as he thinks fit for the aforesaid purpose. 

(2) Copies of the minutes of the meetings under sub-section (1) I 
shall be forwarded to the Central Board and to the State Government 
concerned. 

11. (1) A Board may constitute as many committees consisting 25 
wholly of members OIl.. or partly of members and partly of other 
persons and for such purpose or purposes as it may think it. 

(2) A committee constituted under this section shall meet at such 
time and at such place, and shall observe such rules of procedure in 
regard to the transaction of business at its meetings, as may be 30 
prescribed. 

(3) The members of a committee other than the members of the 
'Board shall be paid such fees and allowances, for 'attending its meetings 
and for attending to any other work of the Board as may be prescribed. 

12. (1) A Board may associate with itself in such manner, and for 35 
such purposes, as may be prescribed, any person whose assistance or 
advice it may desire to obtain in performing any of its functions under 
this Act. 

(2) A person associated with the Board under sub-setcion (1) for 
any purpos~ shall have a right to take part in the discussions of the 40 
Board relevant to that purpose, but shall not have a right to vote at a 
meeting of the Board and shall not be a member of the Board for any 
other purpose. 

(3) A person associated with a Board under suh-section(l) shall be 
entitled to receive such fees and allowances as may be prescribed. 45 
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13. No act or proceedinS of a BasrA, or any committee thereof shall 
be called in question on the g'rOWld merely of the existence of any 
vacancy in, or any defect in the constitution of. the Board or IUch com-
mittee, as the case may be. 
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S 1'- (1) The terms and conditions of service of the member-secretary Member-
of a State Board constituted under this Act shall be such as may be secretary 
prescribed and oftl-

(2) The member-secretary of a State Board, whether constituted 
under this Act or not, shall exercise such powers and perform such 

10 duties as may be prescribed. 
(3) Subject to such niles as may be made by the State GovernmeDt 

"In this behalf, a State Board, whether constituted under this Ad or DOt, 
may appoint such oftlcers and other employees as it considers 1leee&81ll7 
for the efficient performance of its funetiollS under this Act. 

IS (4) The method of appointment, the conditions of service and the 
scales of pay of the officers (other than the member-secretary) and other 
employees· of a State Board appointed under sub-section (3) shall be 
such as may be determined by regulations made by the State Board 
under this Act. 

1 
(5) Subject to such conditions as may be prescribed. a State Board 

.20 constituted under this Act may from time to time appoint any qWlli-
fted person to be a consultant to the Board and pay him such salary 
and allowances or fees, as it thinks fit. 

15. A State Board may. by general or special order, delegate to the 
25 Chairman or the member-secretary or any other officer Of the Board 

subject to such conditions and limitations, if any, as may be specified in 
thE" order, such of its powers and. functions under this Act as it may 
deem necessary. 

30 

CHAPTER In 

POWERS AND FuNCTIONS OF BoARDS 

16. (1) Subject to the provisioils of this Act, and without prejudfce 
to the performance of its functions under the Water (Prevention aDd 
Control of Pol!ution) Act, 1974, the main functions of the Central Board 
shall be to improve the quality of air and to prevent, control or abate air 

3S pollution in the country. 
(2) In particular and without prejudice to the generality of the 

.foregoing functions the Central Board may • • • • 

(a) advise the Central Government on any matter concerning 
the improvement of the quality of air and the prevention, control or 

40 abatement of air pollution; 

(b) plan and cause to be executed a nation-wide programme for 
the prevention, control or abatement of air pollution; 

(e) co-ord.inate the activities of the State Boards and resolve 
disputes among them; 
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• 
(el) provide technkal assistance and guidance to the State Boards, 

carry out and sponsor investigations and research relating to pr0-
blema of air pollution and prevention, control or abatement of air 
polluticm; 

(e) plan and organise the training of persons engaged or to be S 
engaged. in programmes for the prevention, control or abatement of 
air pollution on such terms and conditions as the Central Board may 
specify; 

(f) organise through mass media a comprehensive programme 
regarding the prevention, control or abatement of air pollution; 10 

(g) collect, compile and publish technical and statistical data re-
lating to air pollution and the measures devised for its effective pre-
vention, control or abatement and prepare manuals, codes or guides 
relating to prevention, control or abatement of air pollution; 

(h) • lay down standards for the quality of air; 

(i) collect and disseminate information in respect o£ matters re-
lating to air pollUtion; 

(j) perform such other functions as may be prescribed. 
(3) The Cea.tral Board may establish or recognise a laboratory _ 

"_atories to enable the Central Board to perform its functions un_ 20 
W. section etIldently. 

(4) The Central Board may-
(0) delegate any of its functions under this Act generally or 

,specially to any of the committees appointed. by it; 

(b) do such other thil1Js and perform such other acts as it may 25 
think necessary for the proper discharge of its functions and general-
ly for the purpose of carrying into effect the purposes of this Act. 

17. (1) Subject to the provisions of this Act, and without prejudice to 
the performance of its functions, if any, under the Water (Prevention 
ad Control of Pollution) Act, 1974, the functions of a State Board sha1I 30 S Of 19'7". 
be-- .': ", I 

" , ~ \', :'i~ 

(0) to plan a comprehensive programme for the prevention, con-
trol or abatement of air pollution and to secure the execution thereof; 

(0) to advise the State Government on any matter concerning 
the prevention, control or abatement of air pollution; 3S 

(c) to collect and disseminate information relating to air pol-
lution; 

(d) to collaborate with the Central Board in organising the train-
Ing of persons engaged or to be engaged in programmes relating to 
prevention, control or abatement of air pollution and to organise 40 
maM-ed~ation programme relating thereto; 

(e> to inspect, at all reasonable times, any control equipment, iD-
duatrial plant or manufacturing process and to give, by order, such 
dlrectloDa to such persons as it may consider necessary to take -tepa 
,.. the prevention, control or abatement of air pollution; 4S 
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• 
(I> to inspect air pollution control areas at such fDtervaJa u 

it may think necessary, assess the quality of air therein and tHe 
steps for the prevention, control or abatement of air pollution m 
such areas; 

(g) to lay down, in consultation with the Central Board and -having regard to the standards for the quality of air laid down by the 
Central Board, standards for emission of air pollutants into the 
atmosphere from industrial plants and automobiles or for the eft.. 
charge of any air pollutant into the atmosphere from any other 
source whatsoever not being a ship or an aircraft: 

Provided that different standards for emission may be laid down 
under this clause for different industrial plants having regard to the 
quantity and composition of emission of air pollutants into the atmoa-
phere from such industrial plants; 

(h) to advise the State Government with respect to the 111lt-
ability of any premises or location ·for carrying on any industry 
which is likely to cause air polluhon; 

(i) to perform such other functions as may be prescribed or u 
m:y,from time to time, be entrusted to it by the Central Board 01' 
the State Government; 

(J) to do such other things and to perform such other acts u It 
maymrnk necessary for the proper discharge of its functiODl and 
generally for the purpose of carrying into effect the purposes at this 
Act. 

25 (2) A State Board may eetabli.;h or recognise a laboratory or Ia ...... 

30 

tories to enable the State Board to perfonn its fuDetloDs _del' ( tIdI 
seetion elldentty. 

18. In the performance of its functions under this AA!t-

(a) the Central Board shall be bound by such dtrectfons In writ-
ing as the Central Government may give to it; and 

(b) f!!Very State Board shall be bound by such dfreetfODI fa 
writing as the Central Board or the State Government may give to it: 

Provided that where a direction given by the State Government II 
lneo~t with the direction given by the Central Board, the matter 

35 I!Ihall be referred to the Central Government for its deelsfon. 

CHAPl'ER IV 
PRl:v!:NTrON AND CONTROL OF AIR POLL'O'l'IOIf 

19. (1) The State Government may, after consultation with the State 
Board, by notification in the Official Gazette, declare In such manner 

40 as may be prescribed, any area or areas within the State as air poUU: 
tiOD control area or areas for the purposes of thfs Act. 

• • • • • 
(t) The State Government may, after consultation with the State 

~, by notification in the Official Gazette.-
(a) alter any air pollution control area whether by way of .. 

4S tension or reduction; 
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11 
:; ~,' (b) declare a new air pollution control area in which may be 

merged one or more existing air pollution control areas or any part 
ar parts thereof. 

(3) If the State Government, after consultation with the State 
Bbard,' is of opinion that the use of any fuel, other than an approved s 
fUel, in any air pollution control area or part thereof, may cause or is 
likely to cause atr pollution, it may, by notificatfon in the OfIleial 
G~zette, prohibit the use of such fuel in such area or part thereof with 
effect from such date (being not less than three months from the date 
of publication of the notification) as may be specified in the notification. 10 

(4) The State Government may, after consultation with the State 
Bo~rd, by notification in the Official' Gazette, direct that with effect frOm -such date as may be specified therein, no appliance, other than an 
approved appliance, shall be used in the premises situated in an air 
pollution control area: IS 

Provided that different dates Jttay be specified for different parts of an 
air pollution control area or' for the use of different appliances. 

',(5) If the State Government, after consultation with the State Board, 
_ ._. cuw .. 

is of opinion thnt the burning of any material (not being fuel) in any 
air pollution control area or part thereof may cause or is likely to cause 20 
air pollution, it may, by notification in the Official Gazette, prohibit 
the burning of such material in such area or part thereof. 

20. With a view to ensuring that the standards for emission of air 
pollutants from automobiles laid down by the State Board under clause 
(g) of sub-section (1) of section 17 are complied with, the State Govern- 2S 
mt!l{t shall, in consultation with the State Board, give such instructions 
as "may be d"emed necessary to the concerned authority in charge of n;... 
gistration of motor vehicles under the Motor Vehicles Act, 1939, and such "of 1_. 
authority shall. notwithstanding anythin~ contained in that Act or the 
ru\es made thereunder be bound to comply with such instructions. 30 

BeatrII:."" 21. (1) Subiect to the provisions of this section, no person shall. 

-.t.: 

i,',\.' ~ •. 

~" ': 

w:i.~hout the previous r.onsent of the Sl'"ate Board', operate anv inrlustrlal 
plant for the purpO!'le of any industry specified in the Schedule in an 
air pollution control area. 

.(2) An application for consent of the State Board under sub-section 35 
(1) shall be accompanied with such fees as may be prescribed and shaH 
be made in the prescribed fonn and shall contain the particulars of the 
industrial plant and such other particulars as may be prescribed: 

Provided that whet"e any person. immediately before the declaratfon 
of any area as an air pollution control area, operates in such area any 40 
industTial plant for the purpose of any industry specified in the Sche-
dule; such person shall make the application under this sub-section 
within such period (bein~ not less than three months from the date of 
wch dec1eration) as may be prescribed and where such person makes 
such, application. he shall be deemed to be oPeratin~ such industrlal 45 
plant with the consent of the State Board until the consent applied for 
has been refused. • • • 

(3) The State Boat"d may make such inquiry as it may deem fit in 
l'espectof the application for consent referred to in sub-section (1) and 



.-
\ 0, for ine purpose of determining whether and if so in what 

manner, any su~h functions are to be performed or whether any 
provisions of this Act or the rules made thereunder or any notice. 
order, direction or authorisation served, made, eiven or granted 

s under this Act is being or has been complied with; 

(c) for the purpose of examining and testing any control equip-
ment, industrial plant, record, register, document or any other 
material object or for conducting a search of any place in which he 
has reason to believe that an offence under thil Act or the rules 

10 made thereunder has been or is being or is about to be committed 
and for seizing any such control equipment, industrial plant, record, 
register, document or other material object if he has reasons to 
believe that it may fumilh evidence of the commission of an 
offence punishable under this Act or the rules made thereunder. 

IS (2) Every person carrying 01) 1ny industry specified in the Schedule 
and every person operating any control equipment or any industrial 
plant, in an air pollution control area shall be bound to render all alsls-
tanea to the person empowered by the State Board under sub-section 
(1) for carrying out the functiOl1l under that sub-Hction and if he faU. 

20 to do 10 without any reasonable cau.e or excUM, he shall be gullty of 
an offence under this Act. 

(3) If any person wilfully delays or obstructs any peraon empowered 
by the State Board under lub-section (1) in the discharge of hiI duti .. 
he shall be guilty Of an offence under this Act. 

2 of 1974. 25 (4) The provisions of the Code of Criminal Procedure, 1973, or, in 
relation to the State of Jammu and Kashmir, or any area in which that 
code is not in force, the provisions of 8!ly corresponding law in force in 
that State or area, shall, so far as may be, apply to any search or seizure 
under this section as they apply to any search or seizure made under the 

30 authority of a warrant issued under section 94 of the said Code or, as the 
case may be, under the corresponding provisions of the said law. 

25. For the purposes of carrying out the functions entrusted to it, tho 
State Board or any officer empowered by it in that behalf may call for 
any information (including information regarding the types of air pollu-

3S tants emitted into the atmosphere and the level of the emission of such 
air pollutants) from the occupier or any other person carrying on any 
industry or operating any control equipment or industrial plant and for 
the purpose of verifying the correctness of such information, the State 
Board or such officer shall have the right to inspect the premises 

40 where such industry, control equipment or industrial plant is being 
carried on or operated. 

Power to 
obtain 
inform •• 
t.ion. 

28. (1) A State Board or any officer empowered by it in this btahalf 
shall have power to take, for the purpose of analysis, samples of air 
or emission from any chimney, fiue or duct or any other outlet in luch 

45 m.mer as may be pl'escribed 

(2) The result of any analysis of a sample of emission taken under 
sub-section (1) shall not be admissible in evidence in any legal pro-
ceeding unless the provisions of sub-sections (3) and (4) are com-

0'-
plied with. 
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(3) Subject to the provisions of sub-section (4) , when a sample of 
emission is taken for analysis under sut:sectlon (1), the person taking 
the sample shall-

(a) serve 011 the occupier or his agent, a notice, then and there, 
in such form as may be prescribed, of his intention to have it so 5 
analysed; 

(b) in the presence of the occupier or his agent, collect a sam-
ple of emission for analysis; • • • ' 

(e) cause the sample to be placed in a container or containers 
which shall be marked and sealed and shall also be signed both 10 

by the person taking the sample and the occupier or his agent; 

(d) send, without delay, the container or containers to the 
laboratory established or recognised by the State Board under 
section 17 or, if a request in that bebaU is made bv the occupier or 
his agent when the notice is served on him under clause (a), to 15 
the laboratory established or specified under sub-section (1) of 
section 28. 

(4) When a sample of emission is taken for analysis under sub-section 
(1) and the person taking the sample serves on the occupier or his 
agent, a notice under clause (a) of sub-section (3), then- 20 

(a) in a case where the occupier or his agent wilfully absents 
himself, the person taking the sample shall collect the sample of 
emission for analysis to be placed in a container or containers 
which shall be marked and sealed and shall also be signed by the 
person taking the sample, and 25 

(b) in a case where the occupier or his agent is present at the 
time of taking the sample but refuses to sign the marked and sealed 
container or containers of the sample of emission as required under 
clause (e) of sub-section (3), the marked and sealed container or 
containers shall be signed by the person taking the sample, 30 

and the container or containers shall be sent without delay by the person 
taking the sample for analysis to the laboratory established or specified 
under sub-section (1) of section 28 and such person shall inform the 
Government analyst appointed under sub-section (1) of section 29, in 
writing, about the wilful absence of the occupier or his agent, or, as the 35 
case may be, his refusal to sign the container or containers . 

• • • • • 
21. (1) Where a sample of emission has been sent for analysis to the 

laboratory established or recognised by the State Boaret, the Board ana-
lyst appointed under sub-section (2) of section 29 shall analyse the 40 
sample and submit a report in the prescribed form of such analysis in 
triplicate to the State Board. 

(2) On ~eceipt of the report under sub-section (1). one copy of the 
report shall be eent by the State Board to the occupIer or his agent 
referred to in section 26, another copy shall be preserved for production 45 
hefore the court in case any legal proceedings are taken against him and 
the other copy sball be kept by the Statp 'Rnard. 
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in makina any such inquiry, shall follow such procedure as may be 
prescribed. I (4) Within a period of four months after the receipt of the applica-
tion for consent referred to in sub-section (1), the State Board shall, by 

5 order in writing, either grant or refuse, for reasons to be recorded in 
the order, the consent applied for. 

(5) Every person to whom .. consent has been granted by the State 
Board .. .. .. under !ub-section (4), shall comply with the following 
conditions, namely:- • 

10 (i) the control equipment of such specifications as the State 
Board may approve in this behalf shall be installed and operated 
in the premises where the industry is carried on or proposed to be 
carried on; 

(ii) the existing control equipment, if any, shall be altered or 
IS replaced in accordance with the directions of the State Board; 

(i.ii) the control equipment referred to in clause (i) or claUSf' 
(ii) shall be kept at all times in good running condition; 

(iv) chimney, wherever necessary, of such specifications as the 
State Board may approve in this behalf shall be ereci':d or re-

~o erected in such premises; .. .. ... 

(v) such other conditions as the State Board may specify iD 

this behalf; and 

(vi) the conditions referred to in clause (i) I clause (ii) and -clause (iv) shall be complied with within such period as the State 
2S Board may· specify in this behalf: 

Provided that in the case of a person operating any industrial plant 
for the purpose of any industry specified in the Schedule in an air pollu-
tion control area immedia~ly before the date of declaration of such 
area as an air pollution control area, the period so specified shall not 

30 be less than six months: 

Provided further that-

(a) after the installation of any control equipment in a~ 
dance with the specifications under clause (i), or 

(b) after the alteration or replacement of any control equip-
35 ment in a~cordance with the directions of the State Board under 

clause (ii), or 

(c) after the erection or re-erection of any chimney under 
clause (iv) , 

no control equipment or chimney shall be altered or replaced or, as the 
40 case may be, erected or re-erected except with the previous approval 

of the State Board. 
(6) If due to any technological improvement or otherwise the State 

Board is of opinion that all or any of the conditions referred to in sub-
section (5) require or requires variation (including the change of any -1081 LS-6 
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control equipment, either in whole or in part), the State J:)ullrd shall, after 
giving the person to whom consent has been granted • • • an oppor-
tunity of being heard, vary all or any of such conditions and thereupon 
such person shall be bound to comply with the conditions as so varied. 

(7) Where a person to whom consent has been granted by the State 5 
Board under sub-section (4) , transfers his interest in the industry to 
any other person, such consent shall be deemed to have been granted 
to such other person and he shall be bound to comply with all the 
conditions subject to which it was granted as if the consent was granted 
to him originally. 

ZZ. No person carrying on any industry specified in the Schedule or 
operating any industrial plant, in any air pollution control area shall 
discharge or cause or permit to be discharged the emission of any air 
pollutant in excess of the standards laid down by the State Board under 

10 

clause (g) of sub-section (1) of section 17. - IS -

23. (1) Where in any air pollution control area the emission of any 
air pollutant into the atmosphere in excess of the standards laid down 
by the State Board occurs or is apprehended to occur due to accident or 
other unforeseen act or event, the person in charge of the premises from 
where such emission occurs or is apprehended to occur shall forthwith 20 
intimate the fact of such occurrence or the apprehension of such occur-
rence to the State Board and to such authorities or agencies as may be 
prescribed. 

(2) On receipt of information with respect to the fact or the appre-
heonsi~n of any occurrence of the nature referred to in sUb-section (1), 2S 
;;'h:tlier through inhmation under Ui~tZ sub-section =:i'r otherwise: -the 
State Board and the authorities or agenCies shall, as· early as pr"-
cable, take such remedial measures as are necessary to mitigate the 
emission of such air pollutants. 

(3) Expenses, if any, incurred by the State Board, authority or 0 

agency in taking the remedial measures referred to in sub-section (2) 
together with interest (at such rate, as the State Government may, by 
order, fiX') from the date when a demand for the expenses is made 
until it is paid, may be recovered by that Board, authority or agency 
from the person concerned, as arrears of land revenue, or of public S 
demand. 

24. (1) Subject to the provisions of this section, any person empower-
ed by a Sta~ Board in this behalf shall have a right to enter, at aU 
reasonable times with such assistance as he considers necessary, an, 
place-- 4~ 

(a) for the purpose of performing any of the functions of the 
State Board entrusted to him; 
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(.9') Nothing in this section shall apply to any State Board for the 

Prevention and Control of Water Pollution constituted under Section 4 
of the Water (Prevention and Control of Pollution) Act, 1974, which is 
empowered by that Act to expend money from its fund thereunder for 

S the purposes of this Act also. 

34. The Central Board or, as the case may be, the State Board shall, BudJet. 
dUring each financial year, prepare, in such form and at such time as 
may be prescribed, a budget in respect of the financial year next 
enSuing showing the estimated receipt and expenditure under this Act, 

10 and copies thereof shall be forwarded to the Central Government or, 
as the case may be, the State Government. 

35. (1) The Central Board shall, during each financial year, prepare, Annual 
in such form and at such time as may be prescribed, an annual report reporl 
giving • • • full account of its activities under this Act during the 

15 previous financial year and copies thereof shall be forwarded to the 
Central Government and that Government shall cause every sqch report 
to be laid before both Houses of Parliament within six months of the 
date on which it is received by that Government, 

(2) Every State Board shall, during each financial year, prepare, in 
20 such form and at such time as may be prescribed, an annual report giving 

... • • full account of its activities under this Act during the previous 
financial year and copies thereof shall be forwarded to the State Govern-
ment anrt. that Government shall cause every such report to be laid before 
the State Legislature within a periOd of nine months of the date on which 

25 it is received by that Government. 

38. (1) Every Board shall, in relation to its functions under this Act, 
maintain proper accounts and other relevant records and prepare aD 
annual stSJtem.ent of accounts in such form. as may be prescribed by the 
Central Government or, as the case may be, the State Government. 

30 (2) The accounts of the Board shall be audited by an auditor duly 
qualified to act as an auditor of companies unr\er section 226 of the Com-

AcCOUldl 
ADd 
lIudlt. 

I of 191"'. panies Act, 1956. 

(3) The said auditor shall be appointed by the Central Government 
or. as the case may be, the State Government on teh advice of the Comp-

35 troller and Auditor-General of India. -(4) Every auditor appointed to audit the accounts of the Board under 
mis Act shall have the right to demand the pronuction of books, accounts, 
connected vouchers and other documents and papers and to inspect any 
of the offices of the Board. 

40 (5) Every such auditor shall send a copy of his report together with 
an audited copy of the accounts to the Central Government or, as the 
case may be, the State Government. 

(8) The Central Government shall, as soon as may be after the receipt 
of the audit report under sub-section (5) • cause'the same to be laid before 

4S both Houses of Parliament. 
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(7) The State Government shall, as soon as may be after the receipt 
of the audit report under sub-section (5), cause the same to be laid 
before the State Legislature. 

CHAPrER VI 
PENALTIES AND PROCEDURE 5 

37. (1) Whoever fails to comply with the provisions of sub-section 
(S) of section 21 or section 22 or with any order or direction given 
under this Act shall, in respect of each such failure, be punishable with 
imprisonment for a term which may extend to three months or with fine I 
which may extend to ten thousand rupees, or with both, and in case 10 

the failure continues, with an additional fine which may extend to one 
hundred rupees for every day during which such failure continues after 
the conviction for the first such failure. 

(2) If the failure referred to in sub-section (1) continues beyond a 
period of one year after the date of conviction, the offender shall be IS 
punishable with imprisonment for a term which may extend to six 
months. 

38. Whoever-
(a) destroys, pulls down, removes, injures or defaces any 

pillar, post or stake fixed in the ground or any notice or other matter 20 
put up, inscribed or placed, by or under the authority of the Board, 
or 

(b) obstructs any person acting under the orders or directions 
of the Board from exercising his powers and performing his func-
tions under this Act, or 25 

(c) damages any works or property belonging to the Board, or 

(d) fails to furnish to the Board or any officer or other employee 
of the Board any information required by the Board or such officer 
or other employee for the purpose of this Act, or 

(e) fails to intimate the occurrence of the emission of air poIlu- 30 
tants into the atmosphere in excess of the standards laid down by 
the State Board or the apprehension of such occurrence, to the State 
Board and other prescribed authorities or agencies as required 
under sub-section (1) of section 23, or 

(j) in giving any information which he is required to give under 3S 
this Act, * * * makes a statement which is false in any material 
particular, or _ 

(g) for the purpose of obtaining any consent under section 21, 
* • * makes a statement which is false in any material particular, 

shall be punishable with imprisonment for a term which may extend to 40 
three months or with fine which may extend to five hundred rupees or 
with both. 

39. Whc..ever contravenes any of the provisions of this Act, for which Penalty 
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no penalty has been elsewhere provided in this Act, shall be punishable 
with fine which may extend to five thousand rupees, and in the case of 4S 
continuing contravention, with an additional fine which may extend to 
one hundred rupees for every day during which such contravention 
continues after conviction for the first such contravention. 



rs 
(3) Where a sample has been sent for analysis under clause (eI) 01 

sub-section (3) or sub-section (4) of section 26 to any laboratory men-
tioned therein, the Government analyst referred to in the said sub-sec-
tion (4) shall analyse the sample and submit a report in the prescribed 

S form of the result of the analysis in triplicate to the State Board which 
shall comply with the provisions of sub-section (2) . 

• • • • • 
(4) Any cost incurred in .getting any sample analysed at the request 

offue occupier or his agent as provided in clause (d) of sub-section (3) 
10 of gection 26 or when he wilfully absents himself or refuses to sign the 

marked and sealed container or containers of sample of emission under 
sub-section (4) of that section, shall be payable by such occupier or 
his agent and in case of default the same shall be recoverable from him 
as arrears of land revenue or of public demand. . 

15 28. (1) The State Government may, by notification in the Oftldl. State 
Gazette,- Air La'" 

ratol'J'. 

(a) establish one or more State Air Laboratories; or 

(b) specify onc or more laboratories or institutes as State Air 
Laboratories to carry out the functions entrusted to the State Air 

20 Laboratory under this Act. 

(2) The State Government may, after consultation with the State 
Board, make rules prescribing-

(a) the functions of the State Air Laboratory; 

(b) the procedure for the submission to the said laboratory of 
samples of air Of emission for analysis or tests, the form of the 
laboratory's repoft thereon and the fees payable in respect of such 
report; 

(e) S'Uch other matters as may be. necessary or expedient to 
enable that laboratory to carry out its functions. 

29. (1) The State Gwcrnment may, by notification in the Omcial Ana.,. 
30 ORzctte, appoint such persons as it thinks fit and having the prescribed 

qualifications to be Government analysts for the purpose of analysis of 
samples of air or emi:;~ion sen.t for nnRly.~js .to any laboratory estab-
lished or specified under sub-section (1) of section 28. 

35 (2) Without prejudice to the provisions of sec~·ion 14, the State Board 
mai, by notification in the Official Gazette, and with the approval of the 
State Government, appoint such persons as it thinks fit and ha~ the 
prE-scribed qualifications to be Board analysts for the purpose of analy-
sis of samples of air or emission sent for analysis to any laboratory estab-
li!:bed or recognised under section 17. 

40 
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30. Any document purporting to be a report signed by a Govern-
ment analyst or, as the case may be, a State Board analyst may be used 
u evldence of the facts stated therein in any prtoceeding under tbiI 
Ad. 

31. (1) Any person aurieved by an order made by the State' Board S 
under this Act may, within thirty days from the date on 'which the 
order is communicated to him, prefer an appeal to such authority (here-
inafter referred to as the Appellate Authority) 88 the State Govern.-
ment may think fit to constitute: 

Provided that the Appellate Authority may entertain the appeal after 10 
the expiry of the said period of thirty days if such authority is satisfied 
that the appellant was prevented by sufficient cauSe from fi.ling the 
appeal in time. ! 

(2) The Appellat~ Authority shall consist of a single person or three 
persons as the State Government may think fit to be appointed by the IS 
State Government. 

(3) The form and the manner in which an· appeal may be preferred 
under sub-section (1'), the fees payable for such appeal and the proce-
dure to be followed by the Appellate Authority shall be such as may 
be prescribed. 20 

(4) On receipt of an appeal preferred under sub-section (1)', the 
Appellate Authority shall, after giving the appelllant and the State Board 
an opportunity of being heard, dispose Of the appeal as expeditiously 81 
possible. 

CHAPTER V 

FuND, ACCOUNTS AND AUMT 

32. The Central Government may, after due appropriation made by 
Parliament by law in this behalf, make in each financial year such con-
tributions to the State Boards as it may think necessary to enable the 

25 

State Boards to perform their fuac:~ons under this Act: 30 

Provided that nothing in this section shall apply to any State Board 
for the prevention and Control of Water Pollution constituted under 
section 4 of the Water (Prevention and Control of Pollution) Act, 1974 
which is empowered by that Act to expend money from its fund there-
under for the purposes of this Act also. 35 

33. (1) Every State Board shall have its own f\und for the purposes 
of this Act and all sums which may, from time to time, 'be paid to it by 
the Central Government and all other receipts (by way of contributions, 
if any. from the State Government, fees, gifts, grants, donations, bene-
factions or otherwise) of that Board shall be carried to the fund of the 40 
Board and all payments by the Board shall be made therefrom. 

(2) Every State Board may expend such sums as it thinks fit for per-
forming its functions under this Act and such sums shall be treated u 
expenditure payable out of the fund of that Board. 
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~. (1) Where an offence under this Act has been committed by a 
company, every person wbo, at the time the offence was committed, wu 
directly in charge of, and was responsible to, the company for the conduct 
of the business of the company, as well as the company, shall be deemed 
to be guilty of the offence and shall be liable to be proceeded against and 
punished accordingly: 

Provided that nothing comained in this sub-section shall render any 
Ruch person liable to any punishment provided in this Act, if he proves 
that the offence was committed without his knowledge or that he eXel"-

10 cised all due diligenCe to prevent the commission of such offence. 

(Z) Notwithstanding anything contained in sub-section (1), where 
an offence under this Act has been committed by a company and it i. 
proved that the offenCe has been committecl with the consent or conni-
vance of, or is attributable to any neglect on the part of, any director, 

IS manager, secretary 01' other oflicer of the company, such director, mana-
ger, secretary or other officer shan also be deemed to be guilty 
of that offence and shall be liable to be proceeded against and punished 
accordingly. 

20 

E:rplanation.-For the purposes of this section,-

(a) "company" means any body corporate, and includes a firm 
or other associat'on of individuals; and 

(b) "dia."ector" in relation to a firm means a partner in the firm. 

41. (1) Where an offence under this Act has been committed by any -Department of Government, the Head of the Department shall be deemed 
25 to be guilty of the offence and shall be liable to be proceeded against and 

punished accordingly: 

Provicled that nothing contained in this section shall render such Head 
of the Department liable to any punishment if he proves that the offence 

'i. was committed without his knowledge or that he exercised all due diU-
30 gence to prevent the commission of such offence. 

(2) Notwithstanding anything contained in sub-section (1), where 
an offence under this Act has been committed by a Department at Gov-
ernment and it is proved that the offence has been committed with the 
consent or conniv:mce of, or is attributable to any neglect on the part 

35 of. any officer, other than the Head of the Department, such oftlcer shall 
also be deemed to be guilty of that offence and shall be liable to be 
proceeded against and punished accordingly. 

a. No suit or other legal proceedings shall lie against the Govern-
Gent or any officer t)f the Government or any member or any officer or 

40 other employee of the Board in respect of nny'thinp, which is done or 
intended to be done in good 'faith in pursuance of this Act or the rules 
made thereunder. 
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G, No court shall take cognizance of any offence under this Act except 
OD a complaint made by, tOr with the previous sanction in writing of the 
State Board, and no court inferior to that of a Metropolitan Magiatrate 
or a Judicial Magistrate of the first class shall try any offence punishable 
under thiI Act. 5 

". All the members and all officers and other employees of a Board 
when acting or purporting to act in pursuance of any of the provisiODl of 
this Act or the rules made thereunder shall be deemed to be public 
servants wjthin the meaning of section 21 of the Indian Penal Code. 

45. The Central Board shall, in relation to its functions under thia 10 

Act, furnish to the Central Government, and a State Board &hall, in 
relation to its functions under this Act, furnish to the State Government 
and to the Central Board such reports, returns, &tatistics, accountl and 
other information as that Government, or, as the case may be, the Central 
Board may, from time to time, require. J 5 

46. No civil court shall have jurisdiction to entertain any suit or pro-
ceeding in respect of any matter which an Appellate Authority consti-
tuted under this Act is empowered by or under this Act to determinel 

and no injunction shall be granted by any court or other authority in 
respect of any action taken or to be taken in pursuance of any power 20 
conferred by or under this Act. 

CHAPTER VII 
MISCEI.r.ANEOUS 

47. (1) If at any time the State Government is of opinion-

(a) that a State Board constituted under this Act hu persia- 25 
tently made default in the performance of the functions imposed on 
it by or under this Act, or 

(b) that circumstances exist which render it necessary in the 
public interest so to do, 

the State Government may, by notification in the Official Gazette, 30 
supersede the State Board for such period, not exceeding six monthl, as 

may be specified in the notiflcation: 

Provided that before issuing a notification under this sub-section for 
the reasons mentioned in clause (a), the State Government shall give 
a reasonable opportunity to the Sta'te Board to show caUSe why it 3S 
should not be superseded and shall consider the explanations and ob-
jections, if any, of the State Board. 

4i.11 ... 
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(1) Upon the publication of a notification under sub-section (1) 
superseding the State Board,-

(0) all the members shall, as from the date of 8uper~ion, 
vacate their offices as such; 

S (b) all the powers, functions and duties which may, by or under 
this Act, be exercised, performed or discharged by the State Board 
shall, until the State Board is reconstituted under sub-section (3), 
be exercised, performed or discharged by such person or persons as 
the State Government may direct; 

10 (c) all property owned or controlled by the State Board shall, 
until the Board is reconstituted under sub-section (3), vest in the 
State Government. 

• 
(3) On the expiration of the period of supersession specified in the 

notification issued under sub-section ,(1), the State Government may-

lS (a) extend the period of supersession for wch further term, not 
exceeding six months, as it may consider necesliary; or 

(b) reconstitute the State Board by a fresh nomination or 
appointment, a's the case may be, and in such case any person who 

. vacated his office under clause (a) of sub-section (2) shall also be 
20 eligible for nomination or appointment: 

Provided that the State Government may at any time before the 
expiration of the period of .supersession, whether originally specifted 
under sub-section (1) or as extended under this sub-section, take action 
under clause (b) of this sub-section. 

2" 48. Where the Central Board or any State Board constituted under the 
. Water (Prevention· and Control of Pollution) Act, 1974 is superseded by 

the Central Government or the State Government, as the case may be, 
under that Act, all the powers, functions and duties of the Central Board 
or such State Board under this Act shall be exercised, pertonned or 

30 discharged during the period of such supersession by the person or per-
sons, exercising, performing or discharging the powers, functions and 
duties of the Central Board or such State Board under the Water (Pre-
vention and Control of Pollution) Act, 1974, during such period. 
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49. (1) As ::!!ld when the Water (Prevention and Control ot PoIlu-
35 tion) Act. 1974, comes into force in any State and the State Government 

constitutes a State Board for the Prevention and Control of Water Pollu-
tion under that Act, the State Board constituted by the Staole Government 
under this Act shall s~and dissolved and the doard first-mentioned sball 
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22 
exercise the powers and perform the functions of the Board second-
mentioned in that State. 

(Z) On the dissolution of the State Board constituted under this Act,-
(a) all the members shall vacate their offices as such; 
(b) all moneys and other property of' whatever kind (including 

the fund of the State Board) owned by, or vested in, the State Board,S 
immediately before such dissolution, shall stand transferred to and 
vest in the State Board for the Prevention and Control of Water 
Pollution; 

(c) every officer and other employee serving under the State 
Board immediately before such dissolution, shall be transferred to 10 
and become an officer or other employee of the State Board for the 
Prevention and ~ontrol of Water Pollution and hold office by the 
same tenure and at the same remuneration and on the same terms 
and conditions of service as he would have held the same if the 
State Board constituted under this Act had not been dissolved and IS 
shall continue to do so unless and until such tenure, remuneration 
and terms and conditions of service are duly altered by the State 
Board for the Prevention and Control of Water Pollution: 

Provided that the tenure, remuneration and terms and conditions 
of service of any such officer or other employee shall not be altered 20 
to his disadvantage without the previous sanction of the State Gov-
ernment; 

(d) all liabilities and obligations of the State Board of whatever 
kind, immediately before such dissolution shall be deemed to be the 
Jiabilities or obligations, as the case may be, of the State Board for 25 
the Prevention and Control of Water Pollution and any proceeding 
or cause of action, pending or existing immediately before such 
dissolution by or against the State Board constituted under this Act 
in relation to such liability or obligation may be continued and 
enforced by or against the State Board for the Prevention and Control 30 

of Water Pollution. 
50. (1) The Central Government may, of its own motion or oil. the 

recommendation of a Board, by. notification in the Official Gazette, add 
to, or omit from, the Schedule any industry or alter the description of 
any industry and thereupon the Schedule shall be deemed to be amended 35 
accordingly. 

(2) Every notificatioa. made under sub-section (1) shall be laid, as 
soon as may be after it is made, before each House of Parliament. 

51. (1) Every State Board shall maintain a register containing parti-
culars of the persons to whom consent has been granted under section 40 
21, the standards for emission .laid down by it in relation to each such 
consent and such other particulars as may be prescribed. 

(Z) The register maintained under sub-section (1) shall be open to 
inspection at all reasonable hours by any person interested in or affected 
by, such standards for emission or by any other person authorised' by 4S 
S'Uch person in this behalf. 

52. Save as otherwise provided by or under the Atomic Energy Act, 
1962, in relation to radioactive air pollution the provisions of this Act 33 of 1962, 
shall have effect notwithstanding anything inconsistent therewith con-
tained in any enactment other than this Act. So 



53. (1) The Central Government may, in consultation with the Centra) 
Board, by notification in the Official Gazette, make rules tn respect of 
the following matters namely:- . 

(a) the intervals and the time and place at which meetings If 
S the Central Board or any committee thereof shall be held and"Lre 

procedure to be followed at such meetings, including the quorum 
necessary for the transaction af business thereat. under sub-section 
(1) of section 10 and under sub-section (2) of section 11; -. ... . 

(b) the fees and allowances to be paid to the members of a 
10 committee of the Central Board, not being members of the Board, 

under sub-section (3) of section 11; 

IS 
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(c) the manner in which and the purposes of which persoDs 
may be associated with the Central Board under sub-section (1) of 
section 12; 

(d) the fees and allowances to be paid under sub-section (3) of 
section 12 to persons associated with the Central Board under sub-
section (1) of section 12; 

(e) the functions to be performed by the Central Board under 
clause (j) of sub-section (2) of section 16; 

(f) the form in which and the time within which the budget and 
the annual report of the Central Board may be prepared and for-
warded to the Central Government under sections 34 and 35; 

(g) the form in which the accounts of the Central Board may be 
maintained under sub-section (1) of section 36. 

(2) Every rule made by the Central Government under this Act shalJ 
be laid, as soon as may be after it is made, before each HO'I.IIe of Parlia-

25 ment, while it is in session, for a total period of thirty days which may 
be comprised in one session or in two or more successive sessions, and if. 
before the expiry of the session immediately following the session or the 
successive sessions aforesaid, both Houses agree in making any modiftac-
tion in the rule or both Houses agree that the rule should not be made. 

30 the rule shall thereafter have effect only in such modifted form or be of 
no effect. as the case may be; so, however, that any such modification or 
annulment shall be without prejudice to the validity of anything pre-
viously done under that rule. .. 

M. (1) Subject to the provisions of sub-section (3), the State Gov-
~S ernment may, by notification in the Official Gazette, make rules to carry 

out the purposes of this Act in respect of matters not falling within the 
purview of section 53. 

(2) In particular. and without prejudice to the generality of the tore-
going power, such rules may provide for all or any of the foUowing 
matters, namely:-

40 (a) the terms and conditions of service af the Chatnnan and =--other members (other than • • • the member-secretary) of the 
State Board constituted under this Act under sub-section (7) of 
section 7; 

• • • • • 
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(b) the intervals and the time and place at which meetings of 
the State Board or any Committee thereif shall be held and the pro-
cedure to be followed at such meetings, including the quorum 
necessary !or the transaction of Business threat, under sub-section 
(1) of sectIon 10 and under sub-section (2) of section 11; ~ 

__ (c) the fees and allowances to be paid to the members of a Com-
mittee of the State Board, not -being members of the Board under 
sUb-section (3) of section 11; 

(e) the fees and allowances to be paid under sub-section (3) of .-sectlOll 12 to persons associated with the State Board under sub-
section (1) of section 12; 10 

(J) the terms and conditions of service of the member-secretary 
of t~tate Board constituted under this Act under sub-section (1) 
of section 14; 

(g) the powers and duties to be exercised and discharged by the 
member-secretary of a State Board under sub-section (2) of 15 
section 14; 

(h) the conditions subject to which a State Board may appoint 
suCh officers and other employees as it considers necessary for the 
efficient performance of its functions under sub-seetion (3) of section 
~ ~ 

.-2) the conditions subject to which a State may appoint I 
a consultant under sub-section (5) of section 14; 

(j) the functions to be performed by the State Board under 
cla-u-s-e~(i) of sub-section (1) of section 17; 

(k) the manner in which any area or areas may be declaredl 
as air pollUtion control area or areas, under sub-section (1) of 25 
section 19; 

(1) the form of application for the consent of the State Board, 
the fees payable therefor, the period within which such application 
shall be made and the particulars it may contain, under sub-section 30 

(2) of section 21; 
(m) the procedure to be followed in respect of an inquiry under 

sub-section (3) of section 21; 

(n) the authorities or agencies to whom information under .ub-
section (1) of section 23 shall be furnished; 

(0) the manner in which samples of air or emission may be 
tak~der sub-section (1) of section 26; 

~ the form of the notice referred to in Bub-section (3) Ofl 
section 26; 

(q)the form of the report of the State Board analyst under sub-
section (1) of section 27; 

(r)the form of the report of the Government analyst under 
c::::= 

sub-section (3) of section 27; 

35 

40 



(8) the functions of the State Air Laboratory, the procedure 'lot 
the submission to the said laboratory of samples of air or emission lor 
analysis or tests, the form of laboratory's report thereon, the feel 
payable in respect of such report and other matters as may be 

, necessary or expedient to enable that laboratory to carry out its 
functions, under sub-section (2) of section 28; 

10 

IS 
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(t) the qualificationa required for Government analysts under 
lub-section (1) ot section 29; 

(u) the qualifications required for S1ate Board analysts under -sub-section (2) of section 29; 

(v) the form and the manner in which appeals may be preferred, 
the Tee;-payable in respect of such appeals and the procedure to be 
followed by ·the Appellate Authority in disposing of the appeals 
under sub-section (3) of section 31; 

(w) the form in which and the time within which the budaet 
and annual report 01 the State Board may be prepared and forwarded 
to the State Government under sections 34 and 35; 

Cx) the form in which the accounts of the State Board may be 
maintained under sub-section (1) of section 36; 

(y) the particulars which the register maintained under aection -51 may contain; 
'(z) any other matter which has to be, or may be, prescribed. -(3) After the first constitution of the State Board, no rule with respt!Ct 

to any of the matters referred to in sub-section (2) [other than those 
referred to in clause (a) thereof], shall be made, varied, amended or 

2S -repealed without consulting that Board. 

THE SCHEDULE 

(See sections 21, 22. 24 and 50, 
1. Iron and Steel Plants. 

~o 2. Non-ferrous metal industries. 
3. Foundries. 
4. Mining and Ore processing industrie&. 
5. Coke Ovens and Coal processing plants. 
6. Petroleum and Petro-Chemical industrie •. 

3' 7. Power Plants and Boiler Plants. 
H. Chemical and allied industries. 
9. Cera·mic and Cement (including Asbestos) industries. 

10. Textile (including ginning) industries . 
• 

11. Processing plants tor anima) and agricultural products. 
12. Plants lor recovery from and disposal of vasta mclwIiD( 

incineraton. ' 
l3. Pulp and paper indUitriea. 



APPENDIX I 
(Vide para 2 of the Report) 

Motion in Lok Sabha tor reference ot the Bill to the Joint Committee 

"That the Bill to provide for the prevention, control and abatement ot 
air pollution, for the establishment, with a view to carrying out the afore-
said purpose, of Boards for the prevention and control of air pollution, for 
conferring on and assigning to such Boards powers and functions relating 
thereto and for mutter& connected therewith, be referred to a Joint Com-
mittee' of the Houses consisting of 30 members, 20 from this House, 
namely:-

.-, 

(1) Shri P. Anbalagan 
(2) Shri Manoranjan Bhakta 
(3) Shri Gananath Pradhan 
(4) 'Shri Dinesh Joarder 
(5) Shri B. P. Kadam 
(6) Dr. Karan Singh 
(7) Shrimati Parvathi Krishnan 
(8) ShriM. V. Krishnappa 
(9) Shri B. P. MandaI 

(10) Shl'i Jagdish Prasad Mathur 
(11) Shri R. K. Mhalgi 
(12) Shri Govind Ram Miri 
(13) Shri Nathuni Ram 
(14) Shri R. N. Rakesh 
(15) Shri Ram Kinkar 
(16) Shri Ram Murti 
(17) Shri Vasant Sathe 
(18) Shri Chiman Bhai H. Shukla 
(19) Shri A. Sunna Sahib 
(20) Shri Sikandar Bakht 

and 10 from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee the quorum 
shall be one-third of the total number of members of the Joint Committee; 

that the Committee shall make a report to this House by the end of 
the first week of the next session; 

that in other respects the Rules of Procedure of this House relating to 
Parliamentary Committees shall apply with such variations and modiftca-
tions as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
j~ the said Joint Committee and communicate to this House the names 
of 10 members to bf" appointed by Rajya Sabha to the Joint Committee," 



APPENDIX: tt 
(Vide para 3 of the Report) 

Motion. adopted in Ra;ya Sabha 

"That this House concurs in the recommendation of the Lok Sabha 
that the Rajya 8abha do join in the Joint Committee of the 
Houses on the Bill to provide for the prevention, control and 
abatement of air pollution, for the establishment, with a view 
to carrying out the aforesaid purpose, of Boards for the preven-
tion and control of air pollution, for conferring on and assigning 
to such Boards powers and functions relating thereto and for 
matters ('onnected therewith and resolves that the following ten 
membE."rs of the Rajya 8abha be nominated to serve on the said 
Joint Committee:-

1. Shri A. R. Antulay 
2. Prof. Sourendra Bhattacharjee 
3. Shri Dharamcihand Jain 
4. Shri Ghayoor Ali Khan 
5. Shrt Piare Lall Kureel urf Piare Lall TaUh 
6. Shri Lakshmana Mahapatro 
7. 8hri Prem Manohar 
8. 8hri Ajit Kumar Sharma 
9. 8hri Triloki Singh 

10. Dr. Rafiq Zakarian 

1081 LS--3 



APPENDIXm 
(Vide para 7 of the Report) 

List of Associations, Organisa.tionS, individua.ls etc. from whom 
Memm-at'Ula were received ·by ,the Joint Committee 

1.. 'Chief 'Executive Indian Oil Corporation Ltd., New Delhi. 

2. Joint ,Comments from Chair.man, National Committee on Environ-
mental Planning Coordination and .(ii) Chairman, National Com-
mittee on. Science and Technology, New Delhi. 

3: Director, the Automotive Research Association of India, Poona. 

4. Chairman, Punjab State Board for the Prevention and Control of 
Water Pollution, Patiala. 

5. Member Secretary, Karnataka State Board for Prevention and 
Control of Water Pollution, Bangalore. 

6. Chairman, West Bengal Prevention and Control of W,.ter,.Pollution 
. Board, Calcutta. 

7. Director, National Institute of Oceanogr~phy, Goa. 
8. Chief Engineer, Hindustan Shipyard Ltd., Visakhapatnam. 
9. Director, the Institute of Science, Bombay. 

10. Chairman, Gujarat Water Pollution Control.Board, Gandhinagar. 
Gujarat Water Pollution Control Board, G:andhinagar. [Supplemen-
tary 10 (1)]. 
Patnagar Yojana Bhavan, Gandhinagar [Supplementary iO(2)]. 

11. Director Genera] of Observatories, New Delhi. 
12. Prof. T. Shivaji Rao, Professor in Environmental Engineering, 

Andhra University, Waltair. 
Shri T. Shivaji Rao, Andhra University College of Engineering, 
Department of Civil Enginering, Visakhanatnam rSupplementary 
12(1)]. 

13. Director, Bhaba Atomic Research Centre, Bombay. 
14. Director, Bose Research Institute, Calcutta. 
15. Shri S. K. Basu, Additional Chief Engineer, Delhi Electric Supply 

Undertaking, New Delhi. 
16. Maharashtra State Women's Council Town Hall (Central Library), 

S. Bhagat Singh, Marg, Bombay. 
17. Prof. C. H. Pathak Head, Department of Botany, The Maharaja 

Sayajirao University of Baroda, Baroda-2. 
18. Secretary, Department of Agriculture Research and Education, New 

Delhi. 
19. The Fertilisers and Chemicals Travancore Limited Udyogamandal 

(Kerala State). 
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20. Indian' Institute of Technology, Madras. 
21. SJvi S. R. D. Guha, Dil'ec.Wr Forest Products Research, Forest 

Research Institute and College, Dehra Dun. 

2l Iadian. N.ti~ . Committee for International Hydrological Pro-
gramme, Technology Bhavan, New Delai. 

23. Sbri T. N. KhO&hboG, Dil'eetw, National Botanie, Gal'.d~, Lucbow. 

24. Coal India Ltd., 10 Netaji Subhash Road, Calcutta . 
.. Zuad Agro Chemicals Limited, Jai Kis8n Bhavan, Zurarihagar, Goa. 

26. R~ional Engi,neering College, Durgapur, Mahatma GandhiAvenue, 
Durgapur. 

27.Ste.el Authority of India Limited) ,Kasturha G~n~i ,Marg, New Delb4 

28. Indian Institute of Tropical Mateorology, Ramdurg House, Poona. 
2ft·Dt. S. K. Jain, Director, Botanial Survey of India, P.O. Botanie 

Garden, Howrah. 

30. Government of Madhya Fradesh, Housing' and Environment Depart-
ment, Bhopal. 

31. D.C.M. Chemical Works, Najafgarh Road, New Delhi. 

31. Natiuhal Environmental Engineering Research Institute,NehN 
Marg, Nagpur. 

3a Himachal Pradesh State Board for Preventiam and Control of water 
Pollution, U.S. Club, Simla. 

34. Bombay Metropolitan Region ~velopment Authority, New Adminil .. 
trative .Building Mac:\ame, Came Road, Bombay. 

35. Maharashtra Prevention of Water Pollution Board, Army and 'Navy 
Building Ground Floor, M. G. Road, Fort Bombay. 

36. Shr! C. R. Mahadevan~ Gener~l Manager (Chemical) Neyveli Lignite 
Corporation Ltd .. Neyveli. 

137. Pz:of. V. &malingaswami, Director, All India Institute of Medical 
Sciences, Ansari Nag~, New Delhi. 

38. Shri. Saran Prasad, J,oint Secretary, Government of Uttar Pradestl, 
Lucknow. 

39. Shrimatl Neena ·Ranjan, Add!. Director, Directorate of Industries, 
Uttar Pradesh, KanpUl'. 

40. Chief Planner, Town and Country Planning Organil8tion Govem-
ment of .India, Ministry of Works and Hpusing "Delhi Vikas Bhavap.. 
Indraprw::tha Estate E Block, New Delhi. 

41. 8hri Ashok NaraYIl~;. Deputy Secretary, Government of India, 
Ministry of Labour, New Delhi. 

, . 

42. Associated Chambers of Commerre and Industry of India, New 
Delhi. 

4.1. Steel Authority of India Limited Hindustan Times House Kasturba 
Gandhi 'Mug, New DeUd 

M. Prof. Harsh VanDlail, DlJ'ector, Central Sciemtftc' I~trumenbl Ofga.· 
nisation, Sect .. ,30,ChaDdi,.m. 
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415. Shri P. II. Vogtlaender, Works Manager, National Organic Chemlcal 

Industries Limited Thana-Belapur Road, Post Box 73, Thana, 
Maharashtra State. 

46. The Chief Inspector and Secretary, Smoke Nuisances Directorate, 60 
B, Chowringhee Road, Calcutta. 

47. Chairm$Il, Board for Prevention and Control of Water Pollution, 
Assam, South Sarania, Ulubari, Gauhati. 

48. Indian Chemical Manufacturers Association, India Exchange, India 
Exchange Place, Calcutta. 
Indian Chemical Manufacturers Association, Bombay, [Supplemen-
tary 48 (1)]. 

49. Kerala State Board for Prevention' and Control of Water Pollution, 
Kawdiar, Trivandrum. 

50. Rajasthan State Board for Prevention and Control of Water Pollu-
tion, Jaipur. 

51. Municipal Corporation of Greater Bombay. 

52. The Fertiliser Association df India, New Delhi. 
The Fertiliser Association of India, New Delhi (52 Supplementary). 

53. Industrial Toxirology Research Centre, Mahatma Gandhi Marg; 
Lucknow. 

54. School of Environmental Sciences, Jawahar La! Nehru University, 
New Delhi. 

55. National Chemical Laboratory, Poona. 
56. Hindustan Organic Chemicals Limited, Harchandrai House, 81, 

Maharshi Karve Road, Bombay. 
57. Indian CouJ:l,cil of Medical Research, Ansari Nagar, New Delhi. 
58. Guiarat Water Pollution Control Board, Patnagar Yojana Bhavan, 

A-Block Sector, Gandhinagar. 
The Federation of Gujarat Mills a~d Industries, Rameshchandra 
Dutt Road, Baroda. [Supplementary 56 (1) ] . 

59. Rashtriay Chemicals and Fertilizer Limited, Chembur, Bombay. 

60. Steel Authority of India Ltd., Bokaro Steel Plant, Bihar. 
61. Isro Headquarters, Cauvery Bhavan, Bangalore. 
62. Indian Coton Mills, Federation, Bombay. 

63. Dr. H. G. Abhyankar, 3, Anand Ashram, 422IB, Gokhale Road, .Poona. 

64. Oftlce of the Industries Commissioner, Multi-storeyed Building, Co:" 
Block, Third Floor, Lal Darwaja, Ahmedabad. 

65. Federation or Indian Chambers of Commerce and Industry Federa,,: 
tion House, New Delhi. 

66. Coal India Limited, 10, Netaji Subhash Road, Calcutta. 
67. The Chief Secretary to Government, Haryana, Chandigarh. 
68. Public Health Department Secretariat, Panaji, Goa. 
69. Central Mining Research Station, Dhanbad (Bihar). . r. 
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70. Bharathi Cultural and Welfare Association, Korattur, Madras. 
71. Centre .of Indian Trade Unions, New Delhi. 
72. Hindustan Fertilizer Corporation Limited Namrup URit, Dibrugarh. 
73. Bombay Chamber of Commerce and Industry, Bombay. 
74. 8hri V. A. Deshmukh, Vishnu Nagar, Dombivali (West) Maharashtra. 

75. Gujarat Narmadav Valley Fertilizers Company Limited, Baroda. 

'16. International Labour Organisation, New Delhi. 
77. Indian Chambers of Commerce, Calcutta. 

78. The Bombay Ga~ Company Limited, Dr. Dadabhai Naroji Road, 
Bombay. 

79. Hindustan Petroleum CorporatioJjl Limited, ,fameshedji Tata Road, 
Bombay. ~ : 

80. Bihar State Water Pollution Control and Prevention Board, Patna. 
81. Industries Department, Government of Orissa} Bhubaneswar: 
82. rhe Employers Association of India, Kanpur. 
83. Department of Health ,and Family Welfare,' Government of West 

Bengal, Calcutta. 
84. Dr. P. J. Deoras, Medical Biologist, Consultant, Post Graduate Guide, 

Bombay University, Bombay. 
85. 8hri S. K. Roy, Defence Colony, New Delhi. 
ee.Bharat Chambei- of Commerce, Calcutta. 



APPENDIX IV 

(ViM pIIra JO of the Repgrt) 

List o/'IePfN$, scilntists and mtMolt"""lIaUins, etc. fDM gat'e mden..:e befo,.e ,,,. 
Joint Commiuu • 

----_._-
SI. 
No. Name of Pel'l(ln 

Date on 
which 

evidence 
was taken 

.------------_._------------
I 

2 

3 

4 

6 

7 

Prof. J. M. Da-ve, Heald of the Department of School of 
Environmental Sciences, Jawahrarlal Nehru University., 
N er.o Delhi. 

Shri B. K. T.- Direct.a: G~al of ArcbMoloaical 
Survey of India, New Delln'. 

Assisted by : 
Shri B. N. Tandon DirC4t:or (Saence) ASI. 

Shri S. K. Nayak, General Manager, Mathura Refinery Pro-
jC(;t, lDdiall Oil CorporIrion, Mat/z."d. 

Assisted by : 
Shri V. S. More, Manager (Pollution Control) IOC 

Prof. T. Shivaji Rao, Professor in Environmental Health 
Engineering, Andhra University, Waltair. 

Prof. B. Sunderesan, Director, National Environmental 
Engineering Research Institutle, Nagapur. 

Dr. Nilay Chaudhury, Chairman, Central Board for 
Prevention and Control of Water Pollution, N_ Delhi. 

Dr. B. B. QJattcrjee, 
Professor of Physiological and Industrial Hygiene, All 
(India InstiitueofHygicne and Public Healtb, Calcutta. 

8 Dr. P. J. Deoras, 
Medical Biologist., Consultant Post Graduate Guide, 

Bombay University Consultant, Bombay. 

1-2-1979 

I-2"1~79 

1-2-1979 

J-2-~9> 

2-2- I 979 

2-2-1979 

2-2-I979 

9 Shri B. B. Vohra, '-a-191S1 
Secretary. Ministry of Petroleum Chemical and Fertilizers, 
N efI1 Delhi. 
Assissed by : 
Shri T. S. Nayar, Adviser (Refineries:) 
Shri K, Chandrachoodan) Director (Refineries) . 

. _-_._-",----- -... ~.---.-
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APPEN·DIXV 

MINUTEs OF THE SITI'INGS OF THE JOINT COMMITTEE ON THE 
Am '(PJU!)VIEN'l1ION AND CON'I'ROL OF 'P01JLUTI&N,,) BILL, 1975. 

FIRST SITTING 

30-8-1978 

; rThe Ca.miuee .Iat .Of!. Wednes4czy the BOth August, 1978/rom 09.30 to 
10.30 hours. 

PRESEN1' 
Dr. Karan Singh-Chairman 

MEMBERS 

,Lok 8f1bha 

2. Shri ManGJanjen --Bhakta 
3. Sbri Dinesh J oarder 
,til .• Slurhnati Parvathi ,Krishnan 
5. Shri J agdish Prasad Mathur 
6. Shri R. K. Mhalgi 
7. SPIi .Govind Ram Miri 
8. Shri Nathuni Ram 
9. Shri Oananath Pradhan 

10. 8hri Ram·Murti 
Jl., Sbri Chiman Bhai H. Shukla 
·12. iShri .A. ;8unna~bib 
'19. Shri 'Sikandar .Bakht 

R4JJ#4Sabha 
114. -Prof. '8purendra 'Bhattacharjee 
1'5. Shri DharamChand Jain 
16. Shri Ghayoor Ali Khan 
17. ,Sbri ,Piare Lall Kureel ud Plare LaU Talib 
118. Shri o.LaIIsbmana ~o 
19. Shri 'Prem Manohar 
20. Shri Ajit Kumar Sharma 
21. Shri Triloki Singh 
'12. ~Dr. RaIq. Zaluria 

SJam'ARIAT 

Shri Y. Sahai-Chief Legislative Committee Officer • 

.J..w;ISLlTlVE COUNSEL 

1. 'Slarim8'U RaOUl Devi-Joint SecretlJlry and Legislative COU1&lel. 
2. Shri P. Jethwani-AsBiBtClnat LegWDeit1e CPlmNI. 

~'I'lVI:s' OF -'I'HII; MlIfDlTllY or WOIlKB " HOIJSDfG 

1. Shri Mir Nasrullah, Jotnt Secretary. Mininry of Works lind 
ifla.(ft9, 
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2. Dr. Nilay Chaudhuri, Chairman, Cent1'Cll B04rd far p.,.even~ 
Clnd Con.tTOl Of Water Pollution. 

S. Shri B. V. Rotkar, Member Secretar,/; Central BoClrq. for P1'~~cm­
tioon. and Control of Water PollutiOn. 

4. Shri S. T. Khare, Adviser (PHEE) , CPHEEO, Ministry of Works 
and Housing. ' , 

ii. Shri P. S. A. Sundaram, Deputy Secretary. Minim-y of' Works 
and Housing. 

Rl:PREsENTATIVE OF THE MINIS'l'RY OF INDUSTRIAL DEvELoPMENT 

Shri P. C. Nayak, Joint Secretary. 

REPRESENTATIVE OF THE DEPARTMENT OF ScIENCE AND TEcHNOLOGY 

Shri D. K. Biswas, Principa.1Scientijic Of!icer. 

2. At the outset, t,he Chairman welcomed the members of Committee 
and referred to the importance and urgency of the proposed legislative 
measures and the task before the Committee. 

3. The Minister of Works and Housing and Supply and Rehabilitation 
also explained to the Committee the background. implications and the 
urgency of the proposed legislation. 

4. The Committee then considered their future programme of work. 

The Cominittee decided to invite memoranda on the Bill : from the 
State Governments, Union territory Administrations, International 
Agencies, Industries, Labour Organisations, MuniCipal Corporations, Uni-
versities and Scientific Laboratories connected with the research on en-
vironment and pollution. State Boards for prevention and control of 
water pollution and other organisations. individual experts etc. interested 
in the subject matter of the Bill by, th~ 23rd September, .197'8 for their 
consideration. The Committee decided to issue a Press Communique in 
this behalf and to address letters to the Chief Secretaries of State Gov-
ernments, Union territory Administrations and other representative 
industries, Labour Organisations, MUnicipal Corporations, Universities 
etc. inviting their views and suggestions on t~ provisions of the Bill. 
'I.'he list of these would be furnished by the Ministry of Works and 
Housing. I 

5. The Committee further decided that the question of whether or not 
oral evidence need be taken would be considered after the memoranda 
referred to above have been received. 

6. With a view to acquainting themselves with the problems of air 
pollution in the country, the Committee decided to undertake on-the-spot 
study visits of some selected places as indicated below subject to the ap-
proval of Hon'ble Speaker:-

(i) The whole. Committee in one Group, might visit in and around 
Delhi on the afternoon of 30th September, 1978; 

(ii) The whole Committee in one Group, might visit Mathura and 
A81'a on the 1st of October, 1978; and 



sa 
(iii) The Committee might divide themselves into three groups 

(each group consisting of 10 members) and visit under-meA-
tioned places from the 13th to 17th October, 1978:-

Study Group "A"-Bombay; Goa, Baroda and Ahmedabad. 

Study Group "B"-Kanpur, Dhanbad, Bokaro, Calcutta and Gauhati. 
Study Group "C"--Cochin, Coimbatore, Madras and. Bangalore. 

Besides urban areas, industries in rural areas adjacent to the above 
cities which cause poUution, might also be shown to the members of me 
Study Groups anJ various aspects of pollution explained by the technical 
experts on the spot. Members might visit the Institute of Occupational 
Health in Ahmedabad, the National Labour Institute in Bombay and the 
All India Institute of Health and Public Hygiene in Calcutta. 

Chairman was authorised to make such modifications as might I;)e 
necessary in the places and also to finalise the composition of the Stl4dy 
Groups. The Chairman requested members to intimate their preferences 
of Study Groups to the Lok Sabha Secretariat. The Secretariat would 
also write to members in this behalf. 

7. The Committee felt that in view of the work involved and the 
short period Ilt their disposal, it might not be possible for them to com-
plete all the work and present their rePort by the stipulated time ie. by 
the end of first week of the next session. They might have to ask for 
extension of time for presentation of report till the beginning of the 
Budget Session (1979). However, a final decision in this behalf would be 
taken at the appropriate time. 

8. The Committee decided to hold their next sitting on the forenoon 
of 30th September, 1978 to have general discussion 9D the provisions of 
the Bill and also to consider the memoranda that might be received by 
the Committee. I J ; .. ~ I , •. 

9. The Committee desired that the Ministry of Workl and HouaiDJ 
might tabulate the memoranda that would be received by the Committee 
and give their comments on the various points raised therein for their 
consideration. : ., '. . ..... ~. I .' Ii _: ..... J ~ 

10. The Committee then adjourned. 

D 

Seeond Sitting 

30-9-1978 

The Committee Bat on Satu.rday, the 30th September, 1978 from 11.00 
to 12.15 Mu.f'B. 

PRESENT 
Dr. Karan Singh-Chairman 

MDmas 
Lok SabhlJ 

2. Shri Manoranjan Bhakta 
3. Shri B. P. Kadam 
4. Shrimati Parvathl Krishnan 

, 
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5. Shri M. V. Krishnappa 
6. 8hri Jagdish Prasad Mathur 
7. 8hri Govind Ram Miri 
8. Shri Gananal h Pradhan 
9. Shri Ram Ki ,or 

10. Shri Ram r.,f ,ati . 
11. Shri A. 8u'J1Jla Sahib 
12. Shri 8ikandar Bakht 

Ra;lIa SabhtJ 
13. Shri A. R. Antulay 
14. 8hri Dharamchand Jain 
15. 8hri Ghayoor Ali Khan 
16. 8hri Piare Lall Kureel urf Piare LaU Talib 
17. Shri Lakshmana Mahapatro 
18. Shri Prem Manohar 
19. Shri Ajit Kumar Sharma 
20. Shri Triloki Singh 
21. Dl·. Rafiq Zakaria 

SJ!'.CRm'ARlAT 

Shri Y. Sahai-Chief Legislative Committee 0lfie.To 

LEGISLATIVE COUNSEL 

Shrimati Ra!Da Devi-Joint Secretary and Legislative Counsel. 

REPlmsENTATIVES OF '!'HE MINIS'l'RY OF WORKS & HoUSINo 

1. Shri Mir Nasrullah, Joint SeC1'etary. Ministry ot Works and 
Housing. 

2. Dr. Nilay Chaudhuri. Chairman, CentTal BoaTd tor Prevention 
and Control ot WateT PoUt£ti.on. 

3. Shri B. V. Rotkar, Member Secretary, CentTaI Board for Pret)en-
tion. and Control of Water PollutiOn. 

4. Shri Anandadoss, Depu.ty Adviser (PHE), CPHEEO, MiniBtTJI ot 
Works and Housing. 

5. Shri P. S. A. Sundaram, Deputy Secretary, Ministry ot Works 
and Housing. 

Rl:PREsENTATIVES OF THE DEPAR1'M.INT OF SCIENCE, & TmcHNOLOGY 

1. Dr. N. L. Ramanathan, DiTector. 

2. 8hri A. Raman, Scientist-in-chtJrge, NEERI, CjoWa.ziTabad 
WateT Wcwks, Office, Delhi. 

REPREsENTATIVES OF THE MINISTRY OF INDUSTRY 

1. Dr. D. P. Bhattacharya, IndustTial Adviser. D.G.T.D., New Delhi. 
\ . 

2. Shri P. K. S. Iyer, Deputy Se(!Tetary, Ministry of Indwtry. New 
Delhi. 
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2. At the outset, the Chairman informed the Committee that in nw-
ponse to the Press Communique and letters issued by the Lok Sabha 
Secretariat to the Chief Secretaries of State Governments, Union terrI-
tory Administration; and representative industries. Labour Organisations. 
M'l1nicipal Corporations, Universities. etc. inviting their comments and 
lIIu~gestfons on the provisions of the Bill, 32 memoranda had been recelv-
pd by the Secretariat. The memoranda had already been circulated to 
the Members. Further memoranda as and when re~eived. will be circu-

. lated to 'them. The Chairman said that in addition to memoranda mel'!-
tionedabove, several notes and documents prepared by the Lok Sabha 
Secretariat and the Ministry of Works and Housing etc. in ccmnection 
with the Bill, had also been circulated to the Members. 

3. The Committee were informed that although the last date for re-
ceiving memoranda had been fixed as 23rd September. 1978. several reo-
ques.ts for extension of time for submission of memoranda have been 
·l'ec~fved. The Committee agreed to extend the date up to the 20th Octo-
ber, 19'7'8. 

4. Thereafter, the Chairman informed the Committee about on-the-
spot visits to be undertaken by the Committee as was decided at the ftrst 
sitting of the Committee. These would be as under:-

(1) The whole Committee' would visit in and around Delhi on 
Saturday, the 30th September, 1978 as per programme cIrcu-
lated to the Members. 

(if) The whole Committee WO'ltld visit Mathura-Agra on Sunday, 
the 1st October, 1978 as per programme circulated to the 
Members. 

(iii) The Committee dividing themselves into three Study Groups 
would visit undermentioned places from the 13th to the 17th 
October. 1978 as per programmes circulated to members at the 
litting of the Committee: 

Study Group "A"-Goa, Bombay. Baroda and Ahmedabad. 
Study Group "B"--Gauhati, Calcutta, Dhanbad Bokaro aud 

Kanpur. -
Study Group uC"--Cochin. Coimbatore, Madras and Bangalore. 

5. The Composition of the three Study Groups was finalised by the 
Chairman, The names of the members of the different Study Groupe 
were read out by him at the sitting. The following members of the Com-
report up to the end of the first week of the Budget Session (19'F9). 

(a) Shri Ram Ktnker-Study Group CIA". 
,. (b) Prof. Sourendra Bhattacharjee-Study Group "B" 

(subject to his consent). 
(c) Shrimati Parvathi Krishnan-Study Group "CH • 

6. The Committee felt as they had still to consider the various Stages 
of the Bill. it would not be possible for them to complete all the work 
and present their report by the stipulated time i.e. by the end of the ftm 
week of the next session to be held in November, 1978. The COll\!Jlittee, 
therefore, decided to seek extension of time for presentation of their 
report upto the end of the first week of the Budget Session (1979). 



38 

7. The Committee decided to meet again in Delhi on the 8th and 9th 
November as per programme given below:-

Sitting in Delhi 

(i) Wednesday, the 8th Novem- (i) to consider memoranda and 
ber, 1978 (1100 to 1300 brs.) reports of the three Study 

Groups. 

(n) General discussion on the 
provisions of the Bill. 

(if) Thursday, the 9th Novembe1'''~On-the-spot visits and informal 
discussion at DeIhl Unfver-

19'18 slty and Vallabhbhal Patel 
Chest Institute, Delhi. 

Of' 
All India Institute of Medical 

Sciences and Jawahar1a1 
Nehru University, New 
Delhi. 

as may be decided and modified 
by the Chairman. 

8. The Committee further decided that after considering the memo-
randa that might be received, they would also consider whether taking 
of oral evidence of experts or interested parties on the provisions of the 
Bill was necessary and take a decision at the next sitting. 

9. The Committee then adjourned. 

m 
Third Sittlnr 

8-11-1978 
Th$! Committee sat on Wednesday, the 8th November, 1978 from 11.00 

to 12.00 hours. I 

PRESENT 
Dr. Karan Singh-Chairman. 

2. Shri Dinesh J oarder 
3. Shri B. P. Kadam 
4. Shri Jagdish Prasad Mathur 
5. Shri R. K. Mhalgi 
6. Shri Gananath Pradhan 
7. Shri Ram Kinkar 
8. Shri Ram Murti 

·9. Shrf Chiman Bhai H. Shukla 
10. Shri A. Sunna Sahib 
11. Sbri Sikandar Bakht 
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Bait/a Sczbhcl 

12. Shri A. R. Antulay 
13. Prof. Sourendra Bhattacharjee 
14. Shri Dharamchand Jain 
15. Shri Ghayoor Ali Khan 
16. Shri Piare LaU Kureel urf Piare Lall Talib 
17. Shri Lakshmana Mahapatro 
18. Shri Prem Manohar 
19. Shri Ajit Kumar Sharma 
20. Shri Triloki Singh 

SIX'!RIft'ARlAT 

Sbri Y. Sahai-Chief Legislative Committee Officef'. 

LzcISLATIVE Comrsa. 

1. Shrimati Rama Devi-Join.t SeCf'et~ cmd Legialative Couftl.l. 

2. Shri P. Jethwani-ABBistan.t Legislative eou",e!. 

Rlnl:sl:NTATlVES 01' TIll! MINISTRY 01' WORKS Ir Hot7SJNO 

1. Shri Mir Nasrullah, Joint Secnrtary. Minut7y of Works_d 
Housing.. 

2. Dr. NOay Chaudhuri, Chairman, Central BOfJrd for PreventiOn 
and Control of Water Pollution. 

S. Shri B. V. Rotkar, Membe,- Secrefm1/, Central Botrr'd far PreDen-
tion and Control of Water PollutiOn. 

4. Shrt S. T. Khare, Adviser (PHEE) , CPHEEO, Mtn.iltry of Workl 
Clnd Hm.&Bing. 

5. Shri P. S. A. Sundaram, Deputy Secre~ary, MilliltJoy 01 Worb 
Clnd Hm.&Bing. 

JtaticEIlNTATIVJ) 01' THE DllPAR"l'MEN'r 01' SerDa Ir Tl!JcHNOLOGY 

Shri D. K. Biswas, Prin.cipca Scientiflc Officer. 
2. At the outset, the Chairman informed the Committee that .Inee 

the last sitting held on the 30th September, Un'8. the Lok Sabbs Secre-
tariat had received 31 further memoranda on the provisions of the Bill 
thus totalling the number of memoranda to 68. The last date bed for 
receiving memoranda was 20th October, 1978. lI'urther memoranda if 
and when received, would be circulated to the Members. Besides lOme 
other documents in connection with the Bill, viz., (1) Note on "The 
likely effects of Mathura Oil Refinery on Agra monuments" received 
from the Archaeological Survey of India and (2) Extracts from the 
"'Report of the 63rd Session of the International Labour Conference heJd 
in 1977 on Working Environment: Atmospheric Pollution (Nolle and 
Vibration)" received from the Ministry Of Works and Housing have 
also been circulated to the Members. 
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3. The Chairman then informed the members about the study tours 
undertaken by the stUdy grOUPS of tne Committee from the 13th to the 
17th October, 1978 to acquaint themselves w'th the problems of air 
pollution in the country:-' , 

StUdy Group "A"-Goa, Bo~bay, Baroda and Ahmedabad. 
Study Group "B"-Gauhati, Dhanbad, Bokaro and Kanptir. 
StUdy Group "C"-Cochin, Coimbatore, Madras and Bangalore. 

The Committee were also informed that tJ;le stu4y note~ of the 
visits of the Committee: in And around of Delhi on the 30th September; 
to Mathura and Agra on the 1st October, 1978; and the three study 
groups mentioned above, would be shortly circulated 110 the Membe!'!. 

4. The Chairman also infomned the members that StUdy Group 'B' 
which was acheduled to Vis.tt Calcutta also, had not been able to vIsit 
Calcutta durin~ the above period due to 'unpreeeden~ floods in 
West Bengal. The Convenor and Members of that Study GrOUD had 
expressed the view that it would be fruitful for the Com'mitteeif the 
members visit Calcutta to acquaint, themselves at- first hand ~lth the 
problem of air pollution, Calcutta was facing. 

The same view was expressed by, other me~1wrs o~ th~ Committee 
At the sitting. After some discussion, the 'Committee decided that mem-
bers of the Study (Jralll' 'B' might v.isit Calcutta on Weanesday, the 15th 
November and 'ntursday, the 16th November, 1978. The! Chairman, 
however, a«reed 'that· Shri Dinesh Joardar., S~ri Piare La'P1 Kllreel u.rf 
Piare Lall Taltb and Shri Lakshmana Mah::tpatro, Wpo were not mem-
,bors of that Study Group, might also be included in the visit to 
Calcutta. ' ' 

5. The Chairman then informed the Membl:!rs t}la~ t~e Committee at 
t.he sitting held on the 30th September, 1978 had decided to seek exten-
~ion of time for presentation of their report upt~ 'the end of the first 
week of the Budget Session (19'79) . 

The Committee authorised the Chairman 'and; iIi' his absence, 
Sbri Ram Kinkar to move necessary motion in th~ behalf inLok Sabha 
on the 22nd November, 1978. I 

6. The CommitteP. then considered their futureprogramrne .of work 
and decided that the next series of sittings be held on Thursday, the 
14th December and 'Friday, the 15th December. 1t7'8 from 09JlO to 11,00 
hoUl's on bbth the days for gflneral discussion on the provtsio~s 91 the 

'Bill.. All the Memoranda received on the Bill and the Study', N~te!l ! of 
the Studv Groups of the Committee, would. by Ith~t time b~available 
with Me~bers and they would have formulated their views ~n the 
provisions of the Bm. , 

Further sittings of the Committee might be held in January, 1~79 
to complete other stages of the Bill including hearing of oral evidence, 
if considered· necessary. ; 

7 The Committee further decided that a decision whethertakll\g' of 
oral . evi~~ of experts. or interested parties on, the pro~si?ns of the 
Bill was necessary, might be taken at the next series of slt~ngs, in ])e-

eember, 1978. 
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8. The Committee desired that the 'Legislative' Counse1 might make 

available to the Members by the end of this month in a tabUlar form, 
the legal implications of the amendments that have been suggested in 
the memoranda on the Bill received by tile Lok Sabba Secretariat from 
the representatives of various organisation. associations, public under-
takings, Corporations. industries, etc. The Secretariat would make 
available those memoranda/amendments to the Legislative enmael. 
The views of 'the Legislative Counsel' should tnteT cdia indicate' whether 
those amendments would be admissible within the ambit and scope of 
the present Air (Preventioh and Control of Pollution) Bill. 

9. Thereafter, th~ i Co~~ittee' held general discussion on the provi-
sions of the au.J., 

1·.110. 'nle;Co~tee,then adjourned.. 

IV 
Fourth Sitting 

I ~1-1979 

The Committee sat 00 Tuesday, the 2nd Jan~, 19~9 from 15.30 to 
16.30 hours. 

PBEEN1' 

Dr. Karan S1ngh-Chairman 

2. Shri Dinesh, Joarder 
3. Shri B. P .. Kadapl 

, MEMBERS 

'Lok . Sab'htJ 

4. Shri M. V. Krishnappa 
'.,;, ·'Ii. Shr1 B. P::\~8nP. al 
1'\1" ~. \ : 6. sbii. it K.·,~ , 

7. Shrt GoYtnd Ram Miri . 
. 8:' S'hri GlItUlnath Pradhan 

9."Sbrl"k: N. llake&li 
\; 10: Sh1i"llaJn Mutti 

11. Sbri Vasant Sathe 
",' '12:' Shrl·C'h'Jm8nBllllH.·Sbukla 
i, 13. ~hri A. S\UlIl8 sahib ' , 

14. Shri Sikandar Bakht 

, , 
Ra;ya Sabha , , 

15. Sbrl A. R.. Antulay 
16 .. P,rpf. :Sow:en~a ,B~attachaz:J,ee 
17. Shri Dharamchand Jain 

" ' 

18. Sbri Ghayoor Ali Khan , . : ~ , " , ., . . . . 
19. Shri Piare Lall Kureel Ufj Piare Lall Talib 

I' 



20. Shri Lakshmana Mahapatro 
21. Shri Prem Manohar 
22. Shri Triloki Singh 
23. Dr. Raflq Zakaria. 

SIlcurARIAT 

Shri Y. Sahai-Chie/ Legislative Committee Officer. 

LEGISLA'l'IVE COUNSEL 

Shrimati Rama Devi-Joint Secretary and Legislative Counsel. 

REPUSEN'l'A'1'IVES OF THE MINISTRY OF WORKS AND HOUSING 

1. Shri Mir Nasrullah, Joint Secretary, Ministry of Works find 
Howing. 

2. Dr. Nilay Chaudhury, Chairman, Csntral Board for Prevention 
and Control of Water Pollution. 

3. Shri B. V. Rotkar, Member Secretary, Central Board for Pre-
vention 4nd Control 0/ Water Pollution. 

4. Shri S. T. Khare, Adviser (PHEE>, CPHEEO, Minist7'JI of Works 
and Houaing. 

5. Shri P. S. A. Sundaram, Deputy Secretlllry, Ministry of Worb 
and Bowing. 

Rl:PusENTA'l'lVES OF THE MINISTRY OF INDusTRIAL l>I:vI:LoPIaNT 
Shri P. C. Nayak, Joint Secreta.7'JI. 

RJ:PUSBN'l'A'l'lVE OF THE Di:PAR'l'MENT OF &:D:NCE AIm Tl'.cHNOLOGY 

Shri D. K. Biswas, Prim:ipa.l Scientific OfJicer. 

2. At the outset, ,the Chairman informed the Members that all the 
memoranda on the Bill received so far, study notes, in respect of all the 
study tours undertaken by the Study Groups Committee to various placa 
in the country and o.ther paper~ontaining valuable infQ1"lD8tion on the 
subject-received from the Ministries of Works and Housing and Law 
have been circulated to the Members for their information and use. 

3. The Committee then considered their future programme of work 
and decided to bold the sittings C1f the Joint Committee: 

(a> On the 1st, 2nd and 3rd February, 1979 from 10.30 to 13.oq 
hours and again from 15.00 to 17.30 hours for the Purpole of' 
takine oral evidence of the follOwing persons: 

1-2-1979 

(1) Prof. J. M. Dave, Head of the Department of Environmental 
Sciences, Jawaharlal Nehru University, New Delhi. 

(2) Director General of Archaeological Survey of India, New 
Delhi. 

(3) Manasma Director of Mathura OU Refinery, Mathura. 



(4) Prof. T. Shivaji Rao, Professor in Environmental Engineer-
ing, Andhra University, Waltair. 

2-2-1979 

(1) The Director National Enviranmental Engineering Research 
Institute, Nagpur. 

(2) Dr. B. B. Chatterjee, Professor cif. Physiological and Industrial 
Hygine, and 
All India Institute of Hygiene and Public Health, Calcutta. 

(3) Director, National Botanical Gardens, Lucknow. 

3-2-1979 

(4) Dr. Nilay Chaudhury, Chairman, Central Board for Preven-
tion and Control of Pollution, New Delhi. 

(5) Dr. P. J. Deoras, 
(Address will be given by Shri R. K. Mhalgi, M.P. after a 

week.) 
(b) On the 13th and 14th February, 1979 from 10.30 to 1300 hours 

and again from 15.00 to 17.30 hours to take up dause-by..clause 
consideration of the Bill. 

4. The Committee a.lso decided that Members desirous 0If giving notices 
of amendments to the clauses of the Bill may do so by the 10th February, 
1979. 

5. The Committee. then adjourned. 

v 
Fifth Sitting 

1-2-1978 

The Committee sat on Thursday, the 1st February, 1979 from 10.30 to 
13.00 hours and again trom 15.15 to 17.00 hours. 

PRESENT 
Dr. Karan Singh-Chairman 

MEMBERS 
Lok 8abha 

2. Sbri Dinesh J oarder 
3. Shri B. P. Kadam 
. 4. Shrimllti Parvathi Krish~ 
5. Shri B. P. Mandai 
6. Shri J ~diah Prasad Mathur , . 

7. Sbri It K. Mhalgi 
8. Shri Govind Ram Miri 
9. Shri R. N. Rakelh 

lO.Shri Vasant Sathe 
11. Shri Chiman Bhai H. Shukla 
12. Shri A. Sunna Sahib 

I 



,.., 

Rajya Sabha 
13. Shri A. R. Antulay 
14. Prof. 80urendra Bhattacharjee 
15. Shri Ghayaor Ali Khan 
16. Shri Piare Lall Kureel urf Piare Lall Talib 
17. Shri Ajit Kumar Sharma 
18. Shri Triloki Singh 
19. Dr. Raflq Zakaria. 

SEcRETARIAT 

8hri Y. Sahai-Chief Legislative Committee Officer. 

LmlSLATlVI: COUNSEL 

1. 8hrimati Rama Devi~oint Secretary and Legislative Counsel 
2.8hri Jagdisbwar Narain-Asstt. Legislative Coumel. 
3. Shri Padi Kani-Atta.che. 

REPRESENTATIVES OF THE M'INISTRY OF WORKS AND HOUSING 

1. 8hri Mir Nasrullah, Joint Sec:retary. Ministry of Works and 
Housing. 

2. Dr. Nilay Chaudhury, Cha.irman, Central Board for Prevention 
and Control of Water Pollution. 

3. Shri B. V. Rotkar, Member Secretary. Central Board for Pre-
vention and Control of Water Pollution. 

4. 8hri S. T. Khare, Adviser (PHEE). CPHEEO, Ministry of 
Works and Housing. 

5. 8hri J. N. Kalia, Under Secretary, Ministry of Works and Housing. 

R:m>RESENTATIVE OF THE DmPARTMENT 01" SbENCE AND TF.cHNOLOGY 

Shri D. K. Biswas, Principal Scientific Officer. 

2. At the outset, the Chairman informed the members that several 
members of the Committee had told him that in view of the ensuing 
session of Parliament commencing 'from the 19th February, 1979, the 
dates fixed for the next series of sittings, i.e .• 13th and 14th February, for 
clause-by-clause consideration would not suit them. He had, therefore, 
cancelled the sittings fixed for 13th and 14th February, 1979. 

3. Thereafter, the Members expressed that as they had yet to take up 
clause-by-clause consideration of the Bill, and there was very shan period 
available at their disposal, it would not be possible tor them to complete 
their work and present their Report by the last day of the first week of 
the Budget Session, i.e., the 23rd February, 1979. The Committee there-
fore, decided to seek further extension of time for presentation Of their 
Report by the last day of the Budget Session (1979). 

The Committee authorised the Chairman, and in his absence, Shrimati 
Parvathi Krishnan, a member of the Committee to move the necessary 
motion in this behalf in Lok Sabha on Wednesday, the 21st February, 19'79. 



4. Consequently, the Committee decided that subject to extensim being 
granted. by Lok Sabha for presentation of their RA!port, notices of amend-
ments might be sent to the Lok Sabha Secretariat by the 28th February, 
1979 as fixed earlier. 

5. Thereafter, the Committee proceeded. with the taking up of 
evidence. . 

Before the Committee proceeded to hear evidence of the following 
Persons, the Chairman drew their attention to Direction 58 of the Direc-
tions by the Speaker:-

1. Prof. J. M. Dave, Head of the Department of SchOOl of Environ-
mental Sciences, Jawaharlal Nehru University, New Delhi. 
(10.40 to 12.00 hours) 

2. Shri B. K. Thapar, DirectQl' General of Archaeological Survey of 
India, New Delhi. • 

Assisted by Shri B. K. Tandon, Director (Science) ASI. 
(12.00 to 13.0:> hours). 

6. The Committee rose at 13.00 hours and reauembled at 15.15 hours. 

7. Before the Committee proceeded to hear the evidence of the follow-
ing representatives of the Mathura Oil Refinery Project (Indian Oil Cor-
poration), Mathun. The Chairman drew their attention to Direction 58 
of the Directions by the S'peaker:-

Shri S. K. Nayak, General Mana,er. 
Assisted by Shri V. S. More, M"nagtor (pollution Control). 
(15.15 to 16.00 hours). 

8. Before the Committee proceeded to hear the evidence of Prof. T. 
Shivaji Rao, Professor in Environme'Dtal Health EDgtneerlng, AIldhra Uni-
versity, Waltair, the Chairman drew his attention to the Direction 58 of 
the Directions by the Speaker. 

His evidence lasted till 17.00 hours. 

9. A verbatim record of the evidence was kept. 
10. The Committee then adjourned to meet again on Friday, the 2nd 

February, 1979 at 10.30 hours. 

VI 
Sixth Sittia, 

2-2-1979 
The Committee sat on Friday, the 2nd February, 1979 from 10.45 to 

13.00 hours and again from 15.00 to 16.00 hours. 

PRESENT 
Dr. Karan Singh-Chairmcm 

2. Shri Dinesh Joarder 
3. Shri B. P. Kadam 

MDDERS 

Lok Sabha 



4. Shrimati Parvathi Krishnan 
5. 8hri M .. V. Krishnappa 
6. Shri J agdish PraSad Mathur 
7. Shri R. K. Mhalgi 
8. Shri Govind Ram Miri 
9. Shri Nathuni Ram· 

10. Shri Gananath Pradhan 
11. Shri R. N. Rakesh 
12. Shri Vasant Sathe 
13. Shri Chiman Bhai H. Shukla 
14. Shri A. Sunna Sahib 

Rf';ya Sabha 
15. Shri A. R. Antulay 
16. Prof. Sburendra Bhattacharjee 
17. Shri Ghayoor Ali Khan 
18. Shri Piare LaU, Kureel urf Piare Lall Talib 
19. Shri Lakshmana Mahapatro 
20. Shri Ajit Kumar Sharma 
21. Shri Triloki Singh 
22. Dr. Rafiq Zakaria. 

~RETAIUAT 

Shri Y. Sahai-Chief Legislative Committee OfJlcer. 

LEGISLATIVE COUNSEL 

1. Shrimati Rama Devi-J'oint Secretary and Legislative Counsel. 
2. Shri Jagdishwar Narain-Asstt. Legislative Counsel. o· 

3. Shri Padi Kani-Attache. 

REPREsENTATIVEs OF THE MINISTRY OF WORKS AND HOUSING 

1. Dr. Nilay Chaudhuri, Chairman, Central Board for Prevention 
and Control of Water Pollution. 

2. Shri B. V. Rotkar, Member Secretary, Central Board for P7'even-
tion and Control of Water Pollution. 

3. Shri S. T. Khare, Adviser (PHEE), CPHEEO, Ministry of Works 
a.nd Housing. 

4. Shri J. N. Kal~ Vnder Secretary, Minisiry of Works and Housing. 

REPRESENTATIVE OF THE DEPARTMENT OF 8crENCE AND TECHNOLOGY 

Shri D. K. Biswas, Principal Scimtijic Officer. 
2. Before the Committee proceeded too hear evidence of the following 

persons, the Chairman drew their attentioo to Direction 58 Of the Direc-
tions by the Speaker: 

1. Prof. B. Sunderesan, Director, National Environmental Engineer-
, ing Research Institute, N agpur. 

(10.45 to 11.45 hours). 

2. Dr. Nilay Chaudhury, Chairman, Central Board for Prevention 
and Control of Water Pollution, New Delhi. 
(ll.4~ to 13.00 hours). 



3, The Committee then rose at 13.00 hours imd reassembled at 15.00 
hours. 

4. Before the Committee proceeded to hear the evidence of Dr. B. B. 
Chatterjee, Professor of Physiological and Industrial Hygiene, All India 
Institute of Hygiene and Public Health, Calcutta, the Chairman drew his 
attention to Direction 58 of the Directions by, the Speaker. 

His evidence lasted till· 16.00 hours. 

5. A verbatim record of the evidence was kept. 

6. The Committee ~hen adjourned to meet again on Saturday, the 3rd 
February, 1979 at 10.30 hours. 

VB 
Seventh Sitting 

3-2-19f19 

The Committee sat on Saturday, the 3rd February, 1979 from 10.45 to 
1300 hours. 

PRESENT 
Dr, Karan Smgh-Chairman 

2. Shri B. P. Kadam 

MEMBERS 

Lok Sabha 

3. Shrimati Parvathi Krishnan 
4. Shri M. V. Krishnappa 
5. S'hri J agdish Prasad Mathur 
6. Shri R K. Mbalgi 
7. Shri Govind Ram Miri 
8. Shri Nathuni Ram 
9. Shri Ganananth Pradhan' 

10. Shri R. N. Rakesh 
11. Shri Chiman Bhai H. Shukla 
12 Shri A. S'unna Sahib 

Ra;ya Sabha 
13. Prof. Sourendl'a Bhattacharjee 
14. Shri Ghayoor Ali Khan 
15. Shri Piare L&.ll Kureel urf Piare Lall Tallb 
16. Shri Lakshmana Mahapatro 
17. Shri Ajit Kumar Sharma 
18. Shri Triloki Singh. 

Sl:cRETARIAT 

Shri Y. Sahai-Chief Legislative Committee Officer. 

L1:cISLAnvE COUNS& 

1 Shrimati Rama Devi-Joint Secrett11r71 and Legislative CouflBel. 

2. Shri .Jagdishwar Narain-Asstt. Legislative Counsel. 
3. Shri Padi Kal\i-Attache. 



REPRESENTATIVEs OF THE MINISTRY OF WORKS AND HOUSINC 

1. Shri Mir Nasrullah, Joint SeCTetary, Ministry of Worb and 
Housing. 

2. Dr. Nilay Chaudhury, Chairman., Central Board for Prevention 
and Control of Water Pollution. 

3. Shri B. V. Rotkar, Member Secretary, Central Board for Pre-
vention and Control of Water Pollution. 

4. Shri S. T. Khare, Advi8er (PHEE), CPHEEO, Minisn-y of Works 
and Houring. 

5. Shri J. N. Kalia, Under Secretary, MinistTy CJf Works and Houring. 

HEPRESENfA'1'IVE OF THE DEPARTMENT OF ScIENCE AND TECHNOLOG'l' 

Shri D. K. Biswas, Principal Scientific Officer. 

2. Before the Committee proceeded to hear evidence of the following 
pel'S(lns, the Chairman drew their attention to Direction 58 of the Direc-
tions by the Speaker:-

1. Dr. P. J. Deoras, Medical Biologist, Consultant Post Graduate, 
Guide Bombay University Consultant, Bombay. 
(10.45 to 11.45 hours). 

2. Shri B. B. Vohra, Secretary, Ministry of Petroleum, Chemical and 
Fertilizers, New Delhi. 

Assisted by: 
1. Shri T. S. Nayar, Adviser (Refineries). 
2. Shri K. Chandrachoodan, Director (Refineries). 
(12.00 to 13.00 hours). 

3. A verbatim record of the evidence was kept. 

4. Thereafter the Committee decided that the Ministry of Works and 
Housing may prepare a tabulated statement showing (i) suggestions made 
in memoranda, study notes and du :ing the course of evidence and (ii) 
the Ministry~s comments thereon and furnish the copies thereof to Lok 
Sabha Secretariat for circulation among the members of the Committee 
before c1ause-by-clause consideration is taken up. 

5.. The Committee then authorised the Chairman to fix the dates of 
the next series of meetings of the Committee during the ensuing session. 

6. The Committee then adjourned. 

vm 
Eighth Sitting 

2-4-1979 

The Committee sat on Monday, the 2nd April, 1979 from 1500 to 17.00 
hours. 

PRESENT 
Dr. KarBA Sinsh-Chairrnan 



2. Shri B. P. Kadam 
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MlaMMPs 
Lok SabhtJ 

3. Shrimati Parvathi Krishnan 
4. Shri R. K. Mhalgi 
5. Shri Govind Ram Miri 
6. Shri Ram Kinkar 
7. Shri A. Sonna Sahib 
8. Shri 8ikandar Bakht 

Ra;ya Sabha 
9. Shri A. R Antulay 

10. Shri Ghayoor Ali Khan 
11. Shri Piare Lall Kureel urf Piare Lall Talib 
12. Shri Lakshmana Mahapatro 
13. Shri Prem Manohar 
14. 8hri Ajit Kumar Sharma 
15. Shri Triloki Singh. 

SIICRBTA&tAT 

Shri Y. Sahai-Chief Legislative Committee 0f1lee'r. 
LEGISLATlVJ!! COU'N'SEL 

1. Shrimati Rama Devi-Joint SeC1'eta.ry aftd Legislative COtC.'f&.fel. 
2. Shri Jagdishwar Narain-AB'stt. Legislative Counsel. 
3. Shri Padi Kani-Attache. 

REPRESENTATIVES OF TIll: MlNrsTRY OF WORKS AND HOUSING 

1. Shri Mir Nasrullah, Joint Se~ta'1J, Ministry of Works and Hous-
ing. 

2. Dr. Nilay Chaudhurl, Cha.irma.n, CentnIl Board fM Pre11ention 
and Control of Wa.ter Pollution. 

3. Shri B. V. Rotkar. Member Se~ttI.rN, Central Board fM Preven-
tiOn a.nd Control of Water Pollution. 

4. Shri S. T. Khare, Adviser (PREE), CPHEEO, Ministry of Works 
and HOUB~ng. 

5. Shri P. S. A Sundaram, Deputy Secretary, Ministry of Works 
a.nd Hcrusing. 

6. Shrt J. N. Kalla, Under Secretttr'l/, Ministry of WMks and HO'IU-
mg. 

REPRESENTATIVE OF THE DBPARTMBNT OF ScIJ:NCK AND TllcmrOLOOT 

Shri D. K. Biswas. Priftt:ipa.l Scientific OfJ£cer. 

2. At the outset, the Chairman informed the Committee that a set ot 
draft General RecoIIUnefldations for inclusion in the RepQrt of the Joint 
Committee has been prepared and would be circulated to the Members 
within a day or two. 

3. The Committee then decided that-
(I) the evidence tendered before the Committee be laid on the 

Tables o'l both HoU8CS of Parliament; and 
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(ii) two copies ea~h of the memoranda containing comme,ttslsug-
gestions recebed from various organisatiol1slindividuals etc. be 
placed in the Parliament Library, after the Report had been 
presented, for reference Ly the Members of Parliament. 

4. Thereafter, Committee took up clause-by-clause consideration of 
the BiLl. 

5 Clause 2:-The following amendment was acc~ted: 
Page 2, line 9, 

after "combustible material" 
insert "qr for generating or consuming any fume, gas or particu-

lar matter." . 
Further consideration of the clause was held over. 

6. Clauses 3 and 4: -These clauses were adopted without any amend-
ment. 

7. Clause 5.--Consideration of the clause was held over. 
8. Clause 6.-The clause was adopted without any amendment. 

9. Clauses 7, 8, 9 and 10.-Consideration of thE"Se clauses was held 
over. 

10. The Committee then adjOiumed to meet agaln at 15.00 hours em 
Tuesday, the 3rd April, 1979. 

IX 
Ninth Sitting 

3-4-1979 

The Committee sat on Tuesday, the 8rd April, 1979 from 15.00 to 17.00-
hours. 

PRESENT 
Dr. Kara;n Singh-Chairma.n 

2. 8hri B. P. Kadam 

MnmEBS 
Lok Sabh4 

3. Shrimati Parvathi Krishnan 
~ Shri R. K. Mhalgi 
5. Shri Govind Ram Miri 
6. Shri Ram Kinkar 
7. S'hrl A. Sunna Sahib 
8. Shri Sikandar Bakht 

Rajya Stlbha 
9. 8hri A. R. Antulay 

10. PrOf. Sourendra Bhattacharjee 
11. Shri Dharamchand Jain 
12. Shri Ghayoor Ali Khan 
13. Shri Piare Lall Kureel urf Piare Lall Talib 
14. Shri Lakshmana Mahapatro 
15. Shri Prem Manohar 



18. Shrl Ajit Kumar Sharma 
17. Shri Trnoki Singh 

if 

SBCBTMtAT 

Shri Y. Slahai-Chief LegiBltltiN Committee Officef'. 

LlmSLATIVB CoUR'SI:L 
1. Shrimati Rama Devi--Toint Secret4ry and Legislative Counsel. 
2. ShrJ. Jagdishwar Narain-&Btt. LegiB14tivre Counsel. 

Rl:PBl:sENTAnVES OF THE MINIsTRy OF WORKS AND HOUSING 

1. Shri Mir Nasrullah-Joint Sec:ret4ry. 
2. Dr. NUay Chaudhurl........chairman, Centf'41 Boaf'd f07' Pret1entio.n 

and Control of Wat.ef' Pollution. 
3. Shri B. V. Rotkar-Member-SeCf'etGrfl. Centf'al Board f07' Pf'e-

vention and Contf'ol of Water Pollution. 
4. Sbri S. T. Khare-Adwer (PHEE). 
5. Shri P. S. A. Sundaram-Deputy Secretary. 
8. Shri J. N. Kalla-Under SeCf'etary. 

Z. The Committee resumed clause-by-clause cQllSideration ot the Bill. 

3. Clause 2.-(vide para 5 of minutes dated the 2nd April, 1979): The 
following amendment was accepted: 

Page 2. line 4, 
fOr' "human, plant or animal lite" 
su.bBtUute "human beings or other living creatures or plants" 

The clause, as further amended, was adopted. 

4. Cl4use 5.-vide para 7 of minutes dated the 2nd April, 1979): The 
following amendments were accepted: 

(1) Page 4, line 8, 
for "trade or any other interests" 
substitute "trade or labour or any other interest" 

(11) Page 4, 
after line 14, insen-

"Provided that the State Government shall ensure that not leu 
than two of the members are persons having special know-
ledge ~ practical experience in respect of matters relating 
to the improvement of the quality of air or the prevention, 
control or abatement of air pollution." 

The clause, as amended, was adopted. 
(ill) While adopting the clause, the Committee noted that in the 

States, where the Water (Prevention and CQDtroJ of Pollution) 
.Act, 1974 was not in force or that the State Boards had not 
been conatituted under the provisions of that Act, the state 
Governments had been given discretionary powers to nominate 
either a tull-time or a part-time Chairman of the State Bqard 
for the Prevention and Control of Air Pollution. 



: ..... : ........ ~ •• 
The Coriunittee felt that in view at the financial impUcations ii:tvolved 

in the appointment of a full-time Chairman, which the tnnaller States 
might find it difficult to provide for, as well as the lack of qualified ex-
perts in this field, a mandatory provision for a full-time Chairman might 
cause difficulty. HQwever, the CoDJmittee were of the opinion that for 
the successful implementation of the provisions of the proposed Bill, a 
full-time Chairman of the Board would be desirable. The Committ~ felt 
that Government might CQIlSUler the desirability of impressin,g upon sucl~ 
State Governments that as far as possible a full-titne Chairman might 
be nominated. . 

5. Clause 7.-(vide para 9 of minutes dated the 2nd April, 1979): Con-
sideration of this clause was further held over. 

6. Clause 8.- (vide para 9 of minutes dated the 2nd April, 1979): The 
following amendments were accepted: 

(i) Page 5, lines 25-26, 
omit "or has suspended payment of his debts or has compounded 

with his creditors". 

(ii) Page 5, after line 33, insert-
"(e) has directly or indirectly by himself or by any partner, any 

share or interest in any firm or company carrying on the busi-
ness of manufacture, sale, or hire of machinery, industrial 
plant, control equipment or any other apparatus for the im- . 
provement of the quality of air or for the prevention, control 
or abatement of air pollution, or 

(f) is a Director or a Secretary, Manager or other salaried offi-
cer or employee of any company or firm having any contract 
with the Board, or with the Government constituting the 
. Board or with a local authority in the State, or with a com-
pany or corpor.ation owned, controlled or managed by the 
Government, for·the carrying out of programmes for the im-
provement of the'quality of air or for tile prevention, control 
or abatement of air pollution, or" 

(iii) Page 5, line 34, 
jor ec(e)" 
substitute· " (g) " 

Further considet'ation of this clause was held over. 

7. Claus.e 10.-(vide para 9 of minutes dated the 2nd April, 1979): The 
following amendments were accepted:-

(i) Page 6, line 4, 
jor "10" 
substitute "10 (1)" 

(ii) Page 6, after line 9, 
insert .. (2) Copies of the minutes of the meetings under sub-

section (1) shall be forwarded to the Central Board and to 
the State Government concerned" 

The clause, as amended, was adopted. 



sa , 
8. Clause H.-The following amendment was accepted: 

Page R. line 11, 
omit "o~ wholly of other persons" 

The clause, as amended, was adopted. 

9. Clauses 12 and l3.-These clauses were adopted. witbout any amend-
ment. 

~, 

10. Clause 14.-The following amendment WQ accepted: 
Page 7, after line 5. 

add "(5) Subject to such conditiQllS as may be preaaribed, a 
State Board constituted under this Act II18f &om time to time 
appoint any qualified person to be a CODIultaat to the Board 
and pay him such salary and alloWaDatS Ol' fees, as it thinks 
fit." 

The clause, as amended, was adopted. 

11. Clause 15.-The following amendment was accepted: 
. Page 7. line 7, 

after "the member-secretary" 
insert "w any other officer of the Board" 

The clause, as amended, was adopted. 

12. Clause 16.-The clause was adopted without any amendment. 
13. Clause 17.-The following amendment was accepted: 

Page 8, line 36, 
after "premises" 
insert "or location" 

Further cOlrlsideration at this clause was held over. 
14. Clause lB.-The clause was adopted without any amendment. 

16. Clause 19.--Consideration of this clause was held over. 

16. Clause 20.-The clause was adopted without any amendment. 

17. The Committee then adjoumed to meet again at 15.00 bours OD 
Wednesday. the 4th April, 1979. 

X 
Teath Sitting 

4-4-1979 

The Committee sat 9n Wednesday, the: 4th April, 1979 from 15.00 to 17.00 
hours. 

PRESENT 
Dr. Kar .. SiDgh--C~ 

!tfI:Mn" 
Lo1c Sabha 

2. Shri Manoranjan Bhakta 
3. Shri B. P. Kadam 



/ 

4. Shrimati Parvathi Krishnan 
5. Shri Ram Kinkar 
6. Shri A. Sunna Sahib 
7. Shri Sikandar Bakht 

Ra;vCJ Sabha . I 

8. Shri A. R. Antulay 
9. Prof. Sourendra Bhattacharjee 

10. Shri Dharamchand Jain 
11. Shri tthayoor Ali Khan 
12. Shri Piare Lall Kureel urf Piare Lall TaJib 
13. Shri Lakshmana Mahapatro 
14. Shri Prem Manohar 
15. Shri Ajit Kumar Sharma 
16. Shri TrilQId Singh 

SIlCRETAltIA T 

Shri Y. Sahai-Chief Legislative Committee OfJicer. 

LJ!lGlSLATIVE COUNSEL 

1. Shrimati Rarna Devi-Joint Secretary and Legislative Counsel. 
2. Shri Jagdishwar Narain-Asaistant Legislative Counsel. 
3. Shri Padi Kani-Attache. 

Rl:PRJ:sENTATIVES OF THE MnnsTay 01' WORKS AND HOUSING 

1. Shri Mir Nasrullah-Joint Secretary, MinistTy of Works and 
Housing. 

2. Dr. Nilay Chaudhuri-Chairnwn, Central Board for Prevention 
and Control of Water Pollution. 

3. Shri B. V. Rotkar,-Member-Secretary, Central Board for Pre-
tHmtion and Control of Water Pollution. 

4. Shri S. T. Khare-Adviser (PHEE) , CPHEEO, Ministry of Works 
and Hou.sing. 

5. Sbri P. S. A. Sundaram-Deputy Secretary, Ministry Of Works 
t.m.d Housing. 

6. Shri J. N. Kalia-Under Secretary, Ministry of Works and Hous-
ing. 

REPRESENTATIVE OF THE DEPARTMENT OF Scu:NCE AND TEcHNOLOGY 

Shri D. K. Biswas, Principal Scientific OfJicer. 
2. Clause 7-(vide para 5 of minutes dated the 3rd April, 1979): The 

following amendments were accepted: 
(i) Page 4, omit lines 41-44. 

(ii) Page 5, for lines 18-20. 
sub.titute "(8) The other terms and conditions rif service of the 

Chairman and other members (except the member-secretary) 
of a State Board constituted under this Act, shall be such as 
may be prescribed". 

(iii) Page~, omit lines 21-22. 

The clause, as further amended, was adopted. 



S. Clause 8.-(vide para 6 of minutes dated the 3rd April, 1979): The 
foLlowing amendment was accepted: 

Page 5. lines 37-39, 

for "(2) No order of removal shall' be made by the State Gov-
ernment under this section unless the member concerned 
has been given a reascmable opportunity of showing cause 
against the same." 

Bubstitute "(2) The State Government shall, by order iIi' writing, 
remove any member who is, or has become, subject ,to any 
disqualification mentioned in sub-section (1): 

Provided that no order of removal shall be made by the 
State Government under this Section unless the member con-
cerned has been given a reasonable opportunity of showing 
cause against the same." 

The clause, as further amended, was adopted. 
• 

4. Clame 9.- (Vide para 9 of the minutes dated the 2nd April, 1979). 

The Clause was adopted without any amendment. 

5. CZause 17.-(Vide para 13 of minutes'dated the 3rd April, 1979): 
The follOWing amendment wu accepted:-

Page 5. lines 37~, 
"(ee) to inspect air pollution control areu at such intervals as it 

may think necessary, 8I!IIIe8a the quality of air therein and 
take steps for the prevention, control or abatement of air 
pollution in such areas." 

The clause, as further amended, was adopted. 

6. Clause 19.-(Vide para 15 of minutes dated the 3rd April, 1979): 
The following amendments were accepted:-

(1) Page 9, Une 9, 
after IIdeclare" 

" 
insert '"in such manner as may be prescribed", 

(ti) Page 9, omit lines 12 to 15. 

(iii) Page 9, line 23, 
after "the State Govenunent" 
insert "after consultation with the State Board" 

(tv) Page 9. line 30, 
a.ftet" "may" 
m..ert "after consultation with the State Board" 

(v) Page 9. line 38, 
after "State Government" 
iR6ert "after conwltation with the State Board" 

The ClaU8e, 81!1 amended, wu adopted. 



7. Clause 21.-The follQwing amencimentswere accepted:-
(i) Page 10, line 34, 

for "specify" 
wbltitute "approve" 

(ii) Page 10, line 41, 
for "dimension" 

• substitute Iispeciftcations" 
(iii) Page 10, line 42, 

for Uspecify" 
substitute Ilapprove" 

(iv) Page 10, line 43, 
om.it "and" 

(v) Page 10, after line 43, add- .. 

" 

, , 

"(iva) such other conditions as the State Board may specify in 
this behalf; and" 

Further consideration of the clause was held over. 

8. Clause 22.-The clause was adopted without any amendment. 

9. Clause 23.-The following amendment was accepted:-

Page 11, after line 43, add-
u (3) Expenses, if any, incurred by the State Board, authwity or 

agency in taking the remedial measures refeITed to in sub-
section (2) together with interest (at such rate, as the State 
Government may, by ordeT, fix) from the date when a de-
mand for the expenses is made until it is paid, may be re-
covered by that Board, authority or agency from the person 
concerned, as arrears of l.and revenue, or of public demand." 

The clause, as amended, was adopted~ 

10. Clause 24.-The following amendment was ~ccepted: 

Page 12, 
after line 30, inaert-

II (4) The provisions of the Code of Criminal Procedure, 1973, 
or, in relation to the State df Jammu and Kashmir, the 
provisiQtls of any corresponding law in force in that State, • of 1974. 
shall, so far as may be, apply to any search or seizure under 
this Section as they apply to any search or seizure made 
tmder the authority of a Warrant issued under section 94 
of the said code or, as the case may be, under the corres-
ponding provisions of the said law." 

The clause, as amended, was adopted. 

11. Clause 25.-The fQ110wing amendment was accepted. 
Page 12, line 35, 

for "trom any persons" 
subltitute ufrom the occupier or any other person" 

The clause, as amended, was adopted. 
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12. C'l4uae 26.-The foUowiDg amendmel1ts were accepted: 

(i) Page 12, line 47, 
for "(4) and (5)" 
substitute "and (4),' 

(li) PagP. 13, line 1, 

for "sub-sections (4) and (5)" , 
substitute "su})..section (4)" 

(iii) Page 13, lines 8 and 9, 

omit "and divide in such manner as may be prescribed the sam-
ple into two parts", 

(iv) Page 13, for line 10, 
substitute "(c) cause the sample to be placed in a container or 

containers" 

(v) Page 13, for lines 13 to 18, 
substitute" (d) send, without delay, the container or containers 

to! the laboratory established or recognised by the State Board 
under section 17 or, if a request in that behalf is made by the 
occupier or his agent when the notice is served on him under 
clause (a), to the laboratory established or specified under 
sub-section (1) of section 28" 

(vi) Page 13, fOT lines 19 to 38, 
&ubstitute 

"(4) when sample of emission is taken for analysis under 
sub-section (1) and the person taking the sample serves on 
the occupier 01' his agent, a notice under clause (a) ot sub-
section (3), then-

(a) in a case where the occupier or his agent wilfully 
absents himself, the person taking the sample shall 
collect the sample of emissicm for analysis to be placed 
in a container or containers which shall be marked and 
sealed and shall also be signed by the person taking 
the sample, and' 

(b) in a case where the ocCupier or his agent is present at 
:the time of taking the sample but refuses to sign the 
marked and sealed container or containers of the sample 
of emission as requireci under clause (c) of sub-section 
(3), the marked and sealed container or containers 
shall be signed by the perscm taking the sample, and 
the container or containers shall be sent without delay, 
by the person taking the sample for analysis to the 
laboratory established or specified under sub-
section (1) of section 28 and such person shall inform 
the Government analyst appointed under sub-section 
(1) ot section 29, in writing, about the Wilfull absence 
ot the occupier or his agent, or, as the case may be, hi. 
refusal to sign the container or contaiDel'S", 

(vii) Page 13, omit lines 39-48. 

The cl",use, as amended, was adopted. 



1s. Clause 27.-The following amendments were accepted:' 
(i) Page 14, line 9, 

tOf' "clause (e)" 
substitute "clause (d)" 

(ii) Page 14, 
omit lines 15 to 18. 

(iii) Page 14, line 20, 
for "clause (e)" 
substitute "clause (d)" 

(iv) Page 14, Une 22, 
for "containers" 
substitute "container or containers". 

The clause, as amended, was adopted. 

14. Clawe 28.-The following amendment was accepted: 

Page 14, 
for lines 28-31,' 
substitute" (a) establish one or more State Air Laboratories; or 

(b) specify one or more State Air Laboratories to carry out the 
functions entrusted to the State Air Laboratory under this 
Act." 

The clause, as amended, was adopted. 

15. Clauses 29, 30 and 31.-These clauses were adopt~ without any 
amendment . 

. 16. Clause 32.-The following amendment was accepted: 

Page 15, for lines 31--42, 

Bubstitute "Provided that nothing in this section shall apply to 
any State Board for the prevention and Control of Water 
PoLlution constituted under section 4 of the Water (Pre-
vention and Cantrol of Pollution) Act, 1974 which is em-
powered by that Act to expend money from ita fund there-
under for the purposes of this Act ~" 

The clause, as amended., was adopted. 

17. Clause 33.-Tbe following amendment was accepted: 

Page 16, for lines 1 to 10, 
B'Ubstitute "(3) Nothing in this section shan apply to any State 

Board for the Prevention and Control of Water Pollution 
constituted under Section 4 of the Water (Prevention and 
Control of PollUtion) Act, 1974, which is empowered by 
that Act to expend money from its fund thereunder fo,r the 
purposes at this Act alio.'-

The clause, as amended, was adopted. 

18. Clause 34.-The clause was adopted without any amendment. 
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i9. ClaUse 3&.-The following amendments were accepted: 

(i) Page 16, line 19, 
omit "a true and" 

(ii) Page 16, line 26, 
omit "a true and" 

The clause, as amended, was adopted. 

20. Clause 36.-The clame was alopted without any ~mendment. 

21. The Chairman then infonned the members that draft General Re-
commendations had already been circulated to them on the 3rd April, 1979. 
Members who wish to suggest additions or alterations may send the same 
to him or the Lok Sabha Secretariat. The draft General Recommenda-
tions would be considered hy the Committee at their next sittings. 

22. The Committee then decided to hold their next sittings on Wednes-
day, the 2nd and Thursday, the 3rd May. 19791 at 15.00 hours daily to re-
s\::ne further clause-by clause consideration of the BiLl and to consider 
the General Recommendat~ons for inclusion in the Report. 

23. The Committee then adjourned. 

XI 
Eleventh Sitting 

2-5-1979 

.' 

The Committee sat em Wednesday. the 2nd May. 1979 from 15.30 to 17.30 
hours. , 

PRESENT 
Dr. Karan 8ingh-Chairman 

MI:MBI:Rs .' 
Lok Sabha 

2. Shrimati Parvathi Krishnan 
3. Shri B. P. MandaI 
4. Shri Ram Kinkar 
5. Shri Vasant Sathe 
6. 8hri Sikandar Bakht 

Ra;ya Sabha 
7. Prof. Sourendra Bhattacharjee 
8. Shri Lakshman Mahapatro 
9. 8hri Ajit Kumar Sharma 

10. Shri TrUoki Singh 

SECRETARIAT 

Shri Y. Sahai-Chief Legislative Committee OfJicer. 

LmrSLATIVE COUNSEL 

1. Shrimati Rama Devi-Joint Secretary and Legfalative Counsel 
2. Sbrt Jagdishwar Narain-A,rtt. Legislative CounHL 
3 .. Sbri Pad! Kani-Attache. 
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1tEPRESENTATIV1!lS OF THE MINISTRY OF WORKS AND HOUSING 

1. 8hri Mir Nasrullah, Joint Secretary, Ministry of Works and 
Housing. 

2. Dr. Nilay Chaudhuri, Chairman, Central Board for Prevention 
and Control of Water Pollution. 

3. 8hri B. V. Rotkar, Member Secretary. Central Board for Preven-
tion and Control of Water Pollution. 

4. 8hri S. T. Khare, AdV'i8er (PHEE) , CPHEEO, Ministry of 
Works and Housing. 

5. Shri P. S. A. Sundaram, Deputy Secretary, Ministry of Works and 
HOUSing. 

6. Shri J. N. Kalia, Under Secretary, Ministry of Works and 
HCYUBing. 

REPRESENTATIVES OF THE DEPARTMEN'r OF ScIENCE AND TECHNOLOGY 

8hri D. K, Biswas, Pri~ipal Scientific Officer. 

2. The Committee resumed further clause-by~lause consideration of 
the Bill. 

3. Clause 21.- (Vide para 7 of minutes dated the 4th April, 19P79) .-The 
follOWing amendments were accepted:-

(i) Page 10, lines 17-18, 
omit "or the expiry of the period of four months referred to in 

sub-section (4) whichever is earlier" 

(ii) Page 10, for lines 23-28, substitute-
"(4) Within a period of four months after the receipt of the 

application for consent referred to in sub-section (1), the 
State Board shall, by order in writing, either grant or re-
fuse, for reasons to be recorded in the order, the consent 
applied for." 

(iii) Page 10, line 30, 
omit "under sub-section (1) or is presumed to have been so 

granted" 

(iv) Page 11, lines 1~17, 
omit "or is presumed to have been granted" 

(v) Page 11, lines 20-22, 
for "or is presumed to have been granted by the State Board 

under sub-section (1) or SUb-section (4), as the case may 
be,'" 

substitute "granted by the State Board under sub-section (4) ". 

The clause, as further amended, was adopted. 

4. Clau.se 23.--Consideration of this clause was re-opened and the fol-
lowing further amendment was accepted:-

Page 11, line 40, 
for I'On receipt of intimation under sub-section (1) I, 
substitute "On receipt of information with respect to the fact 

or the apprehension of any occurrence of the nature refer-
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red to in sub-section (1), whether through intimation under 
that sub-section or otherwise," 

The clause, as further amended, was adopted. 

5. Clause 37.-Consideration of the clause was held over. 

6. Clause 38.-The following amendments were accepted:-
(i) Page 17, Jine 31, 

aftn "agencies" 
insert "as required under sub-section (1) of section 23" 

(U) Page 17, line 33, 
omit "knowingly or wilfully" 

(iii) Page 17, line 36, 
omit "knowingly or wilfully" 

The clause, as amended, was adopted. 

7. Clause 39.-The clause was adopted without any amendment. 
8. Clauses 40 and 41.-Consideration of these clauses was held over. 
8. C'Z4uses 42, 43, 44 45 and 46.-These clauses were adopted without 

any amendment. 
10. Clause 47.-The following amendment was accepted: 

. Page 19, line 31, 
for "one year" 
substitute C/9ix months". 

The cla'USe, as amended, was adopted. 

11. Clauses 48 and 49.-These clauses were adopted without any 
amendment. 

12. Clause 50.-The following amendments were accepted: 
(i) Page 21, line 34, 

for "50" 
subst.itute "50 (1)" 

(ii) Page 21, after !ine38, 
add "(2) Every notification made under sub-section (1) !hall 

be laid, as soan as may be after it is made, before each 
House of Parliament." 

The clause, as amended, was adopted 

13. Clauses 51, 52 and 53-These clauses were adopted without any 
amendment. 

14. Clause 54.-The following amendments were accepted:-
(I) Page 23, for lines 4 to 7, 

~bstitute .. (c) the intervals and the time and place at which 
meetings of the State Board or any Committee thereot 
.ball be held and the proc:ed1,lre tQ' be f(\\lowed at IUC:b 



meetings including the quorum necessary for the transac-
tiQll of business thereat, 1Ulder section 10 and under sub-
section (2) of section 11." 

(li) Page 23, after line 26, 
add "(ii) the conditions subject to which a State Board may 

appoint a Consultant under sub-section (5) of section 14;" 
(iii) Page 23, after line 28, 

add" (jj) the manner in which any area or areas may be declar-
ed as air pollution control area or areas under sub-section 
(1) of section 19;" 

(iv) Page 23,' for lines 39-40, 
substitute" (0) the form of the notice referred to in sub-section 

(3) of section 26." 

(v) Page 24, line 11, 
for "filed" 
su.bstitute "preferred". 

The clause, as amended, was adopted. 

15. The Schedule.-The following amendments were accepted: 

(i) Page 24, line 37, 
after "Cement" 
add "(including Asbestos) " 

(ii) Page 24, line 38, 
after. "Textile" 
add "(including Ginning)" 

(iii) Page 24, after line 41, 
add "13. Pulp and paper industries." 

The Schedule, as amended, was adopted. 

16. Clause I.-The foLlowing amendment was accepted: 

Page 1, line 14, 
fOT "1978" 
SUbstitute "1979". 

The clause, as amended, was adopted. 

17. Enacting Formu.Za.-The following amendment was accepted:-

Page 1, line 9, 
for "Twenty-ninth" 
substitute "Thirtieth". 

The Enacting Formula, as amended, was adopted. 

18. Long Title.-The long title was adopted without any amendment. 

19. The Committee then adjourned to meet again at 15.00 hol1;l's ~ 
'l;hursda)" the 3rd :tvIe)', 1979. . 
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XU 
Twelfth Sitting 

3-5-1979. 

The Committee sat on ThuTs'iay, th~ 3rd May, 1979 from 15.30 to 17.00 
hours. 

PRESENT 
Dr. Karan Singh-Chairman 

MEMBERS 
Lok Sabha 

2. Shrimati Parvathi Krishnan 
3. Shri Nathuni Ram 
4. Shri Ram Kinkar 
5. Shri A. Sunna Sahib 
6. Shri Sikandar Bakht 

Ra;ya Sabha 
7. S'hri Lakshmana Mahapatro 
8. Shri Ajit Kumar Sharma 
9. Shri Triloki Singh 

10. Dr. Rafiq Zakaria 

SECRETARIAT 

Shri Y. Sahai-Chief Legislative Committee Offi:.CeT. 

LEGISLATIVE COUNSEL 

1. Shrimati Rama Devi-Joint Secretary and Legislative Counsel. 
2. Shri Jagdishwar Narain-Asstt. Legislative Counsel.. 
3. Shri Padi Kani-Attache. 

REPRESENTATIVES OF THE MINISTRY OF WORKS AND HOUSING 

1. Shri Mir Nasrullah, Jointt'Secretary, Ministry of Works and Hous-
ing. 

:1. Dr Nilay Chaudhri, Chairman, Central Board for Prevention and 
Control of Water Pollution. 

:1. Shri B. V. Rotkar, Member Secretary, Central Board for Preven.-
tion and Control of Water Pollution. 

t Shri S: T. Khare, Adviser (PHEE) , CPHEEO, Ministry of Works 
and Housing. 

'5. Shri P. S. A Sur1daram. Dep'Lty Secretary, Ministry of Warkl 
and H01.I.8ing. 

U. Shri J. N. Kalia, Under Secretary, Minist'ry of Works and HOUI-
ing. 

lU:PRJ:SI:NTATI\'! or THE DEPARTMENT OF S~NCE AND TZCH1fOLOOY 

Shri D. K. Biswas. Principal Scientific OfJicer. 
I 

2. The Committee res~med further c1~use-by-clayse consideration, Qf 
the BUl. 
L';' •. 
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3. Clcu.se 37.-(Vide para 5 of the minutes dated the 2nd May, 1979)-· 
The following amendment was accepted:-

Page 17, for lines 6-12, substitute-

37. (1) Whoever fails to comply with the provisions of 8Ub-sec-
tion (5) of section 21 or section 22 Qf with any order or'direc-
tion given under this Act shall, in respect of each such failure, 
be punishable with imprisonment for a term which may ex-
tend to three months or with fine which may extend to ten 
thousand rupees or with both and in case the failure conti-
nues, with an additional fine which may extend to one hun-
dred rupees for every day during which such failure conti-
nues after the conviction for the first such failure." 

The clause, as amended, was adopted. 

4. Clau.se 4O.-Vide para '8 of the minutes dated the 2nd May, 1979).-
The following amendment was accepted:-

Page 18, line 9, 
for "in charge of' 
substitute "directly in charge of" 

The clause, as amended, was adopted. 

5. Clause 41.- (Vide para 8 of the minutes dated the 2nd May, 1979).-
The following amendments were accepted:-

(i) Page 18, line 29, 
after "41" 
insert 11(1)" 

(ii) Page 18, after line 36, 
insert II (2) Notwithstanding anything contained in sub-section 

(1), where an offence under this Act has been committed by 
a Department of Government and it is proved that the 
offence has been committed with the consent of connivance 
of, or is attributable to any neglect on ~he part of, any officer, 
other than the head of the Department, such officer shall also 
be deemed to be guilty of that offence and shall be liable to 
be proceeded agai'nst and punished accordingly." 

The clause, as amended, was adopted, 

6. The Committee then considered and adopted the draft General Re-
commendations (Annexure) with minor Amendment for inclusi?n in their 
report. 

7. The Committee authorised the Legislative Counsel to correct patent 
errors and also to carry out amendments of verbal and consequential 
nature in the Bill. 

8. The Committee decided to hold their next sitting at 15,00 hours on 
Tuesday, the 15th May, 1979 to consider and adopt their draft report. 

9. The Chairman then drew the attention of the Members to the provi-
sions contained in Direction 87 of the Directions by the Speaker reaarc! .. 
~i Minutes of pissent 



10. The Committee authorised. the Chairman and, In his absence, 
Shrimati Parvathi Krishnan to present the report and lay the record of 
evidence on the Table of the House on Friday, the 18th May, 1979. 

11. The Committee also authorised Shri Triloki Singh and, in his 
absence, Shri Ajit Kumar Sharma to lay the report and the record of 
evidence on the Table of Rajya Sabha on Friday, the 18th May, 1979. 

12. The Chairman announced that the Minutes of Dissent, if any, might 
be sent after .the report had been considered and adopted to Lok Sabha 
~cretariat so as to reach them by 12.00 hours em Thursday, the 17th May, 
1979. 

13. The Committee then adjourned. 

ANNEXURE 
[Vide para 6 of Minutes dated 3-5-1979] 

JOINT COMMITTEE ON THE AIR (PREVENTION AND CONTROL 
OF POLLUTION) BILL, 1978. 

GENERAL RECOMMENDATIONS FOR INCLUSION' IN THE REPoRT OF THE JOINT 
CO~TTEE ' 

GENERAL RECOMMENDATIONS 

'l.'he Joint Committee, with a view to acquaint themselves with 
various aspects. of the problem of air pollution which is steadily growing 
as a result of increasing industrialisation and other factors, and to ascer-
tain the nature of the steps that are necessary for the preservation of 
the quality of air and the control of air pollu.tion as envisaged in the pro-
posed legislation, undertook study visits to various places throughout the 
country. During the course of these stUdy tours, the Committee had 
informal discussions with the authorities concerned as well as the officials 
of the State Governments and those responsible for the implementation 
of the Water (Prevention and Control of Pollution) Act, 1974 who are 
expected to perform the additional functions regarding air pollution 
under the provisions of the proposed legislation. The Committee also 
had the privilege of hearing the views of various scientists, environ-
mentalists and other experts on the subject. 

2. The Committee note that although rapid urbanisation, heavy indus-
trialisation and economic and technological developments during the last 
decades have brought substantial benefits to millions of citizens, these 
benefits have come about at the cost of a deterioration in the physicial 
environment of the country. The Committee also note that the problem 
of air pollution has assumed added importance in recent years through. 
out the world due to various factors, particularly rapid industrialisation, 
deforestation, increasing traffic, heating, domestic fuels, garbage, refuse 
incineration, smoking and so on. Noise poUution is also becoming a 
serious problem, and all this is having a detrimental e1fect Dot only on 
the health of human beings but also on various forms of animal life, 
vegetation, property and monuments. The Committee further note that 
lack of general awarene .. of the problem in the country; dearthot 
technically trained personnel and insufficient finance due to low priority 
liven to the machinery responsible for implementation of the exiItiDC 



provisions of the Water (Prevention and Control of Pollution) Act, 1974 
are factors contribUting to the gravity of the situation in India. 

3. The Committee, a,fter examining the provisions of the prop~sed 
legirlation, feel that the proposed provisions of the Bill are insufficient 
to tackle ~!le problem of air pollution in its enti'rety. The Committee 
realize th:'t t:> suggest comprehensive changes would go beyond the scope 
of the preC:t:.lt Bill. But considering the importance and urgency of the 
subject mat~er, and keeping in view the long-range welfare of cur citi-
zens, th~ Committee have decided to make certain general'l'ecommenda-
tions for consideration of the Government apart from specific' suggestions 
regarding the present legislation. These recommendations are as follows: 

1. Environmental Education: 

The Committee were infO'l'med that the engineers who were coming 
out of our technical institutions were not adequately exposed to the con-
cepts of environment. As a result, the persons involved in the designing 
of various industrial projects were not fully appreciative of the fact that 
the effluents could do considerable damage to the enxironment. Also, 
there was an insufficient awa'l'eness of environmental values in the general 
educational system. The Committee are aware that while environmental 
education is a new sc'ence, it is assuming growing importance and the 
country will increasingly need expertise at various levels. The Commit-
tee feel that the educational system in the country needs to be enriched 
by introducing environmental values at va'l'ious levels. 

The Committee are happy to note that at least in one State, Maha,. 
rashtra, initiatives in this direction have been taken and the subject of 
Environment has been introduced there at various levels of the educa-
tional system. In view of the dangers involved, and in the interests of 
the future generations, the Committee a'l'e of the opinion that Govern-
ment Imght consider the desirability of impressing upon the State Gov-
ernments to introduce in their respective educational systems the subject 
of environment in the general education in the school classes; as an 
optional subject at under-graduate level; specialisation at the post-
graduate level; and Envi'l'onmental Engineering in technical education. 
Education being a State subject, the Government might chalk out a 
policy on the subject in consultation with the experts in the field for the 
guidance of the State Governments with a view to formulate their syl-
labi. It should also become an integral part of the proposed new educa-
tion policy. . . 

2. Development of Air Pollution Laboratories: 

The Committee note that. under the proposed legislation there is 
provision for the establishment of State Air Laboratories. The Com-
mittee were informed that both collection of samples of air pollutants 
and their analysis has to' be done in the region, and in the case of some 
air pollutants where concent'l'8tion is very low or. which are degradable, 
this can only be measured on the spot. This being so, it would not be 
possible for a single laboratory at the State level, howsoever well-equi.p-
ped it may be, to tackle the problem effectively. The Committee were 
also informed that at present technically trained staff in the field of air 
pollution are not 'l'eadily available. The Committee are of the opinion 
that in order to ensure proper enforcement and effective implementation 



bf tile propotied Bill, it would be necessary, in addition to iettlna "1' aeYl 
Laboratories, to COJlSider the feasibility of availing of existinl facilities 
which are available in the country, such as-

(1) For trainiDe purpoleS: The School of Environmental Sciencea, 
Jawahar La! Nehru University; Vithalbhai Patel Chest lDsti-
tute, Delhi University; National Environmental and Engineer-
ing Insiitute, Nagpur; Nat onal Institute of Occupational 
Health, Ahmedabad; Labour Institute, Bombay; and Indian 
Institute of Science, Bangalore. 

(ii) For air pollution control work: National Environmental and 
Engineering Institute, Nagpur, National Institute of Occupa-
tional Health, Ahmedabad and Labour Institute, Bombay; and 

(iii) For air Pollution Laboratories: Hegional Engineering Colleges 
and the five Indian Institutes of Technology and Indian Insti-
tute of Science, Bangalore in addition to the Laboratories 
attached to the existing Water (Prevention and Control of Pol-
lution) Bouds. 

The Committee were informed that Air Pollution Laboratories could 
also be established by providing supplementary grants to the various 
Med1ca1 Research Institutes and Medical Colleges in the Country. This 
also needs to be examined. 

3. Problems in the Implementation of the Proviaio... of the Water 
(Prevention and Control of Pollution) Act, 1974 

During the course of informal discussions with 01Bcials responsible 
for the implementation of the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974, the Committee were informed that they 
were faced with' various problems ill effectively enforcinS and imple-
menting the Act. There was lack of technical competence and the De-
parlments were not always adequately qualified to give proper advice 
to certain types of industries as the technical wings in the Departments 
were very limited. They were also finding it difticult to implement the 
provisions of the Act particularly in the smaller industria who could 
not afford to instal costly machines and equipment needed for controlling 
air pollutants, which, by and large, are not available in the country. 

The Committee strongly feel that mere creation of an agency for the 
prevention and control of any aspect of environmental pollution by enact-
ing legislation will prove to be an exercise in futility unless due priority 
is given to creation of adequate administrative machinery and expe!1ite 
for the ef8.cient implementation of the enactments. The Committee are, 
therefore, of the opinion that in order to ensure proper enforcement and 
efllcient implementation of the proposed legislation, Government might 
consider the desirabilty of taking the following urgent steps: 

(i) Arrangementlii for long-term and short-term training program-
mes for technical personnel; 

(ii) Strengthening of the departments concerned by providing 
adequate funds for their proper functioning; 

(iii) Arrangements for the import and distribution of eqUipment 
and machinery for monitoring air pollutantl tUI luch time as 
these are indigenously avallable; 
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(iV') .Arftmgiftg for adequate research and development activities 
in ·the country so that we can rapidly become self lUftlcient in 
this field; 

(v) x..ying down of guidelines by way of fixing some time-limits 
within which the existing industries should be asked to comply, 
with the provisions of the Act; and 

(vi) Creation of a fund for providing subsidy/assistance to the 
smaller industries for installation of necessary equipment! 
machinery for pollution control. As an incentive some rebate 
in the cess or taxes to the industries might also be given. 

The Committee are fully aware that in a developing COWltry like 
India, which has embarked on a massive programme of industrialization, 
over rigid and unrealistic anti-pollution measures are neither feasible 
nor conducive to t'e economic development of the country. The pro-
gramme o! combating environmental' pollution needs to be executed in a 
'carefully phased manner So that on the one hand the growth of indus-
tries, so vital for the development of the country, is not unduly hampered 
and on the other the pollutants which cause detrimental e1I'ects aTe ade-
quately controlled. The Comm;ttee feel that building up of a .national 
consciousness in thjs direction through a massive, multi-media public 
education campaign would help in achieving the objectives of this legis-
lation. at is transitory, is carried through the air and dies out 
quickly as soon as the source of noise emission is stopped. It is, no doubt, 
an instant nuisance but has seldom any long term effect on the ambient 
air and, therefore, need not be equated with the common air pollutants. 

From the legal point of view, the Committee were informed that the 
.cope of noise pollution is very wide. Whatever be the source afnoise 
pollution, it invariably results in nuisance hazardous to public health.' A 
law for the prevention and control of noise pollution would more appro-
pl'iately come under the subject of "Public health and sanitation" dealt 
with in Entry 6 of the State List. The expressian. "public health" is' of 
wide amplitude covering all types of nuisances detrimental to public 
health and well-being. A law on the prevention and control of noise pol-
lution, therefore, in so faT as it relates to public health~ can be enacted 
only by the State Legislatures. Parliament, however, would also be 
competent to enact such a law by following the procedure laid down 
in Article 252 of the Constitution. 

The Committee are aware that in the modern world there is an ever 
increasing demand for the goods and services which flow from today's 
advanced technology. Whereas on the one hand modem technoldgy 
gives comforts to the people, the same technology often creates disc~m­
forts detrimentaJ, to public health. The scientific advances in the various 
fields of technology specially industries, transport and other sound-pro-
ducing machineries, have greatly incoreased the level of background noise 
to which the people are exposed, particularly thOle who live and work 
in the crowded urball areas. The Committee also note that in the pre-
sent decade there is ever growing public concern about noise. 

The Comrruttee feel that since the problem of noise pollution in the 
country is increasing, it would be appropriate and desirable if steps are 
taken to control it through a Central Act. The Committee are, therefore, . 



of the opinion that Government might consider the desirability of enact-
ing suitable legislation through a Central Act for the control of noise pol-
lution in the country. 

5. Comprehensive ~lation and Creation a CoordiDatioa MathlNfl 

During the course of their deliberations, the Committee were informed 
that there were several drawbacks and organisational difficulties in the 
working of the existing water (Prevention and Control of Pollu.tion), 
Act, 1974. Although the Act has been in operation for more than four 
years, there were some States in the country where Water PollutiOD 
Control Boards had not been set up so far and even in the States where 
the Boards had been set up they were not always functioning effectively. 
As a result there has been little progress in achieving the desired result.. 

The Committee, after examining in depth the various aspects of envIron-
mental pollution, are of the opinion that in order to have uniformity of 
approach towards environmental pollution control measures throughout 
the country and to ensure strict enforcement, the Government might con-
sider the feasibility of enacting a comprehensive legislation so as to pro-
vide for the contro] of all fonns of environmental pollution. From the 
legal point of view also, the Committee were informed that it would be 
within the competence of Parliament to enact such a comprehensive Ie", 
lation for the prevention of environmental pollution covering water, air 

• and noise in accordance with the provisions of Article 252 of the Consti-
tution. 

The Committee are also of the view that as in the case of the United 
States of America where there is a single Environmental Protection Agency 
at the Central level having various specialities represented in it, the 
Government might consider setting up a Ministry or Department of 
Environment at the Centre which would have the administrative control 
and provide coordination between different Boards viz., Water Pollution 
Control Board, Air Pollution Con.trol Board and the Noise Pollution Ccm-
trol Board. The National Committee for Environmental Planning and 
Co-ordination should also be activized $0 that it can playa central role in 
the approach to environmental problems at the regional and national level 
in close ~()..ordination with Planning Commission. 

The Committee are further of the opinion that in order to avoid dupli-
cation and overlappin~ in the working of various Boards, some kind of a 
strategem pro,~.ding for common facilities such as laboratories, technical 
expp.rtise and training programmes for technical personnel might be 
ndppted. . ." .... 

6. Implementation of Anti-Cigarette 8m_inR' Legislation 

The il1-eff~cts of air pollution so far as it concems human health i. 
mainly on the r~!lpiratory passages and the lungs. Air polluted with 
organic and inorganiC dusts and gases like sulphur-dioxide, when inhaled, 
damages the lungs and acts as an irritant and an inflammatory agent. ThOle 
who smoke are partic'\11arlv susceptible to this effect, as -.moldng has • 
malign syner~sm with other forms of pollution. The Committee were 
informed that dgarettp smoking was a dan~rou!l habit which can lead 
to grll\·e health hazards. Constant smoking can lead to chronic bronc!hftll, 
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peptic ulcers, stomach upsets, coronary heart diseases, hypertension and 
lung cancer. Studies based on a world-wide survey of continuing medical 
research, the Committee were further informed, indicate that cigarette 
smoking can treble the risk of coronary heart diseases. Smoking by 
women causes special concern. A pregnant woman who smokes as many 
as ten cigarettes a day has a significantly greater chance of losing her 
baby, either before it is born or in the first four weeks of infancy, than a 
non-smoking mother. If the child survives, it has a significantly greater 
chance in his early school years of being behind his class-mates in reading 
ablUty and social adjustment than the children of non-smoking mother. 

The Committee are aware that the Government have taken certain 
steps against cigarette smoking by enacting "The Cigarettes (Regulation 
of Production, Supply and Distribution) Act, 1975, hut are deeply COD-
cerned to note that the enactment has not been effedive in curbing the 
habit of cigarette smoking, as the market is always flooded with different 
brands of cigarettes obviously to meet the ever increasing demand, and 
there are always advertisements in various newspapers, magazines and 
films with glamorous messages to attract and induee young persons to 
smoking. 

The Committee are of the opinion that unless some further effective 
steps are taken in this direction, there are practically no chances of curb-
ing the habit of cigarette smoking and reducing the consumption of ciga-
rettes by simply printing a health warning on the cigarette packets under • 
the provisions of the existing enactment. Even adding a sign or a pictorial 
representation to the wrltten text of the warning on cigarette packets, 
which is reported to be under consideration of the cigarette manufacturers 
association, would not help in achieving the desired results. 

The Committee, therefore, strongly feel that in the context of so many 
dang~rs effecting human health involved in cigarette smoking, the Gov-
ernment, in order to curb the habit of smoking, might consider the fea-
sibility of taking further steps such as:-

(i) Statutory reduction of nicotine contents in tobacco; 

(ii) Complete ban on glamorous messages or pictorial representa-
tions for promoting cigarettes; 

(iii) Mass publicity camaign on the hazards of smoking through all 
available means; 

(iv) Industrial establishments to be compelled to educate their wor-
kers on the hazards of smoking; 

(v) Inclusion of a chapter of smoking and its ill-effects on health 
in the text books of education at all levels; and 

(vi) Complete ban on smoking in all closed areas and other places of 
pubUc utility services. 

7. Mnthura Refinery and the Tflj Mahal 

In order to appreci!lte the implications of the proposed Bill, the Com-
mittee, while undertaking study visits to various rhces of the country, paid 
a special visit to the R,efinery under construction nt Mathura and the Taj 
Mahal at Agra with R view to study the existing impact of air pollutants 
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on this world famous monument and the likely effects of the air pollu-
tants to be discharged from the Refinery. The committee are aware that 
the controversy raised on the likely effects of air pollutants to be diJcbarl-
eel from the Refinery on the Taj Mahal does not strictly fall within the 
scope of the proposed. Bill. However, as the matter has aroused a good 
deal of public interest in India and abroad, and concerns a precious aspect 
of our rich cultural heritage, the committee could not help taking cogni-
sance of this problem in view of the nature of the proposed legislation 
under their consideration. .. 

The Committee were informed! that an Expert Committee under the 
Chairmanship of Dr. S. Varadarajan, which was constituted in July, 197" 
by the Ministry of Petroleum and Chemicals primarily to advise the pro-
ject authorities on the measures to be taken. for keeping the pollution 
effect to the absolute minimum, had inte1' aZi4 observed:-

(i) There is substantial level of pollution of sulphur dioxide and 
particulate matter in the Agra region particularly near Agra 
Fort and the Taj Mahal. The possible sources of pollution were 
all coal users, consisting of two power plants, industries includ-
ing about 250 foundries and railway shunting yard using 1100 
tonnes, 2000 to 3000 tonnes and 40 to 50 tonnes of coal daily 
respectively. 

(ii) As per estimates of Indian Oil Corporation, the total amount of 
sulphur dioxide would be limited to one tonne per hour. 

(iii) As per estimates based on dispersal studies made by the Indian 
Meteorological Department and the investigations conducted by 
MIs Tecneco (an Italian Firm) and the Na.tional Environmental 
Engineering Research Institute, the contribution from the 
Refinery to the long term concentration of sulphur dioxide at 
Agra would be of the order of one to two micrograms per cubic 
metre compared to the' existing level of 15 to 20 micrograms 
per cubic metre. Short term (one hour) peak concentration 
of the order of 65 micrograms per cubic metr~ could be expectetf. 
under worst metenrolo~cal conditions In winter. 

(iv) Eftective steps need to be taken quickly to ~uce the existing 
level of pollution in Agra; and 

(v) It will be ftecessary to ensure that the actual long tenn contri-
bution to the sulphur dioxide level at Agra as a result of the 
Refinery is not more than 2 micrograms per cubic metre. 

The Expert Committee, expressing its deep concern for the preserva-
tion of the priceless monuments in Agra particularly the Taj Mahal. made 
several recommendations for consideration of the Government for extM!Clt-
tious implementation with a view to reduce the existing level of pollutton 
substantially and forestall creation of any future sources of pollution. Tt 
had also speC'iafically stated that there was urgent need for continous 1ri:1Jdy 
and invr.stigations to ensure prevention of monuments hom exposufP. to 
further threats from pollutants or any other cause. 

The Committee were also informed that ';5 per Report of MI •. Tecneco. 
decay in both marble and sand-stone had already set in. The RePOrt tJf 
the Expert Committee, it was reported, was also examined by Dr. G. 



Torraca. Assistant Director. International Centre for the S'tudy of Preser-
vation and Restoration of Cultural Property, Rome an4 he had categori-
cally stated that even one per cent risk is far too high for an object like 
the Taj Mahat 

The Committee also had the advantage of hearing the views of other 
experts on the subject. The Committee were informed that the Reports of 
the Indian Meteorological Department and Tecneco were based on insuffi-
cient data and that the Expert Committee was not composed of experts 
in this line. Apart from this. these bodies considered the impact only of 
sulphur dioxide on the monuments from a distance and ignored the poten-
tial impact of other p<)liutants to be emitted by the Refinery such as Oxides 
of Carbon and nitrogen, dusts, particulates and the products of inter-action 
which would discolour and disfigure the Taj Mahal and other monuments. 

When the findings of the Tecneco Report were questioned by Dr. G. 
Torraco, the Committee were informed, the Tecneco Experts were also 
reported to have admitted that no one could give a categorical assurance 
rega~ng the protection of monuments as the quantita,tive relationships 
between pollution and deterioration level'S are still unknown and theoreti-
cally any increase in air pollution even at one microgram per cubic metre 
is not good for the conservation of stone. The Committee were further 
informed that the Expert Committee had ignored the effects of the dispo-
sal of toxic wastes in water (even after treatment) which will move down 
the Yamuna to Agr&. According to a survey conducted by NEERI, the 
Committee were told, the waters of the Yamuna were already polluted 
and the additional load of pollution from the Refinery and its multiplier 
effects will render the chlorinated drinking water of Agra sufficiently 
poisonous to affect man and his progeny. 

The Committee were also informed that in the West several treasures 
of art and architecture have been destroyed due to exposure to air pollu-
tants. For instant'e, the marvellous marble temple of the Acropolis in 
Athens. which withstood the wrath of nature for 2400 years has been seri-
ously affected during the last 30 years due to sulphur dioxide, corrosive 
gases and black smoke from increased levels of vehiculnr traffic. urbani-
sation and industrial development near Athens. Similarly Cleopatra's 
needle. shifted from Egypt to New York, has deteriorated more in the past 
70 years than in the previous 3500 years. Inspite of the Americans' abid-
ing interest in conservation, and utilisation of advances made in air pollu-
tion control technologv, even the marble of the Lincoln Memorial in 
Washin~on is reported to be fast deteriorating due to attack by acids of 
polluted air. 

The Committee realize that experts on such subjects often do not agree 
with each other. But after taking all the evident'es produced before them 
into account, the Committee have no doubt at all that the construction of 
the Mllthura Reflnery would add an unacceptablv hi~h level of pollution 
to the atmosphere of Agra and thus pose a clear threat to the I Taj Mahal, 
probftblv the most famous and beautiful single monument in the world, 
which is made of white marble peculiarly susceptible to sulphur dioxide. 
The Committee feel that once the Reflnerv is set up it must be expected 
to function for at least 150 or '200 years and in case the views of the pessi-
mistic eXf)erts turn out to be rhtht and we fail to conserve the cultural 
herita~ that we hold in trust for all man-kind we WQuld have a very 
heavy debt of guUt to posterity. 
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The Committee have themselves seen that some of $he 'lRructurea·of tbe 

Refinery ilave already been constructed and more are under ccmatnr.ctiol1. 
On the question oJ: expenditure incurred so far, the Committee were in-
formed that abou1. Rs. 100 crores-Rs. 16 crores on acquisition ,of land, civil 
WorD etc. and abol1t Rs. as crores on items of equipment-have been 
spent. 'l'he Committee are of the view that in case tbe site of the Be1iDery 
is shifted ehiewhere not too far away from Mathur&, the structures already 
constructed can be used for storage, transpon, and distribution require-
ments so· that tbey aJ:e not completely wasted and most of the equipment 
can also be muted and put in use at the new site. Although ttus would 
.r~Ult in some infructuous expenditure, it .-ould be kept in mind that 
apart from its cultUl'a1 and artistic value, the Taj Mahal is a major tourist 
attraction and nelps to earn crores of rupees in foreign exchange every 
year through iJlternational tourism. The Committee are of the view that 
the Taj Maha1 can r~coup the entire c~t of the Refinery in a few 
!years trom tow'ism earrungs, but this would be possible only when ita 
l'adiant bea'l1ty, which IS dependant upon the smoothness and reflectivity 
01 its gleaming whIte surface, is maintained and preserved. 

The Committee, after examining ,the matter carefully and weishini 
the pros and cons, nave come to the conr.:lusion that Mathura is one of the 
worst possible sites for setting up of a ReIinery from the Archaeological, 
ecological and environmental pw.nts of view. The Committee are of the 
opinion that in order to save the Taj Mahal and other monuments in Agra 
and Braj Manda! from the ill-effects of air pollutants from the Refinery, 
the Government, apart from taking urgent and effective steps for preven-
tion of existing air pollutants from other sources in Agra as per recom-
mendations of it.he Expert Committee, should also look into the Refinery 
problem afresh and exami:ne the feasibility of shifting at least the most 
polluting units of the Refinery to the Etawah Region. The Committee 
are also of the opinion that the treated liquid eftiuents. wblch are likely 
to poison the already polluted drinking water of the Agra region, abould 
if possible, be conveyed through a pipeline and c:Uacharged intQ the river 
at a suitable point down-stream of Agra or Etawah to protect the c:IrtnkiD.i 
water supply. ~ 

a. DeI.-tion of Pewen to the Aahaeolackal 8argeJ' of IDIia for ~ 
tion of Monument.: 

During the course of Itbeir deliberations on the proposed legislation, 
the Committee had discussions with the o1Rcials concerned on the role 
of the Archaeological Survey of India who were primarily responsible 
'for the upkeep and maintenance of the monuments. When questioned 
about the steps taken by the A.S'!. to protect the Taj Mahal and other 
historical ~onuments from the hazards of! pollution fnom various 
sources the Committee 'Were informed that the authorities concerned 
had ~me apprehensive on the decision of the Government to let 
up the Refinery at Mathura because of the possi'ble advel'lle effects of 
the gaseous effluents from the stacks of the proposed Refinery on the 
Agra Monuments, particularly the Taj Mahal. As a consequence, the 
ArchaeOlogical Survey of IIndia approached the National Environmen-
tal Engineering Research Institute, Nagpur, to carr.y out a survey of 
the present air quality around the monuments in Agra. 'nle reIUlt 
of the investigation carried out indicated that there was subatantfal 



amount of poUUilJOn both of su.lpnur-dLoxide and particulate matter 1D 
tile Agra reiJ.on, particularly near \ue Aira it'ort and tbe T&J Man&!, 
on account 01 tbe l,WO puwer PJ.Wlts, Ule mduat.nes Ul.clucllng abO\1t ~U 
found.r!eB and the rauway shuntmg yard. Tile aUimorujes concerned 
haQ accord.m.g!y requested tlle Uvvemment oJ: Uiw' }lraaesh to take 
llteps to remove t.ne contributory iactol'S of. pollUiw.on from toe Power 
P~ ... and. t.\le fOWldries. Similarly, tbe .. RaHway Board bad been re-
quested to replace the present coal-based locomotives with d.iesel~based 
ones at the marshaJl.mg yard. On their part, tbe Committee were inform-
ed, .the Archaeological ~urvey of India bad themselves taken samples of 
the attected parts of the monuments at Agra and Delhi and had found 
Lhat sulphur-c1ioxide was acting adversely on the marble. 

When the Expert Committee under the Chairmanship of Dr. S. 
Varadarajan, was constit\1ted to advise the Government on the environ-
mental impact of the Mathura Refinery on the monuments in Agra 
re81on, the Committee were informed tha.t representative of the 
Archaeological Survey of India was also invited to paxrticipate in their 
deliberations and that he had made it clear that they would not like 
the Refiney to be located at Mathura from 'Lhe Archaeological point of 
view. The authorities further stated that under the present Act, viz., 
the Archaeological sites and Archaeological Remains Act, 1900, they did 
not possess the power to stop any industry being set up. They had 
only limited powers under the Act to declare certain areas close to the 
site of the monument at prohibited so that mining or quarrying opera-
tions, or any such activities which would damage ~e protected site, 
might be stopped. 

The Committee are of the view that in order to en9Ul'e that monu-
ments of national importance are properly protected and preserved, 
Government might consider the desirability of amending the present 
Act with a view to arm the A.S.!. with necessary powers so that a no-
objection certificate would have to be obtained from them before any 
industrial development near about such monuments took place. 

9. IDdraprastha Thermal Power House, Delhi: 

The National Environmental Engineering Research Institute (NEER!) 
in their survey und~rtaken in 1968-69 had indicated that pollutants like 
sulphur-dioxide, hydrogen sulphide and dust were present in significant 
quantities in certain areas of Delhi. The major source of air pollution in 
Delhi is the IIndraprastha Thermal Power Station located in the heart of 
the city. During visits in and around Delhi to study the problem of air 
pollution, the Committee were informed that low grade coal with ash 
contents of about 30 per cent was used. in the Indraprastha Power Station. 
When all the units were in service, about 3500 tonnes of coal was bumt 
per day and as a result about 1,000 tonnes of ash was produced. Of the 
ash, 90 per cent to 95 per cent was arrested inside the plant and about 5 
to 10 per cent escaped through the chimneys. The main equipment uti-
lised for catching the ash were Mechanical Dust Collectors and Electros-
tatic Precipitators (EPS). The present Electrostatic Precipitators instal-
led at .the Power Station were designed during the period when the effect 
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of low sulphur content in' coal or electrostatic fluid was UDknown to the 
leading manufacturers in the West. As a result, the precipitators designed 
in early aixties were unstable and undersized for boilers using low sul-
phur jhigh ash coal from the Jharia, Dhanbad coal belt. 

In an effor,t to fight this pollution problem, Central Electrical Autho-
rity and the Ministry of Energy got these precipitators examined by 
several Western experts, who were of the unanimous opinion that with-
out major modifi.cationsladditions the perfonnance of the existing dust 
collecting equipment could not be improved further. In pursuance of 
this endeavour, the Ministry of Energy set up a 5-Member Experts 
Committee with Dr. H. S. Sharan, Director (Engineering) BHEL as 
Chainnan in 1976 ,to examine and advise on measures for reducing the 
air pollution from the Indraprastha Power Station. The Committee also 
came to the conclusion that the Dust Collecting equipment of all the 
units should be modified and new electrostatic precipitators should eit-
her be added ,to or replace the existing ones. The Committee alSl> recom-
mended that regulatory orders be issued ,that DESU should be suppUed 
bnly with low ash coal (not containing more than 25 per cent of ash) for 
burning in the boilers of lndraprastha Power Station. lIn actual practice, 
however, there was not much imprpvement in the supply of 9Uch coal. 

As to the measures taken by DESU for implementation of these recom-
mendations, the Committee were informed that an order for two electros-
tatic precipitators at a cost of Rs. 113 lakhs had been placed wLth BHEL. 
When the project was successfully commissioned, the level of dust emis-
sion would hopefully be reduced from present 3000 to 4000 milligrams per 
cubic metre of the ou.tgoing flue gas to less than 150 milligrams per normal 
cubic metre. With regard to the Units 2 and 3, the proposal ior modi-
fication of existing electrostatic precipitators, addLtion of new fields and 
providing gas conditiol'ling equipment had been approved by the Minis-
try of Energy. This scheme estimated to cost about Rs. 200 lakhs, when 
implemented, would reduce the level of dust emil!Bi.on from 1500 to 
2500 milligrams of ash per cubic metre of the outgoing flue gas to less 
than 150 milligrams per normal cubic metre. The award for work for 
modifica.tion of units 4 and 5 would be based on the comparative per-
formance of the Dew electrostatic precipitators for Unit No.1 and that 
of the equipments under consideration ot Units 2 and 3. 

The Committee were unhappy ,to note the king drawn out process 
adopted by the authorities concerned in the implementation of the re-
commendations made by the Experts Committee for reducing air pol-
lution for Indraprastha Power Station. The piecemeal work of modifi-
cation/replacement of electrostatic precipitators in the various units of 
the Power Station also indicated that ·the concerned authorities had 
not given due importance to the problem, which affected the health and 
well being of the human beings in Delhi and constt.tuted a major ele-
ment of ugly and unhealthy pollution in one of the most beautiful capi-
tals of the world. 

The Committee, therefore, IItrongly recommend that immediate 
steps be taken with regard to the modiftcation(replacement of existing 
electrostatic precipitators 10 that the people ot Delhi ean be saved from 
the health hazard emanating from the Indraparastha Power Station. The 
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Committee are also of the opinion tha.t if at any time in the future • there is a proposal for constructing a new Power Station for Delhi, the 
Government may ensure that it is located outside the city limits 'far 
away from the thickly POpulated localities. 

xm 
Thirteenth Sittiug 
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2, At the outset, the Committee consid.en!d and accepted ~he following 
amendments of a drafting and consequential nature--6uggested by the 
LeJIIlatiw Co1mll&1:-

6. No. CIa,UIC 

(i) Proviso to clauae 6 (paae 4) 

(a) ClIagae 16 (II). opeDiDg portion 
(pap 7) 

(iii) CIaUie 16 (II) (h) CJIJIIC 8) 

(lI) OIaUie III ~) (pip IJ) 

(u) ClaUle!l4 (.c.) c,.ge IS) 

(vi) C1aUle 47 (S) (b) ('Page III) 

Otnil "' empowered to be performed and , clbc:hariIed ", 
For .the worM "In particular and witho\ •• 
~udice to the aeneraJity of the forqoillg 
f_ctiOli. the Oiatral IIotrd ~y ~ 
all or aDY of the [oUowi .. t .. cuona :_" 

Su6slilu,. .. In particular and without pl'f'-
judice to the censaLity of the foregoing 
.t-JWns. the .CCmtr.r BoN-d .GIIoy-". 

For ".to Jay down ". 
~ "Jay dOMl". 

LIlt &e &om the bottom, 

For .. requira II I 

Subslilulf .. require or requirea II 

For ".in zele,t,ian to the State ,0I JaDlmu arl' 
Kuhmir the provision. c f an)' cones 
,pondiDI law in force .in !lia, State". 

Subsli'u" .. in relation to the State of Jammu 
and KNhlnir or any area in wb,ich that 
Code is not in force, ,the proviaiOlll of an)' 
cw.rcapondint law in force in that State 
or area ", 

For .. 'hall not be deemed' di~qualifird for 
nominadOli or appointment.", 

$ubstiluu ... ",&11 ,&110 be eligil. It- for n (m i 
natian or appoinunent ". 

Clauses 6, 16, 21,.24 ,and 47:, a, -further ~ended, wer.e ,adoJ>tcd. 

3. The Committee then consideted and adopted the Bill, as lUDended. 

4. The Committee then consic:le.r~.awi adopted the draft Report subject 
to the following modiftcations:-

(i) Page 9, .}ine 8, 
omit "conveniently" 

(il) Page 11, line 3, 
omit "invariab1y" 

(iii) Page 11, line 14, 
for "Committees of' 
substitute "Committees" 

(iv) Page 23, line 2 from bottom, 
tor "last decades" 
lIubBtitute "last few decades" 
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(v) Page 36, line '1 !rom bottom, 
a.ftef' "Planning Commission" 
add "which should take its advice on environmental aspects" 

5. The Chainnan announced that the Minutes of Dissent, if any, might 
be sent to the Lok Sabha Secretariat so as to reach them by 12.00 hours 
on Thursday, the 17th May, 1979. 

6. The Committee placed on record their appreciation for the assis~ 
ance rendered by the Minister of Works and Housing and Supply and Re-
habilitation (Shri Sikandar Bakht) during the course of their delibera-
tions. 

The Committee also placed on record their appreciation for the assist-
ance rendered by the Minister of State in the Ministry of Works and 
Housing and Supply and RehabilitatiQn (Shri Ram Kinkar) during the 
course of their deliberations. 

7. The Committee also placed on record their appreciation for the co-
operation and assistance rendered by the Legislative Counsels 'and the 
officers of the Ministry of Work and Housing. 

8. Tl:,e Committee also placed on record their appreciation and thanks 
to the officers and staff of the Lok Sabha Secretariat 'for the diligent help 
and valuable assistance rendered by them to the Committee in all 
matters. 

9. Tbe Chainnan, while associating himself in thanking the above-
mentioned omcers, also thanked the Members of the Committee for ex-
tending their full co-operation to him in conducting the proceedings of 
the Committee in most congenial atmosphere. 

10. The Minister of Works and Housing and Supply and Rehabilita-
tion, wI lile associating himself with the views expressed by the Chair-
man, aillo appreciated the work done by the Committee and the officers 
of the Lok Sabha Secretariat, Legislative Counsels and his Ministry. 

11. 'l'he Members of the Committee also placed on record their high 
appreciation and thanks to the Chainnan (Dr. Karan Singh) for very 
ably and impartially conducting the proceedings of the Committee and 
guiding their deliberations at various stages of the Bill. 

12. The Committee ,then adjourned. 

GMGIPMRND-LS 1-1081 LS-14-7·79-1225. 
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